0191-2546793/257992 email: csforestik@gmail.com

Government of Jammu and Kashmir
Department of Forest, Ecology & Environment
Civil Secretariat, J&K

Consultant (Judicial),
Hon'ble National Green Tribunal,
Principal Bench, New Delhi.

No.FST-Lit/562/2024(7592248) Dated:o -04-2025

Original Application No. 955/2024 titled President, Municipal Committee, Thathri V/s
Union Territory of J&K & Ors,

Subject:
Sir,

Kindly refer the above-captioned matter and the Order dated 19.02.2025, in para 4 of which
order, the Hon'ble Tribunal has directed, inter-alia, the Principal Secretary/Additional Chief Secretary.
Ministry of Environment Forest and Climate Change, UT of J&K (respondent No.2) to file response within
one month and ensure the representation before the Tribunal on the next date of hearing (i.e. 03.04.2025).

In this context, it is submitted that in compliance of the directions of the Hon'ble National
Green Tribunal in its Order dated 23.10.2024, filing of reply/response on behalf of Respondent No. 2 was
attempted on the e-filing portal of the Hon’ble Tribunal. However, the same could not be achieved due to the
portal not responding (screenshot of server not responding is annexed as Annexure R-1). Therefore.

alternatively, the reply/response was submitted via e-mail on 26.11.2024 to judicial-ngt@gov.in.
(copy/screenshofof e-mail dispatch is annexed as Annexure R-2).

From the foregoing account, it is clear that the respondent had no intention to willfully or
otherwise disobey the directions of the Hon’ble Tribunal. The reply/response could not be filed due to
technical reasons and not due to deliberate omission on part of the respondent. The reply/response already
filed by the respondent is again being uploaded on the e-filing portal of the Hon’ble NGT which may kindlv
be taken on record and placed before the Hon'ble NGT for its kind consideration.

Yours faithfully,




Government of Jammu and Kashmir
Forest, Ecology and Environment Department
Civil Secretariat, Jammu/Srinagar.

Consultant (Judicial),
Hon’ble National Green Tribunal,
Principal Bench, New Delhi.

No.FST-Lit/5662/2024(7592248) Dated.26-11-2024

Subject: Original Application No. 955/2024 titled President, Municipal
Committee, Thathri V/s Union Territory of J&K.

Sir,

With reference to the subject captioned above, | am directed to enclose
herewith reply/response on behalf of Respondent No.2 in compliance to the directions
passed by the Hon’ble National Green Tribunal in its Order dated 23.10.2024, with the
request that the same may kindly be taken on record and placed before the Hon'ble NGT
for its kind consideration.

Yours faithfully,

,«/;’:jmﬁ___
(Vivek Modi)
r%?ecial Secrefary (Technical)

Encls:As above. ;t.]ll

Copy (with enclosures) to the:-
Shri G.M. Kawoosa, Additional Standing Counsel for Government of UT J&K

in Hon'ble National Green Tribunal-Principal Bench, New Delhi, for
information and necessary action.



In the Hon’ble National argeﬁﬁ'ibunal-Principal Bench, New Delhi

Original Application No. 955/2024

In the matter of: Original Application No. 955/2024 titled President,
Municipal Committee, Thathri V/s Union Territory of
J&K.

Response on behalf of Respondent No.2 in compliance with the order
23.10.2024 passed by the Hon’ble Tribunal in OA No. 955/2024 titled
President, Municipal Committee, Thathri V/s Union Territory of J&K.

May it please Your Lordships,

The answering respondent most humbly submits as under: -

1. That the OA came to be listed on 23.10.2024 and this Hon'ble Tribunal was pleased

to pass an order on the aforesaid date, operative part whereof reads as under:-

“1. The Original Application has been registered under
Sections 14 and 15 of National Green Tribunal Act, 2010
(hereinafter referred to as ‘NGT Act, 2010’) in exercise of

suo motu jurisdiction in view of the law laid down by

Supreme Court in Municipal Corporation of Greater
Mumbai vs. Ankita Sinha, (2022) 13 SCC 401 on a letter
petition, sent by President Municipal Committee
Thathri, District Doda, Jammu & Kashmir, Union Territory
on 25.11.2023.

2, Tribunal considered the matter on 12.09.2024 and
observed that dumping of muck/debris of under-construction
em\‘aject in river water is a serious environmental violation. In

:(‘(v@?;w thereof, Tribunal impleaded following respondents:-

1. Jammu & Kashmir, Union Territory, through Chief

Secretary, Government of Jammu and Kashmir, Civil

Secretariat, Jammu/Srinagar, Jammu & Kashmir.

2, Principal Secretary/ Additional Chief Secretary,
Ministry of Environment, Forest and Climate Change, Civil

Secretariat, Jammu/Srinagar, Jammu & Kashmir
Union Territory.
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3 Pollun'or;I 1@%&01 Committee, Jammu &
Kashmir, Union  Territory, through its Member
Secretary, 2nd Floor, S. P. College, Srinagar,

Jammu & Kashmir.

4. M/s Rattle Hydro Power Project Drabshall,
District Kishtwar, Jamumu & Kashmir, Union Territory
throughits  Managing Director.

5. M/s Megga Engineering and Infrastructure Ltd.
1st Floor, 4, Bhatia Complex, Near Gurdwara, Jammu,
Jammu & Kashmir.

6. Jammu & Kashmir, Union Territory State Power

Development Corporation, st Floor, S. S. D.
Building, Exhibition Road, Jammu, Jammu &
Kashmir and

7. National Hydro Power Corporation (NHPC)
through is Chairman NHPC Office Complex, Sector
33, Faridabad - 121003, Haryana.

3. Tribunal also found it appropriate to obtain a
Jactual report and thus constituted a Joint Committee
comprising District Magistrate, Kishtwar; Member
Secretary, J&K Pollution Control Committee;
Integrated Regional Officer, Ministry of
Environment, Forest and Climate Change, Jammu; and
a representative a Central Pollution Control Board
(hereinafter referred to as ‘CPCB’), not below the rank

W of Director.
2

&

(““B&

4. CPCB was made nodal authority for coordination
and compliance.

5. Comumittee was required to submit factual report
within one month.

6. Learned counsel appearing for CPCB stated that
information has been collected and he requires some
more time to file report.

=. Let report be filed within one month.

8. A reply on behalf of respondent 5- M/s Megga
Engineering and Infrastructure Ltd has been filed but
it nowhere show that muck is being disposed in
compliance of Construction and Demolition Waste
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Rules, 2016. Further1 J}Q&graphs appended to reply
shows clearly that the muck is being discharged in
river directly and this is a gross violation of
environmental laws. Hence, prima facie we are satisfied
that here is a case where gross violation of
environmental laws is virtually evident from own reply
of respondent 5 and further execution of project  should
be stopped. However before taking such a stringent
action, we find it appropriate, and as also requested by

learned counsel appearing for respondent 5, to have
an additional reply placing its stand in respect of

compliance to statutory rules in regard to disposal of
muck.

9. Sh. Narender Pal Singh, Advocate has put in
appearance on behalfof respondent 4 and 7. He
also prays for and allowed a  month's time to file reply.

10. No reply has been filed by respondents 1, 2, 3 and
6 and none has also appeared on their behalf. We direct
the said respondents to file their response also before
the next date  failing which we will have to summon
Officer In Charge of above respondents in person.

11. List on 27.11.2024."

2. That in compliance with the aforesaid direction of the Hon’ble Tribunal,

e

the matter have been taken up with the Power Development Department,
Member Secretary, J&K Pollution Control Committee, Chairman, National
Hydro Power Corporation (NHPC), Office Complex, Sector 33, Faridabad,
Haryana, Managing Director, J&K State Power Development Corporation,
1t Floor, S.S.D. Building, Exhibition Road, Jammu, Managing Director,
M/s Rattle Hydro Power Project Drabshall, District Kishtwar and
l(\J{Lanaging Director, M/s Megga Engineering and Infrastructure Ltd., Ist

7 *\\" lobr, 4, Bhatia Complex, Near Gurdwara, Jammu vide O.M/letters

ec.e"'a;qb"”No.FST-Lit/562/2024(7592248) dated 08-11-2024 with the request to

furnish reply/response in the matter by or before 13-11-2024. Reminders
were also issued on 14-11-2024 and 22.11.2024. Besides, Principal
Secretary to the Government, Forest, Ecology & Environment Department
also wrote a D.O letter to Principal Secretary to the Government, Power
Development Department on 22.11.2024 expressing the urgency involved
in the matter and requesting therein an expeditious response in the instant
matter. It was further beseeched that a suitable direction to concerned
agencies be got issued for sharing response and ATR well before the next
date of hearing (copies attached as Annexure ‘A’).
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3. Accordingly, the reply ﬁlea 194’lanaging Director, J&K State Power
Development Corporation was shared with this department and the same
is reproduced as under (copy attached as Annexure ‘B’):-

1. That, an MOU was signed between i) The Government of UT of
J&K, 1ii) J&K State Power Development Corporation
Limited (JKSPDCL) and iii) National Hydroelectric Power

Corporation (NHPC) Limited, on 31'd February 2019 (Exhibit
- 1) for setting up of a Joint Venture Company (JVC) between
NHPC Ltd and JKSPDCL for implementation of 850 MW Ratle
HE Project.

2. That, a Supplementary MOU, in modification of the

aforementioned MOU dated 3”:i February 2019, was signed
between i) The Government of UT of J&K, ii) J&K State Power
Development Corporation Limited (JKSPDCL) and iii)
National Hydroelectric Power Corporation (NHPC) Limited,

on grd January 2021 (Exhibit - 2) for setting up of a Joint
Venture Company (JVC) between NHPC Ltd and JKSPDCL for
implementation of 850 MW Ratle HE Project.
3.  That, pursuant to aforesaid MOU, a Promoter’s Agreement
was signed between i) The Government of UT of J&K, ii) J&K
State Power Development Corporation Limited (JKSPDCL)
and iii) National Hydroelectric Power Corporation (NHPC)
Limited, on 13th April 2021 (Exhibit - 3) for setting up of a
Joint Venture Company (JVC) between NHPC Ltd and
JKSPDCL for execution of 850 MW Ratle HE Project and
thereafter operation of the project, as per the terms agreed
thereinto.
4. That Clause 14.2 of the Promoter’s Agreement provides as
under:-
“The Company shall be bound by the terms and conditions
laid down in the Supplementary Memorandum of
Understanding signed on 03.01.2021 read with the

Ge‘—‘;\‘_ earlier Memorandum of Understanding signed on
e\:&‘:o&“ February 3, 2019, except those which have been
91 modified/changed in this agreement”.

g

Further, Clause IX, PROTECTION OF ENVIRONMENT,
of the Supplementary MOU, provides as under:-

“The JVC will comply with all the measures prescribed
under the law of the protection of the environment”.

5. That as per Clause 9.7 of the Promoter’s Agreement, “The JVC
would comply with the conditions imposed by Government of
India from time to time in respect of clearances to the project.
It would also comply with conditions imposed by Government
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10.

of Union Terr'itor:!/1o§§ammu and Kashmir in respect of
clearances to the project”.

That, Ministry of Environment and Forests (MOEF), (GOD),
vide No.J-12011/39/2010-IA-1, Dated: 12 December
2012, issued Environmental Clearance (EC) (Exhibit — 4) to
850 MW Ratle HE Project, in the name of GVK Ratle HEPP
Limited, subject to the conditions, inter alia, that,
“Consolidation and compilation of muck shall be carried-out
only in the designated muck dumping sites as submitted in
the EIA/EMP report. As per the proposed muck disposal plan,

out of 24.4 lakh m3 of muck to be generated due to

excavation, about 50% (i.e. 12.2 lakh m3) will be dumped at
the designated areas in an allocated area of 30.59 ha. The
identified muck dumping sites shall be at-least 30m
horizontally away from the edge of the river corresponding to
high flood level (HLF)”, and that, “Muck dumping sites should
be handed over to Forest Department only after restoration
including plantation ete.”.

That, MoEF&CC, GOI, vide F. No. J-12011/39/2010-1A-I,
Dated: 27" September 2021, transferred the
aforementioned EC to M/s Ratle Hydroelectric Power
Corporation Limited (RHPCL) (Exhibit — 5), inter alia, against
submission of undertaking by M/s Ratle Hydroelectric Power
Corporation Limited (RHPCL) that, “Ratle Hydroelectric Power
Corporation Ltd. (RHPCL), a Joint Venture Company of
NHPC and JKSPDC, undertakes to comply, w.e.f. 01.06.2021
(date of taking over of the company) to all conditions
stipulated in the environmental clearance letter of MoEF&CC

no. J-12011/39/2010-IA.I dated 12th December 2012 in favour
of the previous owner”.

That, the land, acquired by JKSPDC / diverted for project use by
the Government of J&K, measuring 567.22 Ha has been handed
over to RHPCL. Further, the Government of Jammu & Kashmir
vide its Order No:55-JK (PDD) of 2022; Dated:10-05-2022
(Exhibit — 6) has accorded sanction to lease out the 289.48 Ha
and utilization of the 277.74 Ha out of the said 567.22 Ha of land
for development of 850 MW Ratle HEP.

That, the aforementioned land measuring 567.22 Ha includes
the land measuring 30.59 Ha allocated for muck dumping
(Exhibit — 7), as per the EC issued by MoEF&CC dated
12.12.2012.

That JKSPDC vide letters dated 16.07.2024 and 16.08.2024
(Exhibit — 8) apprised J&K Pollution Control Committee
(JKPCC) of the pollution caused by construction activities
carried out by M/s Megha Engineering and Infrastructure
Limited in Ratle HE Project and requested to take necessary
steps to secure compliance to terms and conditions of Consent
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to Establish (Exh;IJ;'tG—Gg) issued by the Committee to the
project.

4. Further, Chief Executive Officer, Ratle HPCL, Kishtwar vide e-mail dated
14.11.2024 (copy attached as Annexure ‘C’) has intimated that:

1. Ratle Hydroelectric Power Corporation Limited (RHPCL)
has been incorporated on 01.06.2021 as a Joint Venture
Company between NHPC and Jammu & Kashmir State
Power Development Corporation Ltd (JKSPDC) with equity
shareholding of 51% and 49% respectively (Annexure-I).
The registered Office of the Company is at NHPC Regional
Office, JDA Commercial Complex, Narwal, Jammu (UT of
J&K). Presently, RHPCL has been undertaking
implementation of 850MW Ratle Hydroelectric Project
located in Tehsil-Drabshalla, District Kishtwar of UT of
Jammu & Kashmir.

2. The construction of 850 MW Ratle Hydroelectric Project
has been awarded on 18.01.2022 to M/s Megha
Engineering & Infrastructures Limited (M/s MEIL),
Hyderabad, Telengana wunder EPC (Engineering,
Procurement, Construction) Turnkey Execution mode
(Annexure- II).

3. The EIA studies of Ratle HE Project have been carried out

in 2012 by the Consultants namely R. S. Envirolink

Technologies Pvt. Limited, Gurugram and accordingly, the

EIA & EMP reports of the Project have been prepared by

them. Subsequently, the Environment Clearance has been

accorded to Ratle HE Project by MoEF&CC vide letter No.

J-12011/39/2010-IA.I dated 12.12.2012 and subsequently,

transferred in favour of RHPCL vide No. J-12011/39/2010-

IA.I dated27.09.2021 (Annexure-III).

In compliance to the Environment Clearance (EC) conditions,

three (03) designated muck disposal sites (falling under

District Kishtwar) stand handed over to M/s MEIL (EPC

Contractor) for proper disposal of muck arising out of the

construction activities of Ratle HE Project,as detailed below;

Site 1: right bank of river Chenab d/s of proposed Dam with
approx. length 1350 m;

Site 2: left bank of river Chenab d/s of proposed Dam with approx.
length 1400 m and

Site 3: right bank of Kuligad nalla with approx. length 450 m.
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Details of designated Mulil ﬁZposal sites

Descri Are | Capacity| Khasra Nos. of
ption a (Lakh land

(Ha CuM)
)

Muck Disposal 14.81 12, mentioned site is part of
site-1 8 forest landdiverted for use
vide Government order
No. 234-FST of 2012
dated 27.04.2012 and
subsequently, forest
clearance transferred in
favour of RHPCL vide
MoEF&CC

communication No. 15-
01/2021- Jammu dated
08.03.2022

(right bank of river)

Muck Disposal 11.95 7.6 mentioned site falls under
site-2 Khasra No.
(left bank of river) 2879/265/185 Min. and
293/232 Min. in village
Dugga and said land
acquired in 2012 by
JKPDC, one of the
Promoters of RHPCL

Muck Disposal 3.82 23. Khasra No. 171 Min and
site-3 8 172 Min. in village Khori
; (land acquired in 2012 by
b of Kuligad
gz/illa(; e JKPDC, one of the
Promoters of RHPCL)

Total 30.5 23.

{ =

As per the EC conditions, out of 24.4 lakh m3 of muck to be
generated due to excavation, about 50% (i.e.12.2 lakh m3)
will be utilized for construction purpose and the remaining
12.2 lakh m3 will be dumped at the 3 designated sites, along
with consolidation and compilation ofdumped muck.

6. Substantial amount of generated muck has been
utilized (approx. 6.5 Lakh CuM) by the Contractor M/s
MEIL in the construction works, retaining structures, crate
works, aggregate/sand processing for concrete works for
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construction of 1 ;rgét Structures/Components ete.
(Annexure-IV).

7.  Further, some part of generated muck (approx. 4.04 Lakh
CuM) hasbeen temporarily stacked/utilized by MEIL in the
construction area for construction of coffer dykes and to
isolate river area for construction of Main Dam, on its both
upstream and downstream side, which is one of the
essential and very important component of the Project. In
this regard, as per the construction Planning, temporarily
stacked muck will be relocated for use in the Project
construction works after construction of main Dam.

8.  The remaining quantity of muck (approx. 2.26 Lakh CuM)
was dumped at designated muck disposal sites (falling
under District Kishtwar) as given in EC, on both left and
right bank of river Chenab d/s of proposed Dam as
mentioned in Para 4.

9. Subsequently, to avoid any spillage of muck into the river,
the dumping of muck on the right bank of river Chenab has
been stoppedsince July 2024. The District Administration
has also been informed in this regard (Annexure-V).
Moreover, it has been assured by MEIL that the portion of
muck, spilled if any, at the muck disposal site-1 (right bank)
will be retrieved and relocated for further utilization in the
construction activities of Project.

10. On the request of MEIL, Ratle Project has provided an

alternative site to MEIL near Joshana village, within the

acquired Project land for temporary stacking of muck

(approx. 10.0 Ha; Khasra No.317/308/209 Min)

(Annexure-VI). The said alternative site is far away from

river (approx. 8 Kms) and the contractor M/s MEIL has

started stacking muck at aforementioned alternative site.

The retrieval & relocation of muck from right bank disposal

area has already been started by MEIL and approx. 50,000

CuM muck has been relocated to alternative site at Joshana

village (Annexure-VII).

The Environmental compliance report regarding disposal of

muck andother safeguard measures, has been submitted to

J&K Pollution Control Committee by MEIL from time to

time (Annexure-VIII).

12. The Consent to Establish (CTE) has been granted to Ratle
HE Projectby J&K Pollution Control Committee vide Order
No. PCC/digital/ 24033871690 of 2024 dated 28.05.2024
which is valid upto June 2025 (Annexure-IX).

13. Thathri Town in District Doda of UT of J&K is located
almost 4 kms downstream of Ratle Dam site, on left bank of
river Chenab and thereare no chances of rise in water level
or flooding of Thathri town due to construction activities of
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Ratle HE Project, 451153 is no such obstruction to the flow
of water.

14. Moreover, till date, neither any such complaint has been
received from any local nor any directions have been
received from Doda District Administration regarding
damage to the residential structures/ shops situated at
Thathri town or any rise in water level caused by the
construction activities of Ratle HE Project, as submitted by
the Applicant.

15. MEIL has been instructed from time to time by RHPCL for
ensuring the strict compliance of the applicable
Environmental Laws/ norms during the execution of
Project works. MEIL has also been instructedto ensure that
the muck and debris arising out of construction activities
of Ratle HE Project are dumped only at handed over
designated Muck Disposal sites, without any spillage into
the riverChenab or any other water body (Annexure-X).

16. As submitted by the Applicant regarding construction of
concrete wallalong both sides of river at Thathri town, it is
to submit that all the benefits/grants contained in the
approved R&R Plan of Ratle HE Project shall be duly
disbursed amongst the lawful beneficiaries and all the
activities contained therein shall be implemented through
Commissioner R&R of Ratle HE Project (Deputy
Commissioner, Kishtwar).

17.  As the muck is now being temporarily stacked much away
from the river and the water is continuously flowing in the
river, as such, thereis no threat to the aquatic life in the
river.

18. The R&R Package for Ratle HE Project has been
approved by GOJK vide Order dated 16.08.2024. The
R&R Package, as approved by GOJK, shall be
implemented by the Commissioner R&R for Ratle HE

~ Project (Deputy Commissioner, Kishtwar). The
necessary funds required for implementation of R&R
Package, shall be released by RHPCL, for timely
disbursement of benefits/ grants amongst the
beneficiaries.

19. MEIL has been directed to ensure that all the
environmental safeguard measures are taken, to strictly
comply with all the laid down Environmental norms/
guidelines.

5. Besides above, Member Secretary, J&K Pollution Control Committee vide
its reference No.JKPCC/Sc./OA-955-2024/1429-33 dated 25-11-2025
(copy attached as Annexure ‘D’) has submitted that the Compliance
Report in the instant matter has been submitted to the Hon’ble National
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(e"ad

N\
(&

Green Tribunal vide 0fﬁce1 111269 No.JKPCC/Sc.0A-955-2024/4041-42
dated 23-11-2024 and copy of report also enclosed for perusal. The same is
reproduced as under:-

In compliance to the directions of Hon’ble NGT, all the following
members of the joint committee constituted by the Hon’ble NGT, visited
the site of the project located on Batote-Kishtwar Highway at
Drabshalla, District Kishtwar on 14-10-2024:

1. Sh. Rajesh Kumar Shavan, JKAS, District Commissioner, Kishtwar.

2. Sh. Ghansham Singh, JKAS, Member Secretary, J&K Pollution
Control Committee.

3. Dr. Narender Sharma, Scientist ‘F’/Director, Central Pollution
Control Board, Regional Directorate, Chandigarh.

4. Sh. Khurshid Alam Khan, Scientist C, Sub-Office Jammu, Integrated
Regional Officer, Ministry of Environment, Forest and Climate
Change, Jammu.

Besides, the members of the joint committee, Tehsildar Kishtwar,
Divisional PCC Kishtwar and officers of NHPC, Rattle Hydro Electric
Project and representatives of M/s Megha Engineering and
Infrastructure Ltd, also a accompanied the joint committee during the
site inspection.

The Joint Committee inspected the dam site and all three designated
muck dumping sites outlined in the Environmental Management/Muck
Management Plan. The Joint Committee captured photographs duding
site inspection for inclusion in the factual report.

The Joint Committee after interaction with the concerned officers of the
NHPC, Rattle Hydro Electric Project Limited sought following details
from M/s Rattle Hydroelectric Power Corporation Limited (RHPCL),
M/s Megha Engineering and Infrastructure Ltd (MEIL), Sub Office,
MoEF&CC, Jammu, Divisional Officer, Kishtwar, J&K and Tehsildar,
Kishtwar, J&K and M/s Megha Engineering and Infrastructure Ltd

(MEIL):
s

i. Muck Management Plan of the Rattle Hydroelectric Power
Project, Kishtwar.

ii. Copy of Environmental Management Plan submitted by the
project proponent for obtaining Environmental Clearance.

ii. ~Copy of half-yearly compliance report submitted by the project
proponent to MoEF&CC regarding compliance of the conditions
of Environmental Clearance.

iv. ~ Copy of report of verification conducted by MoEF&CC regarding
the compliance of the conditions of Environmental Clearance.
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v. Copy of Consent to Establish (CTE) granted by J&K PCC and
violation reported in the past by the Divisional Officer, Kishtwar,
J&K PCC along with action taken report.

vi. Details of land allotted by Revenue Department, Kishtwar to
project proponent for muck dumping, as mentioned in the letter
petition.

vii.  Status of muck generation and disposal as of October 14, 2024.

The Joint Committee examined and considered the following documents
to analyse the facts and arrive at a conclusion for preparing a factual
report, for submission to the Hon’ble National Green Tribunal:

i. Environmental Clearance granted to M/s Ratle HEP (850MW)
Project in Kishtwar District of Jammu & Kashmir to M/s GVK
Ratle Hydro Electric Project Pvt. Ltd. by MoEF&CC vide No. J-
12011/39/2010-1A-1 dated 12-12-2012. The above environmental
clearance was later on was transferred in the name of M/s Ratle
Hydro Electric Power Corporation by MoEF&CC vide No. J-
12011/39/2010-IA.1dated 27-09-2021.

ii. ~ Muck Management/Disposal Plan (MMP), submitted by the
Project Proponent for obtaining Environmental Clearance (EC)
from MoEF&CC.

iii.  Environment Management Plan (EMP) submitted by the Project
Proponent for obtaining Environmental Clearance (EC) from
MoEF&CC.

iv.  Half yearly reports of compliance of the conditions of
Environmental Clearance (EC) submitted by the Project Proponent
for the period October 2022 to March 2023, April 2023 to
September 2023, October 2023 to March 2024 and October 2024.

g v.  Compliance verification report of MOEF&CC dated 16-08-2024 w.r.t

‘:?e:cc,i-‘a ¥® conditions of Environmental Clearance granted to the Project
o

Proponent.

vi. ~ Show Cause Notice issued by the MoEF&CC to the Project
Proponent for the non-compliances observed during compliance
verification inspection vide No. IA-J-11014/257/2024/IA-1/ dated
22-10-2024.

vii. Letters issued to M/s Megha Engineering and Infrastructure
Limited by M/s Ratle Hydroelectric Power Corporation Limited
dated 27-09-2022, 07-11-2022 and 26-07-2024 for compliance of
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provisions relating to e101(%gal balance-regarding disposal of muck
at only designated sites.

viii.  Directions of the J&K PCC, Jammu vide No. PCC/RDJ/GGC-
20/2023/3026-29 dated 18-12-2023 to the General Manager M/s
Megga Engineer and Infrastructure Ltd for pressing into service
additional water tanker to ensure pollution level under control to
kept pollution under control and removal of the dumped muck near
the river as also submission of quarterly SMR of air quality, water
quality and noise pollution.

ix.  Legal notice issued by the J&K, PCC to CEO M/s Rattle
Engineering and Infrastructure Ltd. Kishtwar vide No.
PCC/RDJ/GGC-20/N-1/2023/1516-18 dated 07-10-2023 for proper
management of retention of muck and installation of latest
technology of anti-pollution suppression of high pressure
mechanical nozzle machines at 3 to 4 locations on the dust emitting
points.

X.  Legal notice issued by the J&K PCC to CEO M/s Rattle Engineering
and Infrastructure Ltd. Kishtwar vide No. PCC/RDJ/GGC-20/N-
1/2024/1104-1109 dated 26-09-2024 to prevent muck dumping
near TRT on the right bank (downstream going into river Chenab in
violation of environmental laws.

xi.  Details of the muck generated/utilized in Ratle HE Project till 31-
10-2024.

The Joint Committee has submitted a detailed report to the Hon’ble
National Green Tribunal through the CPCB, New Delhi being the Co-
ordinating agency in terms of the Hon’ble NGT order.

Action Taken by the J&K PCC:

1. Regional Director PCC, Jammu vide No. PCC/RDJ/ GGC-
20/2023/3026-29 dated 18-12-2023 directed the General Manager
/s Megha Engineering and Infrastructure Ltd for pressing into
o) I als .
o \ S&rvice additional water tanker to ensure pollution level under

\ 19;293"‘“\ control.
< ::“-?.3(33* i. to ensure that Air Monitoring Stations are established at
¢of Construction site/dam site power house area for maintaining
the vital parameters.

ii. Removal of the dumped muck near the river.
iii. Submission of quarterly SMR of air quality, water quality and
noise pollution (copy enclosed as Annexure 1).
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et

. Regional Director, PCC .1a112-§issued legal notice to CEO M/s Rattle

Engineering and Infrastructure Ltd. Kishtwar vide No.
PCC/RDJ/GGC-20/N-1/2023/1516-18 dated 07-10-2023 for proper
management of retention of muck and installation of latest
technology of anti-pollution suppression of high pressure mechanical
nozzle machines at 3 to 4 locations on the dust emitting points.
(Copy enclosed as Annexure 2).

. Regional Director, PCC, Jammu issued legal notice to CEO M/s

Rattle Engineering and Infrastructure Ltd. Kishtwar vide No.
PCC/RDJ/GGC-20/N-1/2023/3244-46 dated 29-02-2024 for
dumping of muck generated from the various constructions activities
of the project into the catchment area of Chenab river and ensuring
operation of 2 no’s of stone crushers with adequate PCDs/PCMs and
3 DG set with proper stack and consent . (Copy enclosed as
Annexure 3).

. Regional Director, PCC, Jammu issued legal notice to CEO M/s

Rattle Engineering and Infrastructure Ltd. Kishtwar vide No.
PCC/RDJ/GGC-20/N-1/2024/1104-1109 dated 26-09-2024 to
prevent muck dumping near TRT on the right bank (downstream
going into river Chenab in violation of environmental laws). (Copy
enclosed as Annexure 4)

. The J&K PCC constituted a committee of officers of J&K PCC for

conducting ground assessment of dust pollution and noise pollution
caused in Tehsil Drabshalla, District Kishtwar as a result of blasting
and other construction activities carried out by M/s Megha
Engineering and Infrastructure Ltd in Rattle Hydro Electric Project
vide order No. JKPCC/PS/MS/2024/3411-3416 dated 20-06-2024
and the Joint committee submitted its report vide No.
PCC/DO/K/24/74-75 dated 10-08-2024 (Copy enclosed as
Annexure 5).

. Pursuant to the aforesaid report and recommendations of joint

committee, a show cause notice for violation of environmental
(Protection) Act 1986, by the MEIL was issued to the Chief Executive
Officer, Megga Engineering and Infrastructure Limited to show cause

ﬂec\\\within 15 days as to why legal action as warranted under
e@‘ﬂ \(tma“Environment (Protection) Act 1986 should not be taken against the
(&Y o2
e, oe?

company vide No. PCC/LSJ/7565667/2024/2581-2585 dated14-11-
2024. (Copy enclosed as Annexure 6).

. Taking cognizance of the report of joint committee constituted by the

Hon’ble NGT and J&K PCC, a 3 members committee has been
constituted for assessing and computing environmental compensation
leviable after ascertaining the period and quantum of violations and
furnish report within 15 days vide order No. JKPCC/PS/MS/24/4034-
37 dated 23-11-2024. (Copy enclosed as Annexure 7).

Based upon the reports about the assessment and computation of
environmental compensation and recommendations by the joint
committee. Further necessary action in terms of environmental
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protection laws will be taﬂe1 ZAinst the defaulting agencies in a time
bound manner.

In the premises, it is, therefore, respectfully prayed that the aforesaid
report may kindly be placed before the Hon’ble Tribunal, for its kind
consideration.

oRdFp o)

&E Department
Jak

Answeg"i)gégr
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Annexure 'A’
)
Government of Jammu and Kashmir
Forest, Ecology and Environment Department
Civil Secretariat, Jammu/Srinagar.
MOST URGENT
NGT MATTER

O.M No.FST-Lit/562/2024(7592248)
Dated:08-11-2024

Subject:- O.A. No0.955/2024 titled President, Municipal Committee, Thathri
V/s Union Territory of J&K.
The undersigned is directed to forward herewith a copy of Order dated
23-10-2024 passed by the Hon’ble National Green Tribunal, Principal Bench, New
Delhi in the above titled matter to Principal Secretary to the Government, Power
Development Department and to request him to kindly furnish reply/response in the
matter to this department by or before 13-11-2024 positively, treating the matter

as “Most Urgent”.

%@fm
(Abid Khan)’T /24,

Under Secretary to the Government

Principal Secretary to the Government,
Power Development Department

Encls:As above.




5383854/2024/0/0 CIH Forest

1176

A
Government of Jammu and Kashmir

Forest, Ecology and Environment Department
Civil Secretariat, Jammuy/Srinagar.

MOST URGENT
NGT MATTER

Member Secretary,
Pollution Control Committee,
J&K.

No.FST-Lit/562/2024(7592248) Dated:08-11-2024

Subject:- O.A. No0.955/2024 titled President, Municipal Committee, Thathri
V/s Union Territory of J&K.

Sir,

I am directed to forward herewith a copy of Order dated 23-10-2024
passed by the Hon’ble National Green Tribunal, Principal Bench, New Delhi in the
above titled matter with the request to furnish reply/response in the matter to this

department by or before 13-11-2024 positively, treating the matter as “Most

Urgent”.

Yours faithfully,

e

(Abid Khan) o H?&ay
Under Secretary to the Government
Encls:As above.
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Government of Jammu and Kashmir
Porest, Ecology and Environment Department
Civil Secretariat, Jammuy/Srinagar.
MOST URGENT
NGT MATTER

Chairman,

National Hydro Power Corporation (NHPC),
Office Complex, Sector 33, Faridabad-121003,
Haryana.

Managing Director,
J&K State Power Development Corporation,
Ist Floor, S.S.D. Building, Exhibition Road,

Jammu.

Managing Director,
M/s Rattle Hydro Power Project Drabshall,
District Kishtwar.

Managing Director,
M/s Megga Engineering and Infrastructure Ltd.,
Ist Floor. 4, Bhatia Complex, Near Gurdwara,

Jammu.

No.FST-Lit/562/2024(7592248) Dated:08-11-2024

Subject:-  O.A. No.955/2024 titled President, Municipal Committee, Thathri V/s UT
of J&K.

Sir,

I am directed to forward herewith a copy of Order dated 23-10-2024 passed by
the Hon’ble National Green Tribunal, Principal Bench, New Delhi in the above titled
matter and request you to kindly furnish a detailed report/response in the matter to this
Department by or before 13-11-2024 positively, treating the matter as “Most Urgent”.

Yours faithfully,

Nliaseao
(Abid Khan) of[1/26 3y

Under Secretary to the Government
Encls:As above.
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Government of Jammu and Kashmir
Forest, Ecology and Environment Department
Civil Secretariat, Jammu/Srinagar.

MOST URGENT
REMINDER-I

O.M No.FST-Lit/562/2024 (7592248)
Dated:14-11-2024

Subject:- O.A. N0.955/2024 titled President, Municipal Committee, Thathri

V/s Union Territory of J&K.

The undersigned is directed to refer Principal Secretary to the
Government, Power Development Department to this department’s O.M of even no.
dated 08.11.2024 (copy enclosed) regarding the subject cited above and to say that
the requisite reply/response in the matter is still awaited which may kindly be

furnished today positively, treating the matter as “Most Urgent”.

/-
(Abid Khan) 1/u/2ax
Unger Secretary to the Government

Principal Secretary to the Government, )
Power Development Department NI

Encls:As above.
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Government of Jammu and Kashmir
Forest, Ecology and Environment Department
Civil Secretariat, Jammu/Srinagar.

MOST URGENT
REMINDER-I
Member Secretary,
Pollution Control Committee,
J&K.
No.FST-Lit/562/2024 (7592248) Dated:14-11-2024

Subject:- 0O.A. No0.955/2024 titled President, Municipal Committee, Thathri
V/s Union Territory of J&K.

Sir,

I am directed to refer this department’s letter of even no. dated
08.11.2024 (copy enclosed) regarding the subject cited above and to say that the
requisite reply/response in the matter is still awaited which may kindly be furnished

today positively, treating the matter as “Most Urgent”.

Yours faithfully,

%E
é/’.’ —
(Abid Khan)(y)y /,1,;_:,
I(gfer Secretary to the Government

w}!l

Encls:As above.
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Government of Jammu and Kashmir
Forest, Ecology and Environment Department
Civil Secretariat, Jammu/Srinagar.

MOST URGENT
REMINDER-1
Chairman,
National Hydro Power Corporation (NHPC),
Office Complex, Sector 33, Faridabad-121003,
Haryana.
Managing Director,
J&K State Power Development Corporation,
Ist Floor, S.S.D. Building, Exhibition Road,
Jammu.
Managing Director,
M/s Rattle Hydro Power Project Drabshall,
District Kishtwar.
Managing Director,
M/s Megga Engineering and Infrastructure Ltd.,
Ist Floor, 4, Bhatia Complex, Near Gurdwara,
Jammu.
No.FST-Lit/562/2024 (7592248) Dated: |4-11-2024

Subject:-  O.A. N0.955/2024 titled President, Municipal Committee, Thathri V/s UT
of J&K.

Sir/Madam.

[ am directed to refer this department’s letter of even no. dated 08.11.2024
(copy enclosed) regarding the subject cited above and to say that the requisite
reply/response in the matter is still awaited which may kindly be furnished today
positively, treating the matter as “Most Urgent”.

Yours faithfully,

1

(Abid Khan) "y, |2 o |

Ungder Secretary to the Governm
Encls:As above.
i



Government of Jammu and Kashmir
Forest, Ecology and Environment Department
Civil Secretariat, Jammu/Srinagar.

MOST URGENT
NGT MATTER

REMINDERE-II

Member Secretary,
Pollution Control Committee,
J&K.

No.FST-Lit/562/2024 (7592248) Dated:22-11-2024

Subject:- 0.A. N0.955/2024 titled President, Municipal Committee, Thathri
V/s Union Territory of J&K.

Sir,

I am directed to refer this department’s letter of even no. dated 08-11-
2024 followed by reminder dated 14-11-2024 (copies enclosed) regarding the subject
cited above and to say that the requisite reply/response in the matter is still awaited
which may kindly be furnished within two days positively, treating the matter as
“Most Urgent”.

Yours faithfully,

(Abid Khanri;_a-f "3
Under Secretary to the Government
Encls:As above.
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Government of Jammu and Kashmir
Forest, Ecology and Environment Department

Civil Secretariat, Jammu/Srinagar.

Chairman,

National Hydro Power Corporation (NHPC),
Office Complex, Sector 33, Faridabad-121003,
Haryana.

Managing Director,
J&K State Power Development Corporation,
Ist Floor, S.S.D. Building, Exhibition Road,

Jammu.

Managing Director,
M/s Rattle Hydro Power Project Drabshall,
District Kishtwar.

Managing Director,

M/s Megga Engineering and Infrastructure Ltd.,
Ist Floor, 4, Bhatia Complex, Near Gurdwara,
Jammu.

No.FST-Lit/562/2024 (7592248)

MOST URGENT

NGT MATTER

Dated:22-11-2024

Subject:-  O.A. N0.955/2024 titled President, Municipal Committee, Thathri V/s UT

of J&K.

Sir,

I am directed to refer this department’s letter of even no. dated 08-11-2024
followed by reminder dated 14-11-2024 (copies enclosed) regarding the subject cited above
and to say that the requisite reply/response in the matter is still awaited which may kindly
be furnished within two days positively, treating the matter as “Most Urgent”.

Yours faithfully,

o
(Abiﬁmm;ﬁ

Under Secretary to the Government

Encls:As above.



1183 Principal Secretary to the Government
Forest, Ecology & Environment Deptt.
Government of Jammu & Kashmir
Civil Secretariat, J&K

Shailendra Kumar, IAS D.O. No. :_f ST-L#] 5635039 75%148)

Dated: 352-1)-302Y

Awua.%ﬁm(ﬁm&w/

This is in reference to the O.M No. FST-
Lit/562/2024 (7592248) dated 08-11-2024 (copy
enclosed) regarding furnishing of reply/response in Order
of the Hon'ble National Green Tribunal (NGT) dated 23-10-
2024 passed in Original Application No0.955/2024 titled
President, Municipal Committee, Thathri V/s Union Territory
of J&K. 1 would like to draw your attention for expediting
response in this matter, as the case is scheduled for
hearing before the Hon'ble NGT on 27-1 1-2024.

Given the urgency of the matter and the upcoming
hearing date, a suitable direction to concerned agencies
please be got issued for sharing response and ATR well
before the next date of hearing so as to avoid any harsh or

adverse order. N
W-1HA. E,

Yours sincerely,

Encl: A/A o
ailendra Kumar)

Shri H. Rajesh Prasad, IAS.

Principal Secretary to the Government,
Power Development Department,

Civil Secretariat, J&K.

Ja : - i
mmu Office : 0191-2546793 Email: csforestik@gmail.com Srinagar Office : 0194-2506009
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL (NGT), NEW DELHI.
Original Application No. 956/2024 ‘Jyo? THE 7
|
%’ SURJIT EI?\I,G'H

In The Matter of:
President Municipal Committee Thathri

Vs

Union Territory of J&K & Ors.

< ADVOCATE

Regn. No. 385

REPLY ON BEHALF OF THE RESPONDENTS 1 & 6 (UT OF J&K)

MOST RESPECTFULLY SHEWETH AS UNDER:

andgine Direcier
Jammu & Kashinir Sla_v.s P
Development CGiﬂOh&EiG!i L

I, Pankaj Magotra, presently posted as the Managing Director, J&K
State Power Development Corporation Limited do hereby solemnly

affirm as under:-

| say that | have gone through the contents of above OA pending
adjudication before this Hon'ble Tribunal & in response to the same, |

submit as under:-

That, an MOU was signed between i) The Government of UT of J8K,
ii) J&K State Power Development Corporation Limited (JKSPDCL) and
iii) National Hydroelectric Power Corporation (NHPC) Limited, on 3o
February 2019 (Exhibit - 1) for setting up of a Joint Venture Company
(JVC) between NHPC Ltd and JKSPDCL for implementation of 850
M Ratle HE Project.

l?ﬁg? thereafter, a Supplementary MOU, in modification of the
aforementioned MOU dated 3 February 2019, was signed between i)
The Government of UT of J&K, ii) J&K State Power Development
Corporation Limited (JKSPDCL) and iii) National Hydroelectric Power
Corporation (NHPC) Limited, on 3% January 2021 (Exhibit - 2) for
setting up of a Joint Venture Company (JVC) between NHPC Ltd and

JKSPDCL for implementation of 860 MW Ratle HE Project.

* B-SC.‘ L.L.B.

2

*

P J&K High Court .-;'5
&
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5. That, pursuant to aforesaid MOU, a Promoter’s Agreement was signed
between i) The Government of UT of J&K, ii) J&K State Power
Development Corporation Limited (JKSPDCL) and iii) National
Hydroelectric Power Corporation (NHPC) Limited, on 13™ April 2021
(Exhibit - 3) for setting up of a Joint Venture Company (JVC) between
NHPC Ltd and JKSPDCL for execution of 850 MW Ratle HE Project
and thereafter operation of the project, as per the terms agreed
thereinto.

6. That Clause 14.2 of the Promoter’'s Agreement provides as under:-

“The Company shall be bound by the terms and conditions laid

down in the Supplementary Memorandum of Understanding signed on

of THE 03.01.2021 read with the earlier Memorandum of Understanding

é’:UR J'“; sfm\;\n »& signed on February 3, 2019, except those which have been

* B.Sc., LLB. ymodified/changed in this agreement”.
.. ADVOCATE
P J&K High Court 2

Regn. No. 385 ,45;

\\'.;!Furlher. Clause IX, (PROTECTION OF ENVIRONMENT) of the

a7

—

Supplementary MOU, provides as under
“The JVC will comply with all the measures prescribed under the
law of the protection of the environment”.
7 it is submitted that Clause 9.7 of the Promoter’'s Agreement, provides
as under
“The JVC would comply with the conditions imposed by
_ __'__C-f‘gvemmenr of India from time to time in respect of clearances lo the
' 'ﬁ?B}%dct It would also comply with conditions imposed by Government
of Union Territory of Jammu and Kashmir in respect of clearances {o
the project”.
8. That, Ministry of Environment and Forests (MOEF), (GOI), vide No. J-
12011/39/2010-1A-1, Dated: 12 December 2012, issued Environmental
Clearance (EC) (Exhibit — 4) to 850 MW Ratle HE Project, in the name
of GVK Ratle HEPP Limited, subject to the conditions, inter alia, that,

“Consolidation and compilation of muck shall be carried-out only in the
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designated muck dumping sites as submitted in the EIA/JEMP report.
As per the proposed muck disposal plan, out of 24.4 lakh m? of muck
to be generated due to excavation, about 50% (i.e. 12.2 lakh m? will
be dumped at the designated areas in an allocated area of 30.59 ha.
The identified muck dumping sites shall be at-least 30m horizontally
away from the edge of the river corresponding to high flood fevel
(HLF)”, and that, “Muck dumping sites should be handed over to Forest
Department only after restoration including plantation etc.”.

9. That, MOEF&CC, GOI, vide F. No. J-12011/39/2010-IA-l, Dated: 27

September 2021, transferred the aforementioned EC to M/s Ratle

Hydroelectric Power Corporation Limited (RHPCL) (Exhibit - 5), inter

\\\%J‘

AP 3iINGH 2
B.8c,, L.L.B. Power Corporation Limited (RHPCL) that, “Ratle Hydroelectric Power

*

&« ADVOCATE

%J:K High Court :}Corporarfon Ltd. (RHPCL), a Joint Venture Company of NHPC and
egn. No, 385 &/

6 -

s N 7 JKSPDC, undertakes to comply, w.e.f. 01.06,2021 (date of taking over
O):(ﬂ-?n-\: .‘.j‘r o

alia, against submission of undertaking by M/s Ratle Hydroelectric

of the company) to all conditions stipulated in the environmental
clearance letter of MOEF&CC no. J-12011/39/2010-IA.] dated 12%
December 2012 in favour of the previous owner”.

10.  That, the land, acquired by JKSPDC / diverted for project use by the
Government of J&K, measuring 567.22 Ha has been handed over to

Jr

Managing Direclor No:55 — JK (PDD) of 2022; Dated: 10 — 05 — 2022 (Exhibit - 6) has
Jammu & Kashmir State Power

Development C ti imite ! P
evelopment Corporation LInISE oy sanction to lease out the 289.48 Ha and utilization of the

RHPCL. Further, the Government of Jammu & Kashmir vide its Order

277.74 Ha out of the said 567.22 Ha of land for development of 850
MW Ratle HEP.

11.  That, the aforementioned land measuring 567.22 Ha includes the land
measuring 30.59 Ha allocated for muck dumping (Exhibit - 7), as per
the EC issued by MoEF&CC dated 12.12.2012.

12. That JKSPDC vide letters dated 16.07.2024 and 16.08.2024 (Exhibit

— 8) have already apprised J&K Pollution Control Committee (JKPCC)
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of the pollution caused by construction activities carried out by M/s
Megha Engineering and Infrastructure Limited in Ratle HE Project and
requested to take necessary steps to secure compliance to terms and
conditions of Consent to Establish (Exhibit — 9) issued by the

Committee to the project.

Therefore, the Government of UT of J&K (Respondent 1) and the JKSPDC
(Respondent 6) having earnestly performed the obligations cast upon them
with regard to 850 MW Ratle HE Project, it is humbly prayed that the present
reply of Government of UT of J&K and JKSPDC may be taken on record and

be dropped from the array of the respondents.

e
qgﬁ%ﬁﬂﬁector

Jammu & Kashmir State Power
Development Corporation Limited

VERIFICATION:
Verified that the contents of above reply are true and correct to the best of my

knowledge and belief and nothing material is concealed therefrom.

DERONENT actor
Jammu & Kashmir State Power
Development Corporation Limited

oy 4

Execulion AQmitted rencs Al :740

W‘m%w

- -
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MEMORANDUM OF UNDERSTANDING

For Execution of Ratle Hydro Electric Project (850 MW)
in Chenab River Basin of Jammu & Kashmir

This Memorandum of Understanding is made on this.?i'i‘ day of February, 2019 among:

IHon’bie Governor of Jammu & Kashmir State through Commissioner / Secretary to
Government, Power Development Department, Government of Jammu and Kashmir
l (GoJK) which expression shall include his successor and assign(s) of the first part;

!Jammu and Kashmir State Power Development Corporation Limited (JKSPDC), a
company incorporated under the Companies Act, 1956 having its registered office at
“Exhibition Ground, Srinagar — 190001; through its Managing Director, which expression

i shall include his successors, executors, administrators and assign(s) of the second part;

NHPC Ltd., a company incorporated under the Companies Act, 1956 and also a
|Generaﬁng & Power Trading company within the meaning of the Electricity Act, 2003,
!havlng its registered office at NHPC Office Complex, Sector — 33, Faridabad, Haryana

1210083; through its Chairman and Managing Director, which expression shall include his
§ successors, executors, administrators and assign(s) of the third part; and

I Whereas, the Government of Jammu & Kashmir is committed to harnessing the
a hydroelectric potential of Chenab River through Ratle Hydro Electric Project (850 MW),
_in the Chenab River Basin in accordance with the provisions of Indus Waters Treaty: and

S



1190

55/254
gﬁ -TECC/6/2021-JKSPDC-STATE POWER DEVELOPMENT CORP (OUTSIDE SECTT)-Part(1)
3 2021/STATE POWER DEVELOPMENT CORP (OUTSIDE SECTT) Apendix-I

(Page 2 of 8)

Whereas, the Ministry of Power, Government of India (Gol) is keen to add new power
generation capacity with a view to meeting the gap between the demand and supply in the
country; and

Whereas, in order to achieve the objective of increasing the power generation capacity,
the Government of Jammu & Kashmir has proposed to develop Ratle Hydro Electric
Project (850 MW), hereinafter referred to as the ‘Project’ through a Joint Venture
Company (JVC) to be set up between the JKSPDC and NHPC under the Companies Act,
2013; and

Whereas, JKSPDC and NHPC have accepted the proposal of the Government of Jammu
& Kashmir,

Now, therefore, this Memorandum of Understanding among the GoJK, JKSPDC and
NHPC sets out the rights and obligations of the parties to construct, commission and
operate the Project through a Joint Venture Company (JVC) as under:

. SETTING UP OF THE JVC

(a) A Joint Venture Company (JVC) under the Companies Act, 2013 shall be set up
in J&K between JKSPDC and NHPC to implement the Project in accordance with
the terms and conditions agreed herein, after obtaining approval from the
Government of India (Gol) and from the Government of Jammu & Kashmir
(GodJK).

(b) Detailed modalities shall be worked out separately as would be mutually
acceptable-to both the parties. However, NHPC shall have the share of not less
than 51% and JKSPDC shall have the share of not more than 49% of the total
shareholding in the JVC.

(c) For the initial 5 years from Date of Commercial Operation (COD), NHPC shall
retain its equity in the JVC. From end of 5th year onwards NHPC's Equity shall
be purchased by JKSPDC in 15 yearly équal instalments. NHPC's Equity will be
reduced to Nil in 20 years from the date of COD and JKSPDC will own the
Project fully, thereafter.

g &
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(d) Purchase of equity by JKSPDC from the NHPC should be at the book value of
shares so that the NHPC receives the buyback price based on the PAR value of
equity shares plus pro-rata share in the retained earnings.

(e) The recouping of loss of Return on Equity (ROE) till COD shall be payable to
NHPC. The rate of return on equity for the purpose of calculating loss on account
of equity invested by NHPC during construction shall be as mutually agreed.

() The JVC will not be under obligation to bear any cost arisen from any arbitral/
contractual liability pending against the project prior to its takeover by the JVC
from JKPDD.

(g) The timely and pari passu contribution towards their share of equity shall be the
responsibilities of the parties to this MoU. Whereas, GoJK/ JKSPDC shall either
provide equity from their internal resources or arrange the grant from Gol, for the
equity portion of GoJK / JKSPDC, in the Joint Venture Company. Whereas,
‘NHPC shall invest the equity from its Internal Resources (IR).

(h) The GoJK shall make available unencumbered land as may be required for the
project being taken up by the JVC, to the JVC on leasehold basis as per the land
laws applicable to the State of Jammu & Kashmir from time to time, through
transfer or acquisition, including compulsory acquisition. There shall be no
revision in the cost of land and related compensation etc. except in case when
such increase is as per the directions of the court,

(i) In accordance with the extant National Hydro Policy of the Gol, the GoJK is
entitled to have 12% free power and additional 1% free power for the Local Area
Development Fund (LADF), however, to make the Project viable, GoJK has
agreed to provide exemptions for free power, water cess and local taxes
including SGST as per mutually agreed terms and conditions.

() As per the norms of Gol for power allocation the GoJK shall be entitled to have
first right of refusal for purchase of power from the JVC in proportion to the share
of JKSPDC, in the equity of the JVC at the price determined as per regulatory

norms.

S
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(k) The cost of work done on the project at the time of its taking over as assessed by
IIT Delhi, who have already been appointed by the GoJK, shall only be booked
to the JVC.

() The project cost shall be worked out as per DPR as concurred by the Central
Electricity Authority.

Il. RIGHTS AND OBLIGATIONS OF THE GOVERNMENT OF
JAMMU & KASHMIR/JKSPDC

(a) The Revenue receipts on account of sale of timber, royalty on river bed
materials etc. arising as a result of the submergence of the area by the Project
shall accrue to GoJK.

(b) The Rights in fisheries, navigation, exploitation of tourism potential etc. in
respect of the ponds created by the Project shall vest with the GoJK.

()  The GoJK shall not dilute its equity until the sub-debt is serviced by the JVC.

(d) The modalities of power evacuation system shall be decided by the Board of
the JVC, the GoJK shall facilitate the same.

. MANPOWER REQUIREMENT

The staff for Rehabilitation and Resettlement (R&R) activities shall be deputed by GoJK to
JVC and the remaining staff to the JVC shall be provided in the following manner:

(a) Group A&B staff in the JVC shall be deployed by way of the deputation from
NHPC, JKSPDC/Departments of GoJK equally or through recruitment by the
JVC as per DPE norms, if applicable.

(b) Eighty percent (80%) of Group C&D staff in JVC shall be permanent
Residents of J&K State subject to their suitability, availability and eligibility.
Out of this, ten percent (10%) of the staff shall be recruited from Project
Affected Families (PAF), subject to suitability, availability and eligibility.

(¢) The change in manpower of NHPC in Group A, B, C and D shall be as
mutually agreed after change in equity proportion of NHPC.

4
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(d)  For the jobs created through the project, after providing suitable training and
skill development in the required field, provision shall be made for employment

at a rate not lower than the minimum wages admissible.
IV. RIGHTS AND OBLIGATIONS OF THE JVC

(a)  Without prejudice to GoJK land laws, the JVC shall have exclusive rights over
the Project.

(b) The design, construction and operation of the Project would be as per
provisions of the Indus Waters Treaty. The JVC shall also render all
assistance needed by the Government of India in view of the provisions of the
Treaty.

(c) The JVC would comply with conditions imposed by the Government of India
from time to time in respect of clearances to the Project. It would also comply
with conditions imposed by GoJK in respect of clearances to the Project.

V. JOINT RESPONSIBILITY OF THE GoJK AND JVC
TOWARDS THE R&R AND OTHER WORKS

(a) The work of R&R of the oustees of the Project would be the joint
responsibilities of the JVC and GoJK. The entire expenditure incurred on this
account would be borne by the JVC. The benefits shall be extended in
accordance with the approved R&R Plan for the Project, however, its rates
shall be as provided in the case of Kishanganga HE Project of NHPC. The
GoJK would provide staff on deputation to enable the JVC to carry out this
task.

(b) The government of J&K / JKSPDC shall facilitate the transfer of all clearances
from the Government of India and State Government as would be mandatory

for the Project implementation, in favour of JVC.

(c) The security arrangements for the Project areas shall be looked after by the
GoJK. However, specific security arrangements for guarding the Project sites,
temporary and permanent installations etc. shall be made by the JVC.

% & B



L

1194

59/254
-TECC/6/2021-JKSPDC-STATE POWER DEVELOPMENT CORP (OUTSIDE SECTT)-Part(1)
21/STATE POWER DEVELOPMENT CORP (OUTSIDE SECTT) Apendix-I

(Page 6 of 8)

VI. MODE OF IMPLEMENTATION

(a) The Board of Directors of JVC will have equal representation from NHPC and
JKSPDC / GoJK. The Chairman of the Board of Directors shall be a non-
executive professional, who shall be appointed by GoJK in consultation with
NHPC.

(b) The Chief Executive Officer (CEO) shall be responsible for the day to day
management of the JVC. The post of CEQ shall be below board level and
shall be held by nominee of NHPC.

() The management structure of the JVC shall be as mutually agreed.

(d) Any change in the structures of the management of the JVC which is mutually
agreed by the parties shall not have an impact on the ongoing activities of the
Project.

(e) The JVC shall endeavour to complete the Project within the time schedule
approved by the Government of India and the time schedule will commence
from the date of accord of approval subject to acquisition of land and obtaining

all statutory clearances.

() The head office / registered office of JVC shall be in the State of Jammu &
Kashmir.

Vil. FUNDING ARRANGEMENT

(a) The Project shall be financed through a debt and equity mix of 70.30.

(b) The GoJK/ JKSPDC shall provide equity either from their internal resources or
arrange grant from Gol, for the equity portion of GoJK / JKSPDC, in the Joint
Venture Company. Whereas, NHPC shall invest the equity from its Internal

Resources (IR).

(c) The GoJK shall take up with Gol to provide Subordinate Debt of appropriate
amount to improve the viability of the Project, at suitable terms and conditions.

% 6 o
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(d) The JVC shall meet its other financial requirements on its own without the cost to
the parties. It shall not be obligatory on the part of the parties to give any guarantee
and security for raising of funds by JVC. The financial liabilities of the parties shall
be limited only to the extent of their respective shareholding in the JVC.

VIll. LEASEHOLD RIGHTS

The leasehold rights of the land required for the Project, against payment and land
revenue as fixed by State Government, shall be granted for a period of 40 years in
accordance with State Laws.

IX. PROTECTION OF ENVIRONMENT

The JVC will comply with all measures prescribed under the law for the protection of the
environment.

X. MONITORING

The implementation of this MOU will be monitored by a Committee comprising of a
representative each from Ministry of Power, Government of India, GoJK, NHPC and
JKSPDC.

Xl. MISCELLANEOUS

(a) Any other matter not included in this MOU which is necessary for the smooth
functioning of the JVC will be finalized by NHPC, JKSPDC, GoJK on mutually
agreed terms and conditions,

(b) Through this Memorandum of Understanding, all the parties affirm their
commitment to fulfil and achieve the objectives mutually agreed upon in this

Memorandum of Understanding.

(c) This Memorandum of Understanding shall remain valid for a period of two
years from the date of its signing or until the formation of JVC, whichever is
earlier.
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(d) In the event of any dispute or difference relating to the interpretation and
application of the provisions of this MOU, such dispute or difference shall be
resolved by mutual discussion between the Ministry of Power, Gol and GoJK.

Signed this day the 3" February, 2019 at Jammu.

For and on the behalf of For and on the behalf of
Jammu and Kashmir State Power NHPC Ltd

Development Corporation Ltd
ﬁ(}/

(Hird umary, IA (Balraj Joshi)
Managing Director, Chairman & Managing Director,
Jammu and Kashmir State Power NHPC Ltd

Development Corporation Ltd

For and on the behalf of
The Governor of Jammu & Kashmir

(Hirdest Kumar), TA

Commissioner / Secfetary to
Government of Jammu & Kashmir
Power Development Department



1197

gﬁ’g -TECC/6/2021-JKSPDC-STATE POWER DEVELOPMENT CORP (OUTSIDE SECTT)- Part(1)
21/STATE POWER DEVELOPMENT CORP (OUTSIDE SECTT)

Exhibit 2

Government of Jammu and Kashmir

INDIA NON JUDICIAL

Certificate No.

Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by
Description of Document
Property Description
Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

e-Stamp

IN-JK00767441896756S

24-Dec-2020 05:01 PM

NEWIMPACC (SV)/ [k12519204/ JAMMU/ JK-JM
SUBIN-JKJK1251920401426852280697S
Sanjeev Arora

Article 4 Affidavit

Supplementary MOU for Ratle

0
(Zero)

JKSPDC AND JKPDD
NHPC LTD Faridabad
JKSPDC AND JKPDD

100
(One Hundred only)

SUPPLEMENTARY
MEMORANDUM OF UNDERSTANDING

For Execution of Ratle Hydro Electric Project (850 MW)
in Chenab River Basin of Jammu & Kashmir

(e 2y
0002857943
2

Sldlumrv Mcn
f n o althent

Mebile App of Stock Holding



1198

441254
gﬁ’ -TECC/6/2021-JKSPDC-STATE POWER DEVELOPMENT CORP (OUTSIDE SECTT)-Part(1)
3 21/STATE POWER DEVELOPMENT CORP (OUTSIDE SECTT)

This Supplementary Memorandum of Understanding in modification of earlier
Memorandum of Understanding of 3" February, 2019 is signed on this 3™ day of
January, 2021 among:

Hon'ble Lieutenant Governor of Union Territory of Jammu & Kashmir, for and on
behalf of the President of India, through Principal Secretary to Government, Power
Development Department, Government of Union Territory of Jammu and Kashmir
which expression shall include his successor and assign(s) of the first part;

Jammu & Kashmir State Power Development Corporation Limited (JKSPDCL), a
company incorporated under the Companies Act, 1956 having its registered office
at Exhibition Ground, Srinagar — 190001; through its Managing Director, which
expression shall include his successors, executors, administrators and assign(s) of
the second part;

National Hydroelectric Power Corporation (NHPC) Ltd., a company incorperated
under the Companies Act, 1956 and also a Generating & Power Trading company
within the meaning of the Electricity Act, 2003, having its registered office at NHPC
Office Complex, Sector — 33, Faridabad, Haryana 121003:; through its Chairman
and Managing Director, which expression shall include his successors, executors,
administrators and assign(s) of the third part; and

Whereas, a Memorandum of Understanding (MoU) was signed on 3rd day of
February, 2019 amongst the then Government of Jammu & Kashmir (GoJK),
JKSPDCL and NHPC Ltd. for “Execution of Ratle Hydro Electric Project (850 MWV)
in Chenab River Basin of Jammu & Kashmir" and which shall form Appendix-I to
this Supplementary Memorandum of Understanding ; and

Whereas, the Public Investment Board(PIB) in its meeting held on 07 09.2020, for
considering approval for implementation of Ratle HE Project (850 MW),
Government of Union Territory of Jammu and Kashmir, has interalia recommended
the implementation of the Project through Joint Venture mode wherein the share of
NHPC in the Joint Venture shall not be brought below 51% and share of JKSPDCL
shall not be brought below 49% due to strategic considerations: and

af - |\ Vg i b B
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Whereas, the minutes of PIB meeting issued by Ministry of Financevide O.M. dated
28.09.2020 shall form Appendix-ll to this Supplementary Memorandum of
Understanding.

Now, therefore, this Supplementary Memorandum of Understanding among the
Government of Union Territory of Jammu and Kashmir, JKSPDCL and NHPC sets
out the following modifications clause by clause in the Memorandum of
Understanding signed on 03.02.2019:-

l. SETTING UP OF THE JOINT VENTURE COMPANY
(JVC)

Clause (a) :Substituted by -

A Joint Venture Company (JVC) under the Companies Act, 2013 shall be
set up in Union Territory of Jammu and Kashmir between JKSPDCL and
NHPC Ltd. to implement the Project in accordance with the terms and
conditions agreed herein, after obtaining approval from the Government of
India (Gol) and from the Government of Union Territory of Jammu and
Kashmir. The JVC shall be incorporated under the name Jammu
Hydroelectric Power Corporation Limited

Clause(b) :Substituted by -

The equity share of NHPC Ltd. in the JVC shall not be brought below 51%
and equity share of JKSPDCL shall not be brought below 49%.

Clause(c) :Deleted
Clause(d): Deleted
Clause(e): Deleted
Clause(f):(No change)
u/ or
af, - la
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The JVC will not be under obligation to bear any cost arisen from any
arbitral/contractual liability pending against the project prior to its takeover by
the JVC from JKPDD.

Clause (g): Substituted by:-

The timely and pari passu contribution towards their share of equity shall be
the responsibilities of the parties to this Memorandum of Understanding .

Clause(h): Substituted by:-

The Gavernment of Union Territory of Jammu and Kashmir shall make
available unencumbered land as may be required for the project being
taken up by the JVC, to the JVC on leasehold basis as per the land laws
applicable to the Union Territory of Jammu & Kashmir from time to time,
through transfer or acquisition, including compulsory acquisition. There
shall be no revision in the cost of land and related compensation etc.
except in case when such increase is as per the directions of any court,
tribunal or statutory authority.

Clause(i):Substituted by -

In accordance with the extant National Hydro Policy of the Gol, the
Government of Union Territory of Jammu and Kashmir is entitled to have
12% free power and additional 1% free power for the Local Area
Development Fund(LADF), however, to make the Project viable,
Government of Union Territory of Jammu and Kashmir has agreed to
provide exemption for free power in a decremental manner (i.e the free
power to the Government of Union Territory of Jammu and Kashmir would
be 1% in the first year after the Commercial Operation Date (COD) rising
1% per year to 12% in the 12th year), exemption of water cess for 10
years from the Commercial Operation Date and local taxes including
reimbursement of SGST during the construction period.
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Clause(j):Substituted by -

The Government of Union Territory of Jammu and Kashmir shall be
entitled to have first right of refusal for purchase of power from the JVC in
proportion to the share of JKSPDCL, in the equity of the JVC at the price
determined as per regulatory norms.

Clause(k):Substituted by -

The cost of work done on the project at the time of its taking over as
assessed by IIT Delhi, who have already been appointed by the then
GoJK, shall be booked to the JVC.

Clause(l); Deleted

Il. RIGHTS AND OBLIGATIONS OF THE GOVERNMENT
OF UNION TERRITORY OF JAMMU & KASHMIR /
JKSPDCL

Clause(a): Substituted by:-

The Revenue receipts on account of sale of timber, royalty on river bed
materials etc. arising as a result of the submergence of the area by the
Project shall accrue to Government of Union Territory of Jammu and
Kashmir.

Clause(b):Substituted by -

The Rights in fisheries , navigation, exploitation of tourism potential etc in
respect of the ponds created by the Project shall vest with the Government
of Union Territory of Jammu and Kashmir,

Clause(c):Deleted
Clause(d):Substituted by -

The scope and cost of power evacuation is not part of the project cost as

reflected in the PIB note. The modalities of power evacuation system shall

) Vg M
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be decided by the Board of JVC as per the extant guidelines; UT of GOJK
shall facilitate the same.

. MANPOWER REQUIREMENT

Substituted by -

The staff for Rehabilitation and Resettlement (R&R) activities shall be
deputed by Government of Union Territory of Jammu and Kashmir to JVC
and the remaining staff to the JVC shall be provided in the following
manner:

Clause(a):Substituted by.-

Group A&B staff in the JVC shall be deployed by way of the deputation
from NHPC, JKSPDCL/Departments of Government of Union Territory of
Jammu and Kashmir equally or through recruitment by the JVC as per
DPE norms, if applicable.

Clause(b):Substituted by:-

Eighty percent (80%) of Group C&D staff in JVC shall be domiciles of
Union Territory of Jammu and Kashmir subject to their suitability,
availability and eligibility. Out of this, ten percent (10%) of the staff shall be
recruited from Project Affected Families (PAF), subject to suitability,
availability and eligibility.

Clause (c):Deleted.
Clause(d): (No change)

For the jobs created through the project, after providing suitable training
and skill development in the required field, provision shall be made for

employment at a rate not lower than the minimum wages admissible.

o A i,
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(IV) RIGHTS AND OBLIGATIONS OF THE JOINT VENTURE
COMPANY

Clause(a): Substituted by -

Without prejudice to Government of Union Territory of Jammu and
Kashmir land laws, the JVC shall have exclusive rights over the Project.

Clause(b):(No Change)

The design, construction and operation of the Project would be as per
provisions of the Indus Waters Treaty. The JVC shall also render all
assistance needed by the Government of India in view of the provisions of
the Treaty.

Clause(c):Substituted by -

The JVC would comply with conditions imposed by the Government of
India from time to time in respect of clearances to the Project. It would also
comply with conditions imposed by Government of Union Territory of
Jammu and Kashmir in respect of clearance to the Project.

TITLE SUBSTITUTED BY;

JOINT RESPONSIBILITY OF THE GOVERNMENT OF
UNION TERRITORY OF JAMMU AND KASHMIR

AND JOINT VENTURE COMPANY TOWARDS THE
R&R AND OTHER WORKS.

Clause(a): Substituted by -

The work of R&R of the oustees of the Project would be the joint
responsibilities of the JVC and Government of Union Territory of Jammu
and Kashmir. The entire expenditure incurred on this account would be
borne by the JVC. The benefits shall be extended in accordance with the
approved R&R plan for the project, however, its rates shall be as provided
in the case of Kishanganga HE Project of NHPC, The Government of

al - L Na

=



1204

50/254
gﬁ’ - TECC/6/2021-JKSPDC-STATE POWER DEVELOPMENT CORP (OUTSIDE SECTT)-Part(1)
3 21/STATE POWER DEVELOPMENT CORP (OUTSIDE SECTT)

Union Territory of Jammu and Kashmir would provide staff on deputation
to enable the JVC to carry out this task,

Clause(b):Substituted by:-

The Government of Union Territory of Jammu and Kashmir/JKSPDCL
shall facilitate the transfer of all clearances from the Government of India
and Union Territory Government as would be mandatory for the Project
implementation, in favour of JVC.

Clause(c):Substituted by -

The security managements for the Project areas shall be looked after by
the Government of Union Territory of Jammu and Kashmir. However,
specific security arrangements for guarding the Project sites, temporary
and permanent installations etc shall be made by the JVC

(V) MODE OF IMPLEMENTATION

Clause(a):Substituted by -

The Board of Directors of JVC will have representation from NHPC and
JKSPDCL / Government of Union Territory of Jammu and Kashmir in
proportion to their equity in the JVC. The Chairman of the Board of
Directors shall be a non-executive professional, who shall be appointed by
the Government of Union Territory of Jammu and Kashmir in consultation
with NHPC.

Clause (b) : (No change)

The Chief Executive Officer(CEO) shall be responsible for the day to day
management of the JVC. The post of CEQ shall be below board level and
shall be held by nominee of NHPC.

Clause(c): (No change)

The management structure of the JVC shall be as mutually agreed.

R )
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Clause(d):Deleted
Clause(e): (No change)

The JVC shall endeavour to complete the Project within the time schedule
approved by the Government of India and the time schedule will
commence from the date of accord of approval subject to acquisition of

land and obtaining all statutory clearances.
Clause(f):Substituted by -

The head office / registered office of JVC shall be in the Union Territory of
Jammu & Kashmir

VII. FUNDING ARRANGEMENT
Clause(a): (No change)
The Project shall be financed through a debt and equity mix of 70:30.
Clause(b): Substituted by:-

NHPC shall invest the equity from its Internal Resources (IR).The Grant
from budget of Government of India shall be capped at Rs. 776.44 crore
for equity contribution of JKSPDCL (49%) in the JVC, The additional equity
contribution by JKSPDCL on account of any increase in project cost due to
escalation/or any other reason whatsoever, shall be required to be met by
JKSPDCL.

Clause(c):(Deleted)
Clause(d): (No change)

The JVC shall meet its other financial requirements on its own without the
cost to the parties. It shall not be obligatory on the part of parties to give
any guarantee and security for raising of funds by JVC. The financial
liabilities of the parties shall be limited only to the extent of their respective
shareholding in the JVC.
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Vill. LEASEHOLD RIGHTS

Substituted by:-

The leasehold rights of the land required for the Project, against payment
as fixed by Government of Union Territory of Jammu and Kashmir, shall
be granted for the life of the project as per applicable laws of Union
Territory of Jammu and Kashmir.

(IX) PROTECTION OF ENVIRONMENT

The JVC will comply with all measures prescribed under the law of the
protection of the environment.

(X) MONITORING
Substituted by: -

The implementation of this Memorandum of Understanding will be
monitored by a Committee comprising of a representative each from
Ministry of Power, Government of India, Government of Union Territory of
Jammu and Kashmir, NHPC and JKSPDCL.

XI. MISCELLANEOUS

Clause(a):Substituted by: -

Any other matter not included in this Memorandum of Understanding
which is necessary for the smooth functioning of the JVC will be finalized
by NHPC, JKSPDCL, Government of Union Territory of Jammu and
Kashmir on mutually agreed terms and conditions.

Clause(b): Substituted by:-

Through this Supplementary Memorandum of Understanding read with the
earlier Memorandum of Understanding of 3 February,2019 all the parties

affirm their commitment to fulfil and achieve the objectives mutually agreed

upon
N
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Clause(c):Substituted by:-

This Supplementary Memorandum of Understanding read together with
the Memorandum of Understanding of 03rd February, 2019 (Appendix-
l)shall remain valid for a period of two years from the date of the signing
of this Supplementary Memorandum of Understanding or until the
formation of JVC, whichever is earlier.

Clause(d):Substituted by: -

In the event of any dispute or differences relating to the interpretation
and application of the provisions of this Supplementary Memorandum of
Understanding read with the earlier Memorandum of Understanding of
3" February,2019, then such dispute or difference shall be resolved by
mutual discussion between the Ministry of Power, Gol and Government
of Union Territory of Jammu and Kashmir.

Signed this day the 3" January, 2021 at Jammu

For and on the behalf of For and on the
Jammu and Kashmir State Power behalf of
Development Corporation Ltd NHPC Ltd

ol e Ban @l

e ——aTo1] 2034 o

(Raja Yaqgoob Farooq)?PR\So-H' E‘:Kr:;g?
Managing Director, Ma?wlagin; Director
Jammu and Kashmir State Power NHPC Ltd

Development Corporation Ltd.

For and on the behalf of
The Lieutenant Governor of Union Territory of Jammu & Kashmir

(Rohit Kansal), iAS

Principal Secr to Government of Jammu & Kashmir
Power Dev€lopment Department
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Hon'ble Lieutenant Governor of Union Territory of Jammu and Kashmir for and on
behalf of the President of India, through Principal Secretary to Government, Power
Development Department, Govt. of Union Territory of Jammu & Kashmir which
expression shall unless repugnant to the context or meaning thereof includes its
successors, authorized representatives and permitted assigns of the First Part.

And

Jammu and Kashmir State Power Develepment Corporation Limited (hereinafter
referred to as 'JKSPDCL'), a company incorporated under the Companies Act, 1956
having its registered Office at Exhibition Ground, Srinagar-190001 through its
Managing Director, which expression shall unless repugnant to the context or

meaning thereof includes its successors, authorized representatives and permitted
assigns of the Second part.

And

NHPC Limited, a company incorporated under provisions of the Companies Act,
1956 and also a Generating & Power Trading company within the meaning of the
Electricity Act, 2003, having its Registered Office at NHPC Office Complex, Sector
33, Faridabad, 121003 (Haryana) (hereinafter referred to as “NHPC”) through its
Chairman and Managing Director, which expression shall unless repugnant to the
context or meaning thereof includes its successors, authorized representatives and
permitted assigns of the Third part

JKSPDCL and NHPC shall in this agreement be individually referred to as ‘party’
and collectively as ‘parties’. Whereas Government of Union Territory of Jammu and
Kashmir shall be referred to as ‘confirming party’

Whereas, the Government of Jammu and Kashmir is committed to harnessing the
hydroelectric potential of Chenab River through Ratle Hydroelectric Project of
installed capacity 850 MW in the Chenab River Basin in accordance with the
provisions of Indus Waters Treaty and whereas the Ministry of Power, Government
of India is keen to add new power generation capacity with a view to meet the gap
between demand and supply in the country.

Latle
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Whereas, the Government of Union Territory of Jammu and Kashmir, JKSPDCL and
NHPC have signed a Supplementary Memorandum of Understanding (MoU) on
03.01.2021 to the Memorandum of Understanding (MoU) signed on February 3,
2019, a copy of which is appended as Appendix- A.

Whereas, the parties have affirmed their joint commitment to implement & manage
Ratle Hydroelectric Project of installed capacity 850 MW in the Chenab River Basin
through a Joint Venture Company. The Joint Venture Company shall be responsible for
executing and thereafter operation of the project, as per the terms agreed hereinto.

And whereas, the parties i.e. JKSPDCL and NHPC have agreed to collaborate and
form a Joint Venture company in Union Territory of Jammu & Kashmir to be named
as “Ratle Hydroelectric Power Corporation Limited’ the liability of which is
limited by shares as per the provisions of the Companies Act, 2013 (hereinafter
referred to as ‘Company’) in pursuit of its above objectives more elabarately set out
in the Memorandum of Assaciation of the Company.

NOW, THEREOF IN CONSIDERATION OF THE PREMISES AND THE MUTUAL
COVENANTS HEREIN CONTAINED, THE PARTIES HERETO HEREBY AGREE AS
FOLLOWS:

SECTION-1
1.0 DEFINITIONS

The words and expressions used in this Agreement unless repugnant to
the context shall have the meaning assigned to them herein below:-

11 “Act” shall mean The Companies Act, 2013, as amended from time to time
including any re-enactment thereof, for the time being in force.

1.2 “Agreement” shall mean this Promoters’ Agreement and any other
supplement(s) to or amendments of this Agreement, or appendix to this
agreement, which are made part of this Agreement in accordance with the
provisions contained in this behalf herein.

1.3 “Agreed Proportion” means the proportion in which the Parties have
agreed to subscribe to the Equity Share Capital of the Company as
specified in Section 4 of this Agreement.

Wed s
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“Articles of Association” means Articles of Association of the Company.

‘Board" shall mean the Board of Directors of the Company as constituted
from time to time.

‘Company” shall mean the Company to be formed in the name of “Ratle
Hydroelectric Power Corporation Limited”.
“CEA" means Central Electricity Authority.

"CCEA" means Cabinet Committee on Economic Affairs of the Govt. of
India.

“Confirming Party” shall mean Government of Union Territory of Jammu &
Kashmir,

“DPR" means Detailed Project Report for the project.

“Equity share Capital” means the total equity share capital of the Company
agreed to be issued and called the Authorised Capital of the Company, as
mentioned in the Memorandum of Association of the Company.

Gol means the Government of India.

“Issue Date” shall mean the date on which the shares pursuant hereto are
allotted and issued to the Parties by the Company.

*Memorandum of Association” means the Memorandum of Association of
the Company.

“MoP” means Ministry of Power, Government of India.

“Person” shall mean any individual, body corporate, other business entity,
or any statutory corporation, society, authority, trust, partnership firm or
any other entity whether acting in an individual, fiduciary or other capacity.

“Parties” shall mean NHPC and JKSPDCL.

"Project” means Ratle Hydroelectric Project (850 MW), District Kishtwar,
Union Territory of Jammu & Kashmir

“Promoters” means NHPC and JKSPDCL.

“Shares” shall mean the issued, subscribed and paid up shares of the
Company including any shares issued as bonus shares, or shares issued
under any reclassification, reorganization, exchange recapitalization or
otherwise.

"Beneficiaries” shall mean parties including Government departments,
Corporation etc. to whom electricity generated from the project shall be
sold by the Company.
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Words and expressions, which are contained in the Articles of Association
of the Company and in the Act, but not defined in this Agreement, shall be
construed as having the same meaning as assigned to them therein.

‘Titles to the sections” in this Agreement are for convenience of reference
only and shall not govern or affect the meaning or interpretation of the text
of the clauses of this Agreement.

Unless the context otherwise requires, words importing singular include
plural and vice-versa and words denoting natural persons shall include all
Persons.

SECTION-2

PURPOSE OF THIS AGREEMENT

The Parties hereby decide and agree to jointly establish a Company under
the name and style of "Ratle Hydroelectric Power Corporation Limited"
upon the terms & conditions contained in this Agreement. The Company
shall obtain all necessary and requisite certificates, approvals, licenses,
permissions and authorization from the Government/ Statutory Authorities.
The Parties recognize and accept that this Agreement records, inter-alia,
their participation and role in the Company to achieve its objectives of
implementation of the project in Jammu & Kashmir, more elaborately to be
specified in the Memorandum of Assaociation of the Company, The
Company shall be managed by the Board of Directors.

Each of the parties hereto shall be obliged to subscribe to the original
Authorised Share Capital in agreed proportion pursuant to Clause 4
hereunder and in the manner and at the time, the Board of Directors of the
Company may make the calls for subscription.

The Memorandum of Association and the Articles of Association of the
Company shall be in the form and substance as mutually agreed to by and
among the Parties, whose authorized representatives shall subscribe their
signatures thereto.

SECTION -3

BUSINESS OF THE COMPANY AND ITS CONDUCT

The Parties agree that the registered office of the Company shall be
situated in the Union Territory of Jammu & Kashmir.
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The Company shall:

3.2.1 Plan, promote and organize an integrated and efficient development of

Ratle hydroelectric project with installed capacity of 850 MW in the
Chenab River Basin and any other Project which may be entrusted to
the Company in all its aspects in the Union Teritorry of Jammu &
Kashmir including planning, investigation, research, design and
preparation of preliminary, feasibility and detailed project reports,
construction, generation, operation and maintenance of power station
and project, and sale of power generated from the said project.

3.2.2 Carry on all kinds of activities relating to construction, operation and

maintenance including surveys of all types, environmental
management, pre-feasibility reports, feasibility reports, detailed project
reports, techno-economic investigations, supply of basic engineering
and detailed engineering design and working drawings layouts and
blue prints for construction, operation, maintenance, project including
equipment and other assets, pertaining to the power project working,
and equipment selection therein, material handling, preparation of
specifications and issue of tender documents. Tender evaluation and
purchase assistance of all materials and goods pertaining to Ratle
Hydroelectric Project, expediting, inspecting and testing, construction
supervision, project management, acceptance testing and quality
assurance evaluation, construction, commissioning and operation &
maintenance.

The business of the Company shall at all times be conducted on
commercial lines and it shall be done independently and distinct from the
business of the Parties.

The parties to the extent of their respective rights to do so shall exchange
such technical information & data as are reasonably required from each
party to perform their obligations and responsibilities under these
presents.

The Company shall meet its financial requirements on its own without the
cost to the parties. It shall not be obligatory on the part of Parties to give
any guarantee or security or otherwise for raising funds by the Company.

Ministry of Power, Government of India, Government of Union Territory
of Jammu and Kashmir, JKSPDCL and NHPC will facilitate the financial
closure of the Project.

The financial liability of the Parties to this Agreement shall be limited to the
extent of their respective shareholding and any unpaid amount of equity
capital to be subscribed by the Parties in agreed proportion for completion
of the project.
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SECTION- 4

SHARE CAPITAL AND SUBSCRIPTION

The Company shall have an Authorised Share Capital of Rs 1600 Crore
(Sixteen hundred crore rupees only) divided into 160 crore (One hundred
sixty crore) equity shares of the face value of Rs.10/- (Ten rupees only)
each. The initial paid up Share Capital shall be Rs.100 crore (Hundred
crore rupees only) divided into 10 crore (ten crore ) equity shares of the
face value of Rs.10/- (Ten rupees only) each, which shall be subscribed
by the Promoters as early as possible but not later than 90 (Ninety) days
from the date of incorporation of the Company.

Unless otherwise mutually agreed between the Parties, there shall be only
one class of shares i.e. Equity Shares. The agreed shareholding pattern
and quantum of shareholding in the paid up share capital of the Company
from time to time shall be as follows:-

(@)  Share of NHPC in the Joint Venture shall not be brought below Fifty
one percent (51%) of the paid up Equity Share Capital of the
Company and shall be subscribed and paid up by NHPC.

(b)  Share of JKSPDCL shall not be brought below Forty Nine percent
(49%) of the paid up Equity Share capital of the Company and shall
be subscribed and paid up by JKSPDCL.

The leasehold rights of the land required for the Project, against payment
as fixed by Government of Union Territory of Jammu and Kashmir, shall
be granted for the life of the project, as per applicable laws of Union
Territory of Jammu and Kashmir.

(a) If at any time the Company wishes to raise its subscribed share
capital by issue of additional shares, the Company shall first offer
such shares to its existing shareholders in proportion to their
existing shareholding on the date of such issue. Such offer to the
existing shareholders shall be in accordance with the provisions of
Section 62 of the Act.

(b) Subject to the limitation set forth in the Section 4.2 above, the
Parties agree and undertake to subscribe to the shares offered by
the Company in agreed proportion upto the authorised capital of Rs
1600 Crore. If any Party fails to subscribe to those shares offered to
it for subscription (hereinafter called the “offered shares”) within the
stipulated period then they shall be liable to pay interest @2% p.a.
above the rate of interest at which Company has raised loans for
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meeting its working capital / capital requirement from the due date
till the amount is subscribed.

(¢) The Company shall subject to applicable provisions of the Act and
Articles of Association, make uniform calls from time to time upon
the Shareholders in respect of the amounts remaining unpaid on
the issued shares, as the Board may deem fit and appropriate.

If at any time the Company decides to increase its Authorised Share
Capital beyond Rs. 1600 Crore in accordance with its Articles of
Association, the Parties hereto shall be under the contractual obligation to
subscribe to such increased Authorised Share Capital in the Agreed
Proportion as mentioned in Para 4.2 above. For subscriptions to such
increased Authorised Share Capital, they may however, enter into a
supplementary Agreement on mutually agreed basis, which, on execution,
shall form part of this Agreement.

Timely and pari passu contribution towards their share of equity shall be
the responsibility of the parties to this Promoters' Agreement. The equity
contribution of JKSPDC shall be provided as Grant by Government of
India and Grant from budget of Government of India shall be capped at
Rs. 776.44 crore for equity contribution of JKSPDCL (49%) in the JVC.
The additional equity contribution by JKSPDCL on account of any
increase in project cost due to escalation/or any other reason whatsoever,
shall be required to be met by JKSPDCL. Whereas, NHPC shall invest
the equity from its Internal Resources (IR).

SECTION-5

BOARD OF DIRECTORS

The Company shall be managed by its Board of Directors, which shall be
responsible for formulating the overall policies of the Company in all
matters and shall supervise the conduct of the affairs and operations of the
Company. The Management Structure of the JVC shall be as mutually
agreed.

The Chairman of the Board of Directors shall be a Non-executive
Professional, who shall be appointed by Government of Union Territory of
Jammu and Kashmir in consultation with NHPC. The Chief Executive
Officer (CEO) shall be responsible for day to day management of the JVC.
The post of Chief Executive Officer (CEO) shall be below Board Level and
shall be the nominee of NHPC. Directors at all-time should be in
proportion of equity portion of JV partners. The Board of Directors of JVC
will have representation from NHPC and JKSPDCL / Government of Union
Territory of Jammu and Kashmir in proportion to their equity in the JVC.
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The Board of Directors of the Company “shall comprise not less than four
(4) but not more than fifteen (15) Directors. The actual number of Directors
shall be determined from time to time at general body meeting of the
members of the Company.

(a) Initially, the Board shall comprise Seven (7) Directors. The Parties
have nominated the following part-time Directors on the Board of
Company:-

Sh Indra Deva Dayal (Nominated by JKSPDCL)
Sh Arun Kumar Mehta, IAS (Nominated by JKSPDCL)
Sh Rohit Kansal, IAS (Nominated by JKSPDCL)
Sh Yamuna Kumar Chaubey (Nominated by NHPC)
Sh Rajendra Prasad Goyal (Nominated by NHPC)
Sh. Biswajit Basu (Nominated by NHPC)

Sh Nurani Subramanian Parameshwaran  (Nominated by NHPC)

(b)  For effective performance of the Company, the Chief Executive
Officer shall have following powers:

(i) Chief Executive Officer (CEO) shall be responsible for the
functioning of the company and will have all the powers of the
Management of the Company, except as detailed in
Memorandum and Articles of Association of the Company.

The respective parties shall be entitled to appoint an alternate Director.
who may attend, participate and vote at a meeting of the Board, if the
original Director is out of station or otherwise unable to attend for a period
of more than three months.

The Party appointing its nominee director(s) alone shall have the right to
fill up the vacancy or vacancies if any caused in the office of such
Director(s) due to resignation, removal, death or otherwise.

All matters arising at @ meeting of the Board or at any Committee thereof
shall be decided as per the Companies Act.

The Directors of the Company including their alternate Directors shall not
be required to hold any qualification shares.

The non-official part-time Directors of the Company, if appointed, shall be
paid such sitting fee for attending the Board Meeting or Meeting of any
committee or sub-committee of the Board, as may be prescribed by the
Board of Directors. In addition to the sitting fee, as may be determined by
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the Board of the Company, the part time Directors of the Company shall
also be paid travel and hotel expenses, sic.

The Board shall meet at such time and at such place, preferably at the
registered office of the Company, as it may deem necessary provided that
at least one meeting of the Board shall be held every quarter i.e. three
months and at least four such meetings shall be held in every year.

Quorum for any meeting of the Board of Directors of the Company shall be
two Directors or one-third of the total existing strength, as on date, of
Board meeting whichever is higher, and of which at least one nominee
Director (or his Alternate Director nominated by the parties) from NHPC
and JKSPDCL shall be present. CEO of the Company shall be permanent
invitee to all the Board Meetings.

SECTION -6

MANAGEMENT OF AFFAIRS

Subject to the control, direction and delegation by the Board, the day-to-
day management of affairs of the Company shall vest with the Chief
Executive Officer, who shall be responsible for the efficient conduct of the
business of the Company.

In respect of the following matters no resolution shall be passed or
decision taken at the meeting of the Board or any Committee or Sub-
Committee thereof unless it has been approved by NHPC and JKSPDCL
in writing.

a) Toissue debentures.

b) To make loans.

c) Substantial changes in the organizational structure and major policy.
d) Entering into foreign collaboration.

e) Any proposal to submit bids without any profit margin or at loss.

f) To invest the funds of the Company, other than routine parking of
funds in Banks in various forms

!
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SECTION -7

OBLIGATION OF PARTIES

The parties shall assist the Company by providing managerial, legal,
commercial and technical support on mutually agreed consideration.

The Company shall not compete with either of the Parties, without the
prior written consent of the Parties, as the case may be, in their respective
areas of business activities. Such consent shall be granted at the sole
discretion of the respective Parties. whose decision shall be final.

The lease hold rights of the land required for the Project, against payment
as fixed by Government of Union Territory of Jammu and Kashmir, shall
be granted for the life of the project as per applicable laws of Union
Territory of Jammu and Kashmir.

Each party agrees to keep in confidence and to use the same degree of
care as it uses with respect to its own proprietary data to prevent
disclosure to third parties of all technical information, data and confidential
business information (hereinafter referred to as “Data’”). Exchange, use
and maintaining confidentiality of Data shall be mutually discussed and
agreed to by the parties,

The JVC will not be under obligation to bear any cost arisen from any
arbitral/ contractual liability pending against the project prior to its takeover
by the JVC from JKPDD.

The cost of work done on the project at the time of its taking over as
assessed by IIT Delhi, who have already been appointed by the then
GoJK, shall be booked to the JVC.

SECTION -8

SHARING OF BENEFITS

The benefits of Joint Venture shall be shared by respective parties in
proportion to their actual contribution in share holding of Company.

In accordance with the extant National Hydro Policy of the Gol, the
Government of Union Territory of Jammu and Kashmir is entitled to have
12% free power and additional 1% free power for the Local Area
Development Fund(LADF). However, to make the Project viable,
Government of Union Territory of Jammu and Kashmir has agreed to
provide exemption for free power in a decremental manner (i.e the free
power to the Government of Union Territory of Jammu and Kashmir would
be 1% in the first year after the Commercial Operation Date (COD) rising
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1% per year to 12% in the 12th year), exemption of water cess for 10
years from the Commercial Operation Date and local taxes including
reimbursement of SGST during the construction period. However, UT of
J&K shall get 1% free power for the Local Area Development Fund(LADF)

from the first year after the Commercial Operation Date (COD) of the
Project.

The Government of Union Territory of Jammu and Kashmir shall be
entitled to have first right of refusal for purchase of power from the JVC in
proportion to the share of JKSPDCL, in the equity of the JVC at the price
determined as per regulatory norms.

SECTION -9

RIGHTS AND OBLIGATIONS OF THE GOVERNMENT OF UNION
TERRITORY OF JAMMU & KASHMIR/JKSPDCL AND OF THE
COMPANY

The Government of Union Territory of Jammu and Kashmir / JKSPDGL
shall facilitate the transfer of all clearances from the Government of India
and Union Territory Government as would be mandatory for the Project
implementation, in favour of JVC.

Revenue receipts on account of sale of timber, royalty on river bed
materials etc. arising as a result of the submergence of areas by the

Project shall accrue to Government of Union Territory of Jammu and
Kashmir.

Rights in fisheries, navigation, exploitation of tourism potential etc. in

respect of the ponds created by the Project shall vest with the Government
of Union Territory of Jammu and Kashmir.

Government of Union Territory of Jammu and Kashmir will have the right to
develop / allot other schemes proposed to be executed in the upstream
and downstream as also in the vicinity of the Project provided design and
execution of such schemes does not affect design & operation of the
Project adversely.

Without prejudice to Government of Union Territory of Jammu and Kashmir
land laws, the Company shall have exclusive rights over the Project.

The design, construction and operation of the Project would be as per
provisions of the Indus Waters Treaty. Company shall also render all
assistance needed by the Govt. of India in view of the provisions of the
Treaty.

The Company would comply with conditions imposed by the Government of
India from time to time in respect of clearances to the Project. It would also
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comply with conditions imposed by Government of Union Territory of
Jammu and Kashmir in respect of clearances to the Project.

The work of R&R of the oustees of the Project would be the joint
responsibilities of the JVC and Government of Union Territory of Jammu
and Kashmir. The entire expenditure incurred on this account would be
borne by the JVC. The benefits shall be extended in accordance with the
approved R&R Plan for the Project. However, its rates shall be as provided
in the case of Kishanganga HE Project of NHPC. The Government of Union
Territory of Jammu and Kashmir would provide staff on deputation to enable
the JVC to carry out this task. The Government of Union Territory of Jammu
and Kashmir shall make available unencumbered land as may be required
for the project being taken up by the JVC, to the JVC on leasehold basis as
per the land laws applicable to the Union Territory of Jammu & Kashmir
from time to time, through transfer or acquisition, including compulsory
acquisition. There shall be no revision in the cost of land and related
compensation etc. except in case when such increase is as per the
directions of any Court, tribunal or Statutory Authority.  Security
arrangements for the Project areas shall be looked after by the Government
of Union Territory of Jammu and Kashmir. However, specific security
arrangements for guarding the Project site, temporary and permanent
installations etc. shall be made by the Company.

The Company shall endeavor to complete the Project within the time
schedule approved by the Government of India and the time schedule will
commence from the date of accord of approval subject to acquisition of land
and obtaining all statutory clearances.

The Project shall be financed through a debt and equity mix of 70:30.

The staff for Rehabilitation and Resettlement (R&R) activities shall be
deputed by Government of Union Territory of Jammu and Kashmir to
Company and the remaining staff to the Company shall be provided in
following manner:

(a) Group A&B staff in the JVC shall be deployed by way of Secondment /
Transfer / Deputation from NHPC, JKSPDCL/Departments of
Government of Union Territory of Jammu and Kashmir equally or
through recruitment by the JVC as per DPE norms, as applicable.

(b) Eighty percent (80%) of Group C&D staff in JVC shall be domiciles of
Union Territory of Jammu and Kashmir subject to their suitability,
availability and eligibility. Out of this, ten percent (10%) of the staff
shall be recruited from project Affected families (PAF), subject to
suitability, availability and eligibility.

(c) For the jobs created through the project, after providing suitable
training and skill development in the required field, provision shall be
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made for employment at a rate not lower than the minimum wages
admissible.

The Parties shall provide or lend to the Company on Secondment / Transfer
/' Deputation basis of their qualified employees on such terms and
conditions as may be agreed upon between the concerned parties and the
company. The employees whose services are so lent to the Company shall
remain on for a period up to five (5) years. During this period, the employee
may opt to revert to his parent Organization which shall take him back into
employment with continuity of service. However, the terms and conditions of
the services of the employees so lent to the Company by the parties shall
be in no way inferior to that of respective parent organization during the
period. JVC shall adopt same designations for executives as prevalent in
NHPC. The -equivalence criteria of the officers/officials on
deputation/transfer/secondment to the JV shall be based on the service
rules in Vogue in NHPC and JKSPDC/GoJK and shall be worked out by
a committee of two officers each from JKSPDC and NHPC Limited with
a view to remove any disparity in the status and salary of the employees
in JV from either of the promoters.

It may be ensured that direct recruitment should not be more than 50% of
the sanctioned strength and to be made only upto the level of Sr. Manager
to maintain proper transfer of knowledge from parent company to JVC.

Any requirement for deputation/transfer/secondment for JVC, shall be
allocated equally between NHPC and GoJK/JKSPDC and the same shall be
routed only through JKSPDCL or NHPC as the case may be.

SECTION - 10

DISINVESTMENT

No Promoter shall sell, transfer, assign, mortgage or otherwise encumber
its share holding in the Company for initial period of three years after the
incorporation of the Company.

10.2(a) The parties recognize that if any promoter is under the obligation of

negative lien on all or any of its undertakings, assets present and future
(including un-called capital) to its lenders, in the course of its business
and, therefore, the equity shareholding of the promoters in the Company
pursuant to the provisions herein would necessarily be subject to such
negative lien. This obligation of negative lien by the Promoters on the
equity shares to be subscribed pursuant to the provisions herein shall not
be interpreted or construed as violation of the provisions of clause 10.1
hereof.
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10.2(b) The promoters have agreed not to sell or encumber other than

10.2(c)

10.2(d)

10.3

hypothecate their share holding in the Company, as stated in clause 10.1
above. In the event any promoter desires to sell or dispose of the whole or
part of its share holding in the Company after satisfaction of the conditions
stated in 10.1, it will offer those shares to the other Promoter (hereinafter
called the “proposed Transferees”) by a written Notice at least 2 months in
advance setting out the number of shares offered together with the price
desired (thereinafter referred to as the “Transfer Notice"). The proposed
Transferees shall within said two months of the receipt of the Transfer
Notice, communicate to the Promoter desiring to transfer its share
(hereinafter referred to as the “Transferor’) their acceptance or otherwise
of the offer and/or to nominate the buyer or buyers thereof.

In the event of the proposed transferees decline to purchase or nominate
any buyers or fails to communicate their acceptance of the offer contained
in the Transfer Notice to the Transferor within the aforesaid period of 2
months, the Transferor shall be free to sell and transfer the said shares to
any third party of its choice at the same price and on the same terms and
conditions (which shall not be more favorable to such outside Party) as
contained in the Transfer Notice. The said third party shall have to sign an
undertaking addressed to the non-selling Promoter(s) and to the Caompany
thereby confirming to comply with the terms and conditions as may be
prescribed.

If the proposed transferees (which shall include the buyer(s) nominated by
the Promoter concerned) accept the offer contained in the Transfer Notice,
the sale and purchase transaction of the said shares shall be completed
within 60 days of the acceptance and the Company shall register the
transfer,

The following is to be mentioned on each share certificate evidencing that
the Share held pursuant thereto by Promoter and if such inscription is not
permitted by applicable law, on a document attached to and forming a part
of such certificate.

“A Promoters Agreement dated has been entered into
among NHPC and JKSPDCL and a copy of agreement has been delivered
to the Secretary of the Company to be kept in the Company's Registered
Office. That Agreement read with the Articles of Association of the
Company imposes various restrictions upon transfer of the Shares
represented by this certificate. No transfer of any Share represented by
this certificate shall be valid unless such transfer is made strictly in
accordance with the said Promoters Agreement”.
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SECTION- 11

ASSIGNMENT

This Agreement would be binding upon and would be for the benefit of the
Parties, their successors and permitted assigns, provided that neither this
Agreement nor any interest herein nor any rights or obligations hereunder,
may be assigned or Transferred in whole or in part by any Party without
the written consent of the other Party which shall not be delayed / withheld
unreasonably,

SECTION- 12

POWER EVACUATION SYSTEM

The scope and cost of power evacuation is not part of the project cost as
reflected in the PIB note. The modalities of power evacuation system shall
be decided by the Board of JVC as per the extant guidelines; Government
of Union Territory of Jammu and Kashmir shall facilitate the same.

SECTION -13

ACCOUNTS, AUDIT & INSPECTION.

Except the first accounting period, the accounting year of the Company
shall be financial year i.e. 1 April to 31% March.

The Company’s books of account shall be maintained in accordance with
the provisions of the Act and Accounting Standards and the applicable
Laws.

The Auditors of the Company shall be appointed as per the provisions of
the Act.

The Parties hereto shall be entitled to receive full information, data and
statements relating to the operations and other activities of the Company
including quarterly unaudited account for each quarter and audited
balance sheets, profit and loss accounts and all such other data and
information regarding the business and operations of the Company and
conduct of its business etc as may be reasonably required by them and
Company shall endeavor to promptly furnish it to the Parties.
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SECTION - 14

RATIFICATION AND REIMBURSEMENT OF  PRELIMINARY
EXPENSES.

After incorporation, the Company shall adopt and ratify this Agreement
and shall be fully bound by its, covenants notwithstanding that the Articles
of Association of the Company may be silent or permissive on some
points.

The Company shall be bound by the terms and conditions laid down in the
Supplementary Memorandum of Understanding signed on 03.01.2021
read with the earlier Memorandum of Understanding signed among the
parties on February 3, 2019, except those which have been
modified/changed in this agreement.

The Parties’ rights and obligation shall be governed primarily by this
Agreement, which shall also prevail inter-se between the Parties in the
event of any ambiguity or inconsistency between this Agreement and the
Memorandum and Articles of Association. In the event of any conflict
between the MOA and AOA and this Agreement, the provision of this
Agreement shall prevail and MOA and AOA shall be suitably amended.

All Preliminary Expenses including all costs, charges, expenses and out-of
pocket expenses of and incidental to the incorporation, legal fee and
registration fee of the Company incurred before and immediately after its
formation by the parties shall be reimbursed and paid for by the Company
within two years from the date of its incorporation.

The Company shall have complete access to all the survey &
investigations, drawings, Reports, Detailed Project Report etc. prepared
by M/s GVK for Ratle Hydroelectric Project. Government of Union Territory
of Jammu and Kashmir shall facilitate the same.

SECTION - 15

ENFORCEMENT & PARTIAL INVALIDATION

The parties hereto agree that this Agreement is irrevocable till entire
equity capital required for the project is fully paid up and project are
successfully commissioned unless the Parties agree to terminate it with
mutual agreement.

If any of the party fails to pay its agreed proportion of the equity together
with interest, if any, for delayed payment till commissioning of the project
then other party shall have discretion to pay the amount payable by
defaulting party against purchase of the equity shares at par.
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In the event of any one or more of the provisions contained in this
Agreement becoming invalid, illegal or unenforceable in any respect under
any applicable law, the remaining provisions contained therein shall not in
any way be affected or impaired thereby and shall be fully enforceable.

Subject to 15.1 above, the mutual termination of this Agreement shall be
without prejudice to any clause or right of action of any Party previously
accrued to it against the other party.

If either of the parties shall have committed or knowingly permitted a
material breach of any of the covenants or conditions herein contained,
the Party(ies) not in breach (the “Non-defaulting Party”) may serve on the
Party(ies) in breach (the ‘Defaulting Party”) a notice specifying the
material breach in writing and requiring it within ninety (90) days to make
good the same in the case of a material breach capable of being made
good, or to promptly pay to the Non-defaulting Party reasonable
compensation in the case of a material breach not capable of being made
good and if the Defaulting Party shall not within the period of ninety (90)
days aforesaid comply with the said notice, then on the expiry of the said
notice period, the Non-defaulting Party shall have a right, besides other
remedies to terminate this Agreement.

In the event of termination of this Agreement as per 15.5 above, the Non-
defaulting Party shall have the right to purchase the Shares held by the
Defaulting Party in the Company at the fair value of such shares to be
determined by an independent and reputed Chartered Accountant
appointed by mutual consent.

Upon expiration or termination of this Agreement for any reason
whatsoever it shall not automatically release any Party hereto from any
liability and / or obligation which at the time of such expiration or
termination has already accrued to the other Party, nor will it affect in any
way the survival of any other right, duty or obligation of any Party.

SECTION -16

SETTLEMENT OF DISPUTES
AMICABLE SETTLEMENT:

In the event of any dispute or differences relating to the interpretation
and application of the provisions of this Promoters Agreement then
such dispute or difference shall be resolved by mutual discussion
between the Ministry of Power, Gol and Government of Union Territory
of Jammu and Kashmir.

ey L, ag
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In case, the parties are unable to settle the disputes amicably within 30
days after the notice of dispute is given by either of the parties, the
issues so raised shall be taken up for resolution through Administrative
Mechanism for Resolution of CPSEs Disputes (AMRCD) as mentioned in
DPE OM No. 4(1)/ 2013-DPE (GM)/ FTS-1835 dated 22-05-2018.

SECTION - 17

GOVERNING LAW AND JURISDICTION

This Agreement shall be governed by and constructed in accordance with
the laws of India as applicable. The Courts of Jammu and Kashmir shall
have the exclusive legal jurisdiction.

SECTION -18

CONFIDENTIALITY

Each Party undertakes to the other Party that it shall ensure that all
information received by it relating to other Party or the Company which is
not in the public domain shall be treated as confidential and shall not
except for the purpose of the Agreement — disclose all or any part of it to
any third party (other than Government of J&K or Ministry of Power,
Government of India) or otherwise seek to use all or any part of it without
prior written consent of the Company and the other Parties as the case
may be.

SECTION - 19

MISCELLANEOUS

The rights, benefits and obligation under this agreement shall not be
assigned by the parties.

Neither Party hereto shall have the authority or power to bind the other
Party hereto save and except as specifically provided in the Agreement.

The parties hereto shall fully co-operate with each other with regard to the
initiation, planning and implementation of works of the Company with a
view to providing the efficiency, efficacy and profitability of the Company's
operations and generally to strengthen the operational base of the
Company. The Directors nominated by the Parties shall do everything

ol
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possible within their power for ensuring and procuring full compliance with
the provisions of this Agreement including ratification of this Agreement by
the Company.

Each Party hereto represents to the other that:

(i) The execution, delivery and performance by it of this Agreement are

within its power and they have been duly authorized by all necessary
action.

(ii) This Agreement constitutes a valid and binding agreement and is

enforceable in accordance with its terms.

This Agreement contains the entire agreement and understanding
between the Parties as to the subject matter hereto and supersedes all
previous negotiations discussions and writings pertaining to subject matter
of this Agreement.

This Agreement is being executed in number of counterparts, each of
which shall be original.

No modifications or amendment to this Agreement and no waiver of any of
the terms or conditions hereof shall be binding unless specifically made in
writing by the authorised representatives of the parties.

Notice or other communication required or permitted to be given or made
hereunder shall be in writing and delivered Personally or sent by prepaid
registered post or by legible fax addressed to the intended recipient at its
address set out below or to such other address or fax number as any
Party may from time to time notify to the other Party:

a)

' b)

Union  Territory  of | Principal Secretary to the Government,
Jammu and Kastmir | o rnment of Jammy and Kashmir,
Power Development Department,
Civil Secretariat, Jammu - 180001
JKSPDCL Managing Director,

Jammu and Kashmir State Power

Development Corporation Ltd.
Exhibition Ground, Srinagar-190001

| ¢)

NHPC Limited Chairman & Managing Director,

NHPC Limited, NHPC Office Complex, Sector
33, Faridabad — 121 003.

g |, e
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SECTION-20

FURTHER ASSURANCE

(a) Each Party shall co-operate with the other and execute and deliver to

the other Party or procure the execution and delivery of such other
instruments and documents and take such other actions as may be
reasonably requested from time to time in order to carry out, evidence
and confirm their rights and the obligations and the intended purpose
of this Agreement.

(b) Without prejudice to sub-section (a) above, each Party agrees to issue

appropriate directions to its respective nominee Directors so that each
nominee Directors will take such lawful action as is necessary to
ensure compliance with the relevant Party's obligations under this
Agreement. Each Party shall be entitied to assume that the actions of
the other Party's Director(s) have been duly authorized.

(c) Each Party agrees that, if requested by the other Party, it will provide

all reasonable assistance to such other Party (and any Affiliate of such
Party) to enable it to obtain any regulatory or other consent or approval
(including from any regulatory body in India or elsewhere) which such
other Party need or considers desirable in connection with the exercise
of its rights or the performance of its obligation under this Agreement
or to enable it or its Affiliate to derive the full benefit of its aggregate
shareholding in the Company including such consents and approvals
as may be needed:

(i) to enable participation in any bonus, rights or other
distribution to shareholders: or

(ii) to receive dividends and payment for any services, technical
assistance or business opportunity provided to the
Company.

REPRESENTATION AND WARRANTIES

Neither Party shall have the right or power to bind the other Party to any
agreement without the prior written consent of the Party concerned. Unless specifically
agreed in writing, no Party is authorized to make commitments, representations,
warranties or agreements on behalf of the other Parties and each Party agrees that it
will not hold itself out as having such authority. If any Party acts in violation of the
foregoing the said Party agrees to indemnify, defend and hold the other Parties
harmless from and against any and all claims, demands, losses, damages, liabilities,

i
e PapgliokZ)
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law suits and other proceedings judgments and awards, the reasonable cost and
expenses (including, but not limited to, reasonable attorney's fee) arising directly or
indirectly, in whole or in part, out of the breach of this Article by such Party, whether
committed by the indemnifying Party, its employees, agents, successors or assigns.

IN WITNESS WHEREOF THE PARTIES THROUGH THEIR AUTHORISED
REPRESENTATIVES HAVE SET THEIR HANDS ON THE 13" DAY OF APRIL 2021,

For and on the behalf of For and an the behalf of

Jammu and Kashmir State Power NHPC Ltd
Development Corporation Ltd

//ﬁ;] oy [ 202
Raja Yaqoob Farooq), IRS-IT (A.K.'Singh)
?\ﬂar{agin: Director % Chairman & Managing Director,
Jammu and Kashmir State Power NHPC Ltd.

Development Corporation Ltd.

For and on the behalf of
The Lieutenant Governor of Union Territory of Jammu & Kashmir

(Rohit Kansal), tAS ™~

Principal Secretary to Government of Jammu & Kashmir
Power Development Department

Page 22 0l 22
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Exhibit 4

i J-12011/39/2010-1A-1
" Mi?ﬂ's"t‘r’y of Environment & Forests
JGovernment of India”
(lADivision)
wRaryavaran Bhawan
®GEO Complex; Lodhi Road,
New Delthi-110003

Dated 12, December, 2012

Ta,

The Director (Design & Engineeting)

M/s Ratle Hydro Electric Project Pvt. Ltd.

GVK Technical & Consultancy Services Put. Ltd.,
2" Floor, Tower-C Building No.10

DLF Cyber City, Phase-ll,

Gurgaon- 122 002, Haryana,

Subject:  Ratle HEP (850MW) Project in Kishtwal District of Jammu & Kashmir
by M/s Ratle Hydro Electric Project Puvt. Ltd. - for Environmental
Clearance Regarding.

Sir,
This has reference to your letter no. Nil Dt.17.5.2012 on the above
mentioned subject.

2. It is noted that the proposed project is a run of the river scheme near
village Drabshala in Kishtwar District of Jammu & Kashmir. The project envisages
construction of a Concrete Gravity Dam of 133m high concrete gravity dam from
the deepest foundation level across Chenab River near Drabshal Viliage to
generate 850 MW of hydropower. The catchment area of the project is 14,209
Sq.km. Total land requirement is 567.21 ha. Out of which 373.29 ha State land, 55
ha is Private land and 138.93 ha is forest land. Total land coming under
submergence is 203 ha. A total 240 families are likely to be affected due to this
project. An underground powerhouse is proposed on the right bank of the river
with ‘4 units of 205 MW each + one additional unit of 30 MW to ensure
continuous ecological release at the downstream. No National Park/wildlife
Sanctuary/Biosphere Reserve/Historical Monuments/Religious, places etc. exists

Q-
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within 10 km radius of the project. The estimated cost of the project is Rs.5353.82
Crores out of which 262.35 Crores will be for Environmental Management Plan
(EMP) and will be constructed will be completed in 60 months.

3.  The Project proposal was considered by the Expert Appraisal Committee
(EAC) for River Valley & Hydroelectric Power Projects in its 59™ meeting held on
20™ -20st July 2012. Public Hearing for the project was conducted on 7.4.2012 at
Drabshala in Kishtwar District of Jammu & Kashmir. Farest Clearance for diversion
of 138.93 ha of forest land has been approved by Govt. of Jammu & Kashmir on
27.4.2012.

4.  The Expert Appraisal Committee (EAC), after due consideration of the
relevant documents submitted by the project proponent and clarification
furnished in response to its observation, have recommended for grant of
Environmental Clearance for the project mentioned above. Accordingly, the
Ministry of Environment and Forest hereby accords necessary Environmental
Clearance for the abave project as per the provisions of Environmental Impact
Assessment Notification, 2006 and its subsequent amendment in 2009 subject to
compliance of the following conditions:

Part A : Specific Conditions
(i)  The Catchment Area Treatment (CAT) Plan as proposed in the EIA/EMP

Report shall be undertaken in consultation with the State: Forest
Department and major work shall be completed before impounding of

reservoir.
Item | tvear | Nvear | IYear | IVYear | Total
Biological Measures
Afforestation 2243 1747 923 - 4913
(ha) ; : B 1 B '
Enrichment - 112 79 - 191
Plantation (ha)
Pasture - 376 195 - 591
Development
Nursery 3 - - - 3
Development
(Nos)

et
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'Watch & ward| 240 240 240 240 | 960 |
|(Nos) esle 35 (%
Engineering Measures Fhk

!.f' Contour Bunding | 434 409 324 171 1338

{ e, ORI v I e 41 X

' Check Dams| 50 | 25 30 20 125
(NOs) U

(i)
(i)

(iv)

{v)

{vi)

{vii)

(vili)

All the commitments 'made during the public hearing shall be fulfilled
completely.

The details of land holding of project affected persons whose land is
being acquired shall be submitted to this ministry. The R&R benefits for
the land losing households will be as per the National Rehabilitation and
Resettlement Policy, 2007 (NRRP,2007) or as per the State
Rehabilitation and Resettlement Policy, whichever is higher. Adequate
publicity of the compensation package shall be made in the affected
villages.

A Monitoring Committee for R&R shall be constituted which must
include representatives of project affected persons from SC/ST category
and a women beneficiary. -

Consolidation and compilation of muck shall be carried- out only in the
designated muck dumping sites as submitted in the EIA/EMP report. As
per the proposed muck disposal-plan, out of 24.4 lakh m® of muck to be
generated due to excavation, about 50% (i.e.12.2 lakh m’) wifl be
utllized for construction purpose and the remaining 12.2 lak m® will be
dumped at the 3 designated areas in an allocated area of 30.59 ha.-The
identified muck dumping sites shall be at-least 30m horizontally away
from the edge of the river correspanding to high flood level (HFL).

Muck dumping sites should be handed over to Forest Department only
after restoration including plantations etc. ;
A provision of an additional unit of 30 MW has been made in th
project, which will be running for 24 hours continuously to maintain a
minimum discharge of 33.43, cumecs/sec, during the lean season from
November-February {About 27% of lean season) at the downstream,
shall be strictly adhered-to. Monsoon flow shali be at least 30% of the
Mansoon discharge.

An Auto mechanism/by pass arrangement in dam design shall be made
to ensure release of environmental flow water in event of the 30 MW
turbine or when it is put under maintenance.

0.
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(x)

(i)

(i)

{xii)

(xiv)

(xv)

(xvi)
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Continuous Monitoring system for environmental flow measurement
shall be installed and data shall be displayed at appropriate site for
information of civil society, stake holders and regulators. Six monthly
results shall be submitted to the regional Office of the Ministry and
SPCB.

Real time telemetry and data acquisition system including all weather
hydro metrological stations shall be installed for in-flow monitoring and
advance flood warning. Advance flood warning and advance
communication systems shall be installed in consultation with the
downstream District Authorities.

As proposed in the EMP, the compensatory Affarestation Programme on
277.84 ha of land with 13 plant species shail be undertaken in
consultation with the State Forest Department, Native species should be
preferred in plantation. The allocated grant of Rs.1467.59 lakhs for this
purpase shall be fully utilized and not to be diverted for any other
purpose.

Greenbelt development along the approach roads, residential areas,
office complex, dam site and other working areas shall be undertaken,
The allocated budget of Rs.73 lakhs for this purpose shall be fully utilized
and not to be diverted to any other purpose.

As proposed in the EMP, the Biodiversity Conservation and Wildlife
Management Plans shall be taken up:and implementation shall be
included in the sixth monthly compliance report to be submitted to the
Ministry, including its Regional Office.

Indigenous plant species should: be used for implementation of
Biodiversity Management Plan and for Compensatory Afforestation,
Expertise from R&D centers may be used for propagation techniques.
Provision should also be made to include researchers to implement
these plans and carrying out plantation.

Equipment likely to generate high noise levels shall meet the ambient
noise standards as notified under the noise Pollution (Regulation and
Control) Rules 2000, as amended in 2010 under Environment Protection
Act (EPA), 1986. For this, necessary insulation arrangement etc. to be
ensured. '

A provision of Rs. 30 Crores earmarked towards the Local Area

. Development Activities (LADA} shall be fully utilized and not to be

diverted for any other purpose. The implementation of activities as
submitted to the Ministry shall be taken up as soon possible. In addition,
a grant of Rs. 30 Crores earmarked for Corporate Social Responsibility

W
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(CSR) and Rs.30 Crores for skill development purpose shall aiso be duly
utilized and not to be diverted for any other purpose.

{xvii) LADA activities may be undertaken by M/s Ratle Hydro Electric Project

Pvt. Ltd to enhance delivery mechanism for operational point of view.

{xviii) Tie-ups shall be made with existing city hospitals for disposal of Bio-

medical waste in case district hospital at Kishtwar does not have the
facility for handling biomedical waste as proposed in the report.

{xix) Any other clearance from other organization/department, if required,

rt-B

i)

(i)
(i)

(iv)

v

{vi)

(vii)

(viii)

shall be obtained before commencement of the project.

| Condit

Adequate arrangement for providing free fuel like kerosene/wood/LPG
shall be made at project cost for the labour engaged in the construction
work so that indiscriminate felling of trees is prevented.

Medical facilities as well as recreational facilities shall also be provided
to labourers.

All the labourers to be engaged for construction works shall be
thoroughly examined by health personal and adequately treated before
issuing them work permit,

No fugitive dust emissions should be observed at the construction sites.
Water sprinkling arrangements should be made to suppress the fugitive
emissions.

Potable drinking water and proper sanitary facilities shall be provided for
the labour force and the local area people.

Restoration of construction area including dumping site of excavated
materials shall be ensured by leveling, filling up of burrow pits,
landscaping etc. The area should be properly treated with suitable
plantation.

Environmental parameters shall be monitored regularly and six monthly
reports shall be submitted to the regional Office of the Ministry and
State Pollution Control Board for review.

The project proponent shall also submit six monthly compliance reports
of the stipulated EC conditions {both hard copies as well as by e-mail) to
the respective Regional Office of MoEF and state Poilution Control
Board. Monitoring report and compliance report shall be up-loaded on
the web-site of project proponent.

o
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S.  The Project Proponent shall provide full cooperation and all required
documents, data and access to the Officials of Regional Office of MoEF wha would
be monitoring the impléementation of environmental safeguards.

6. Besides the above stated conditions, M/s Ratle hydro Electric Project Pvt.
Ltd and Government of Jammu & Kashmir shall also implement all other
environmental safeguards, as proposed in the EIA/EMP report and other reports
from time to time. The J & K Government may also like to monitor
implementation of EMP at regular interval,

7 Any change in the scope of the project shall be intimated to the Ministry
and fresh approval, if required, shall be taken from the Ministry.

8.  The Ministry reserve the right to add additional safeguard measures
subsequently, if found necessary and to take action including revoking of the
clearance under the provisions of the Environment ( Protection) Act, 1986 to
ensure effective implementation of the suggested safeguards measure in a time-
bound and satisfactory manner.

9. This clearance letter is valid for a period of 10 years from the date of issue
of this letter for commencement of construction work.

108. A Multi-disciplinary committee for monitoring the implementation of
environmental safe guards during construction shall be constituted by the Project
Proponent in consultation with the Ministry as early as possible. The Proponent
shall suggest the mémbers and their profile for approval of the Ministry.
Proponent shalt organize six monthly meetings of the committee and submit the
monitoring report to the Ministry.

11. A copy of the clearance letter shall be sent by the Proponent to local
Panchayat, Zila parishad/Municipai Corporation, Urban local body and local NGO,
if any, from whom suggestations/representations were received while processing
the prapasal. The clearance letter shall also be put on its web-sites by the project
proponent.

12. The proponent should advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the vernacular
language of the locality concerned informing that the project has been accorded
environmental clearance and copies of clearance letter are available with the
State Pollution Control Board/committee and may also be seen at Website of the
Ministry of Environment and Forests at http;//www.envfor.nic.in.

AP ot
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13.  After 5 years of the commissioning of the Project, a study shall be
undertaken regarding impact of the project on the environment and downstream
ecology. The study shall be undertaken by an independent agency, to be decided
in consultation with the Ministry.

14.  The project proponent shall also submit six monthly reports on the status
of compliance of the stipulated EC conditions including results of monitored data
(bath in hard copies as well as by e-mail) including the respective Regional office
of MoEF and Zenal Office of CPCB and SPCB.

15.  Any appeal against this environmental clearance shall lie with the National

Green Tribunal, if preferred, within a period of 30 days from the date of issue, as
prescribed under Section 10 of the National Green Tribunal Act, 2010.

Yo&rﬁg ithfully,
\V\VI (B.B. Barman)

NV Director
Copy to:
1. The Secretary, Ministry of Power, Shram Shakit Bhawan, Rafi Marg, New
Delhi-1

2. The Advisor {(Power), Planning Commission, Yozna Bhawan,
New Delhi-110 001
3. Special Secretary, Power Development Department, Government of Jammu
& Kashmir, Civil, Secretariat Jammu, Jammu & Kashmir,
4, Secretary, Department of Environment & Forests, Government of Jammu &
Kashmir, Jammu.
5 The Chief Engineer, Project Appraisal Directorate, Central Electricity
Authority, Sewa Bhawan, R.K.Puram, New Delhi- 110 066
6. The Regional Office, Ministry of Environment & Forests, Chandigarh.
7. Member Secretary J&K State Pollution Control Board, Super Bazar Building,
Il Floor, Jammu.
8. El- Division, Minstry of Environment & Forests, New Delhi- 110 003
9. PSto IS (AT)/ Dir (BB)/ P.V. S. Rao (Scientist 'B’)
10. Guard File
(B.B.Barman)
Director
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Exhibit 5
F. No.J-12011/39/2010-1A.1
Government of India
Ministry of Environment, Forests & Climate Change
(Impact Assessment Division)
Indira Paryavan Bhavan
2nd Floer, Vayu Wing
Aliganj, Jor Bagh Road
New Delhi— 110 Q03
Dated: 27t September, 2021
To,

Shri Deepak Saigal

The General Manager [Civil)

M/s Ratle Hydroelectric Power Corporation Limited,
Reom no. 8, Block no, 02, NHPC regional office,

JDA Commercial Complex no. 01, Narwal

Jammu - 249 0974 (Jammu and Kashmir)

Sub: Ratle Hydroelectric Project (B50MW) located at Village Drabshala, District

Kishtwar, Jammu & Kashmir — Transfer of Environment Clearance from M/s

GVK Ratle Hydro Electric Project Pvt. Ltd. to M/s Ratle Hydroelectric Power

Corporation Ltd. - reg.

Sir,

The undersigned is directed to refer your online application no.
IA/JK/RIV/218510/2021 dated 37 Seplember, 2021 and documents submitted for
translerring the Environmental Clearance (EC) dated 12th December, 2012 of Ratle
Hydroelectric Project (850MW) located at Village Drabshala, District Kishtwar, Jammu &
Kashmir from “M/s Ratle Hydroelectric Project Pvt. Ltd.” to “M/s Ratle Hyvdroelectric
Power Corporation Lid.”

2. It has been noted that the Environmental Clearance was granied to Ratle
Hydroelectric Project (BS50MW) located at Village - Drabshala, District - Kishtwar,
Jammu & Kashmir vide Ministry’s letter dated 12th December, 2012 10 M/s GVK Ratle
Hydroeglectric Project Pvt. Lid,

3. Presently, it has been informed that the company ownership has been transferred
from M/s GVK Ratle Hydro Electric Project to M/s Ratle Hydroelectric Power
Corporation Ltd. (CIN: U40105JK2021G0I012380).

4.  The documents as submitted by the applicant are listed as under:

i. Mo Objection Certificate’ submitted by Jammu and Kashmir State Power
Development Corporation (JKSPDC).

ii. Memorandum of Understanding (MoU) dated 3rd February, 2019 signed between
Hon'ble Governor of Jammu & Kashmir State through Commissioner/ Secrelary Lo
Government, Jammu and Kashmir State Power Development Corporation Limited
(JKSPDC) and NHPC on Non- Judicial Stamp.

iii. Certificate of Incorporation dated 1%t June 2021 signed by Asst. Registrar of
Companies of M/s Ratle Hydroelectric Power Corporation Lid.

Proposal No. IA/AJR/RIV/218510/2021 Page 1 of 3
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iv. Undertaking on non-judicial stamp vide certificate na. IN-JK21215012518114T
dated 37 September 2021 by M/s Ratle Hydroelectric Power Corporation Ltd. as
stated below:

Ratle Hydroelectric Power Corporation Ltd. (RHFPCL), a Joint Venture Company of
NHPC and JKSPDC, undertakes to comply, w.e.f. 01.06.2021 (date of taking over of
ihe company) to all conditions stipulated in the enwvironment clearance letter of
MoEF&CC no. J-12011/39/2010-IA.1 dated 12" December, 2012 in favor of the
Previous owner.

5. The Ministry has examined the application. In view of the above, the Ministry
hereby accords approval for grant of Transfer of Environmental Clearance transfer as
proposed from *“M/s GVK Ralle Hydroelectric Project Pvt. Lid.” to “M/s Ratle
Hydroelectric Power Corporation Ltd.” subject to following additional conditions:

(i) Any change in scope of work will attract the provisions of the Environment
(Protection) Act, 1986 and Environmental Impact Assessment Notification, 2006 in
conjunction with the subsequent amendments/ circulars.

(i) All conditions stipulated in the EC letter No. J-12011/39/2010-IA.1 dated 12t
December, 2012 shall remain unchanged.

(iiiy The project proponent shall be liable, if any, for any act of violation of the EF Act,
1986/ EIA Notification 2006/ subsequent amendments and circulars which it has
inherited during the transfer.

(iv) The project proponent shall be liable for compliance of all court directions, if any.

6. The name of the addressee with respect to above mentioned project in the
Environmental Clearance dated 12t December, 2012 shall be substituted by the
following;

M/s Ratle Hydroelectric Power Corporation Limited,
Room no. 8, Block no. 02, NHPC regional office,

JDA Commercial Complex no. 01, Narwal

Jammu — 249 0974

Jammu and Kashmir

i This issues with the approval of the Competent Authority.
Yout§faithfully,

A 'ta?)ﬂ'w

(Yogendra“Pal Singh)
Scientist ‘E’
Copy to:

1. The Secretary, Ministry of Power, Shram Shakti, Bhawan, Rafi Marg, New Delhi-
L.

2. The Secretary, Ministry of Jal Shakti, Shram Shakti Bhawan, Rali Marg, New
Delhi -3.

3. The Chief Engineer, Project Appraisal Directorate, Central Electricity Authority,
Sewa Bhawan, R.K. Puram, New Delhi- 110 066.

Proposal No. IA/JK/RIV/218510/2021 Page 2 of 3
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. The Secretary, Department of Forest, Environment & Wildlife Management

1240

. The Secrelary, Department of Power, Government of Jammu and Kashmir, Civil

Secretariat, Jammu, Jammu & Kashmir.

3

Government of Jammu and Kashmir, Civil Secretariat, Jammu, Jammu &
Kashmir.

. The DDG of Forests (Central), Ministry of Environment, Forest & Climate Change,

Regional Office (NZ), Bays No. 24-25, Sector 31 A, Dakshin Marg, Chandigarh -
160030,

. The Member Secretary, Jammu and Kashmir State Pollution Control Board,

Parivesh Bhawan, Forest Complex, Gladni, Narwal, transport Nagar, Jammu,
Jammu and Kashmir — 180 004.

. NIC Cell - for uploading in MoEFCC’s website,

. Guard File. 9
A \
/Q\),_.\"" o3 902

|Yogent?;a Pal Singh)
Scientist ‘E’

Proposal No. IA/JR/RIV/218510/2021 Page 3 of 3
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G
<PRE-TREC/7/2021-JKSPDC-STATE Pﬁmgwx T .CORP (OUTSIDE; ) {(ComPlter N
sE zmm_{mmmEmnmENT u@’w“ﬁ‘%ﬁm) 'SE‘G’U&{ : A
retariat, Jamm e Eximﬁ 6
b

Subject:
- Authorizagy
on to p
ower Development Departmeny 4 le
y O lease out land 1o

ni
Imited (RHPCL) for development

Re o ati - 5 - =
tOlJnCﬂ 1 NO 1’ Jf
f Adn’lﬂ“s‘ rat ve ”l}(: Slor 48 3 2”22 dated 1503 2022

Governme o
nt Order No: 55
C -JK (PD
Dated: g (- D) of 2022,

In supersess;
S on of Gover
nction is hereby accordey 5 fre Nment Order No, 198-ppp of 2014 dated 15.10.2014

(a) Jammu ang Kashmi

567.22 Ha " Power Development

2333 o 1 s by S B oI e ot 2048 s e o
Land and 55.53t1a (Fifey fre e o2, "ECHRIES and ninety six square meters) of Seac
UNder  the provison, chfYJ Ve hectares and fifty two square meters) of Pri\?ate ttate
as per the kg &K_ Irand Grants Act, 1960 and rules made there und oo
JSPDCL and NHRC, to i Rutts. mearbomied In Mol signed _between Golk
d velopment of 856 PEW o HE;tie Hydroelectric Power Corporation Limited fo'r

(b) utilization of 277.7 of 567.22 Ha o nd uired by JRK
Tk 4 Ha out of 56
Developmentt:g poration compris'ng‘o 333 gf H'aa oane hir“nd B Jﬂ-ﬁrty egh hectares
! b | Sl ( cq rY ¢ Stia\:et Pov\l.'-er

and ni

eight h'ecta'EtY::Sfe: n;qgiggﬁwmit;?;s) cosfCI Forest Land) and 138.81 Ha (One hundred thirty
Dr | SRS 2 uare meters) of River Bed land falli i

: apshal!a of Tehsil/District Kishtwar, to M/s Ratle Hydroelectric Pofu::::ng:\pov:m

permission regarding change of User A
Jammu, MoEF&CC, Government of India.

(c) approval of lease deed, duly vetted b
) _ : Y the Department of Law Justi
Parliamentary Affairs and signing of same by the J&K Power ugt;zlopr:ﬁ
Department and Ratle Hydroelectric Power Corporation Limited.

(d) authorise the Principal Secretary to Government, PDD to take such actions and sign

such document as may be required in this regard.

By order of the Government of Jammu and Kashmir.
Sdy/-
= (Nitishwar Kumar) IAS
Principal Secretary to the Government

. PDD-PS/39/2021-05-PDD Dated /¢ .05.2022

Copy to the:

> Eﬁﬁgﬁm of Power, Government of India, New Delhi.
5 Bt migsmner'(gddmonal Chief Secretary), Finance.
d nie tafv (J&K) Ministry of Home Affairs, Government of India.

retary, Ministry of New and Renewal Energy (MNRE) Government of India.
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50
Dt.06.08.2014
850MW RATLE HYDRO ELECTRIC PROJECT IN THE STATE OF J&K
Status report for the month of July 2014
. Date of Compliance/
Sl Particulars Milestones as Target date as per Expected Date of Present Status
No. per PPA PPA .
Compliance
1 PPA related issues
1 Issue of LOI to successful bidder | LOlissued on 31.05.2010 31.05.2010 -
namely M/s.GVK Developmental | 31.05.2010 (Starting date)
Projects (P) Limited by JKSPDCL,
GolK
2 Payment of quoted upfront Within 15 days 14.06.2010 14.06.2010
premium of Rs.34.5 Cr., for 690 from the date
MW and upfront premium of of issue of LOI
Rs.8 Crores towards additional
capacity of 160 MW (Total 850
MW installed capacity)
approved by Go.J & K and CEA.
3 Formation of SPV in the name of | Within 30 days 25.06.2010 22.06.2010
“GVK Ratle Hydroelectric from the date
Project Pvt. Limited” of issue of LOI,
(GVKRHEPPL) if required
4 Submission of performance Within 30 days 30.06.2010 29.06.2010 -—-
guarantee for Rs.52.0 Cr. from the date
of issue of LOI
5 Signing of PPA between Power Within 30 days 30.06.2010 30.06.2010 -
Development Dept. (PDD) GOJK | from the date
and GVKRHEPPL of issue of LOI
6 Signing of Default Escrow Within 30 days 30.06.2010 06.01.2011 -
Agreement and Hypothecation from the date
cum deed of Hypothecation of issue of LOI
7 Return of Bid Bond of Rs.21.0 Within 15 days 15.07.2010 12.08.2010 ---
Cr. to the Bidder by JKSPDCL after
submission of
PG
8 Orders of J&K SERC for adoption | Within 6 31.12.2010 30.03.2011
of tariff discovered through months from
International Competitive the date of
Bidding (ICB) process. signing of PPA
9 Payment of Rs.26.75 Cr. Within 15 days 20.04.2011 06.05.2011 -—-
towards preparation of DPR and | of raising of
other expenses demand by
JKSPDCL after
signing of PPA
10 Issue of clarification by JKSPDCL | As per clause V 31.12.2011 09.08.2011 -
on payment of capacity charges | (1.2.2) under
based on the capacity as per | Schedule 7
TEC approved by CEA (Tariff) of PPA
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Date of 51

Sl. X Milestones as Target date as Compliance/

Particulars Expected Present Status

No. per PPA per PPA

Date of
Compliance
11 Handing over the 70% of Land 70% of Land by
possession of 567.22 within 12 30.06.2011 / Under Process.
Ha of State / Pvt / months and Balance by
Forest land on lease balance land 30.06.2012. Compliance expected by the end of September, 2014.
basis. within 24
months from
the effective
date.

12 | Topographic Survey - 31.01.2011 | 567.22 Ha of State/Pvt./Riverbed area /Forest Land
carried out and land identified for development of 850MW RHEP.
requirement
identified project
component-wise

13 Details of Land - 567.22 Hectares of Land acquired comprising of
actually acquired by following types of land:

JKSPDC for State :233.96 Ha.
modification of Private :055.52 Ha.
cabinet decision River Bed: 138.81 Ha.
No.215/33/ 2012, Forest :138.93 Ha.
Dt.19.11.2012. i
Details as per Annexure 1A & 1B.

14 | Approval of J & K
State Cabinet for As per the decision taken on 10.02.2014 and
modification of - - - subsequently on 21.02.2014 under the Chairmanship of
Cabinet decision Chief Secretary, Govt. of J&K to in the presence of Prl.
No.215/33/ 2012, Secretary--PDD, Divisional Commissioner--Jammu &
Dt.19.11.2012. for the MD--JKSPDCL, actual quantity of Land acquired by
Land actually acquired JKSPDC has been submitted to the Govt. duly certified
by JKSPDCL . by DC, Kishtwar and recommended by Divisional
Land actually Acquired: Commissioner, Jammu on 24.04.2013.

State :233.96 Ha.
Private  :055.52 Ha. The file is under process for approval of the State
?;\::tsedz ig::g; ::: cabinet for modification of cabinet decision
o No.215/33/2012, 19.11.2012 by the Principle Secretary,
Total  :567.22 Ha. PDD for leasing the actual Land acquired by JKSPDC for
[ Ratle HEP.
This issue has brought to the kind notice of Chief
Secretary during the meetings held on 10t June and
14th July 2014 for early approval.
Approval awaited.

15 Approval & Signing of
Land Lease Deed The modified Land Lease Deed dated 06.01.2014 with
between JKSPDC & the recommendations of Prl. Secretary has been
GVK RHEPPL. forwarded to the Prl. Secretary--Law Department,

Go.J&K in the 15t week of April 2014.

It is learnt from the Law department that the file will be
sent with due recommendations to PDD after Loksabha
elections in 3" week of May 2014.

This issue has brought to the kind notice of Chief
Secretary during the meetings held on 10t June and
14th July 2014 for early approval.

Approval of Land Lease deed awaited.

Expected to sign the Lease deed by the end of August 2014.




Page 61

1244

52

Sl.

Particulars

Milestones as
per PPA

Target date as
per PPA

Date of
Compliance/
Expected
Date of
Compliance

Present Status

16

Extension of time
lines as per clause
3.12 of PPA and
equal increase of
Time lines for
scheduled COD of the
Project / Signing of
Amendment No.1 to
PPA extending the
Timelines and COD

MD, JKSPDCL has been requested in this matter vide Lr . No:
GVK/RHEPPL/D(PD)/JKSPDCL/2012/30, dated 18.10.2012
obtaining the orders of GoJK and MD,JKSPDC requested PDD
for approval vide Lr.No: (1) JKSPDC/Tech/ P-237/1988-89 dated
08.11.2012.

PDD accorded approval for extension in time schedule up to
June 2013 as per the provisions of clause 18 of PPA vide LR.
No.PPD/IV/113/2012 dt 19*" FEB 2013.

The revised Land lease deed is under the process of approval
by Go.J&K for signing of the lease deed and handing-over of the
Land on Lease basis by JKSPDC.

The revised proposals for approval of extension of time limits
as per clause 3.12 of PPA and for equal increase of Time lines
for scheduled COD of the Project would be submitted on
signing of land lease deed and handing-over of land on lease
basis to GVK RHEPPL which is expected to be complied during
July 2014.

The revised Draft Addendum No.1 to PPA will be submitted on
receipt of approval of extension of Time Limits as indicated
above for approval and signing of addendum No.1 to PPA by
the end of July 2014.

Expected to be complied by the end of September 2014.

17

Waiver of water usage
charges.

As per the decision taken during the meeting held under the
Chairmanship of Chief Secretary on 24.12.2013, action is being
taken by PDD & Public Health Departments.

The PDD has sent the proposals for providing incentives to GVK
in the form of exemption from water usage charges to the
Commissioner/Secretary, PHE, | & FC Dept., vide Lr. No.PDD/IV/
38/2008-I1, Dt.05.03.2014.

The Public Health Engineering department is under the process
of considering the matter for exemption in consultation with
the Water Resource Regularity Authority as mandated under
Section 137 of the Water Resources Act, 2010.

This issue has brought to the kind notice of Chief Secretary
during the meetings held on 10" June 2014 and 14t July 2014
for early approval.

Approval awaited.

18

Grant of exemption
for payment of Sales
Tax, Entry Tax and
other Taxes etc.

MD, JKSPDCL has been requested vide Lr. No.GVK/Ratle HEP/D
(PD)/2011/005, dt.01.02.2012 to kindly consider and
recommend to Prl. Secretary, PDD, Go.JK for obtaining the
approval of the State Govt. for exemption of Sales Tax, Entry
Tax and other taxes for execution of Ratle HEP.

As per the decision taken during the review meeting of Ratle
HEP held by Chief Secretary on 11.06.2013 with the key
Secretaries of Go.JK, details of financial burden towards the
payment of custom and excise duties have been submitted to
MD, JKSPDCL / Prl. Secretary, PDD on 30.10.2013.

The Chief Secretary, Go.J&K has been addressed vide our Lr.
Dated 02.05.2014 to consider the matter and expedite the
approval of State Govt. for exemption of taxes, with a copy to
the Prl. Secretary, PDD & MD, JKSPDCL.

This issue has brought to the kind notice of Chief Secretary
during the meetings held on 10" June 2014 and 14t July 2014

for early approval.

Approval awaited.




Page 62

1245

Date of 53
Compliance/
Sl. particulars Milestones as Target date as Expected Present Status
No. per PPA per PPA Date of
Compliance

19 Appointment of To be Draft RFP indicating the Scope of Independent Engineer
Independent Engineer | appointed 28.02.2011 o submitted to MD, JKSPDC vide email dt 05" Jan, 2013 for
jointly by the within 8 advertisement as specified under Article 4.7.1 of PPA (Liquidity
" oo " Damages), Article 6 (COD), Article 8 (Capacity declaration) and

Procurer” & “Seller months from Article 12 (Force Majeure) for utilizing the services of
the date of Independent Engineer as and when required to comply with
signing of PPA the scope of work mentioned above.

During the review meeting held on 16t April 2014, MD--JKSPDC
informed that the process is being initiated for appointment of
independent Engineer as per the PPA conditions.

20 | Strengthening of We have addressed a letter to the Chief Engineer, MoRTH, New
Neeru Bridge near Delhi for strengthening of Neeru Bridge by BRO to facilitate the
Puldoda in Doda transport of certain Over Dimensional Cargo (ODC) Items to

L project site through Neeru Bridge vide Lr.No.GVK/RHEP/D (PD)/

District by BRO to 2014/15, Dt.06.03.2014.

facilitate the transport

of certain Over In response to the MoRTH Lr.No.RW-NH-35083/4/2014-S&R(B),

Dimensional Cargo Dt. 02.06.2014, the Chief Engineer, MoRTH has been requested

(ODC) Items to project to initiate action for strengthening of Neeru Bridge as 70 R for

site through Neeru transport of ODC equipment vide our Lr. No. GVK/RHEP/D(PD)/

Bridge 2014/64, Dt.30.07.2014, since the Neeru bridge was
constructed by BRO on the payment made by JKSPDC for
realignment of National Highway near Puldoda due to
submergence in view of the construction of Baglihar Hydro
electric project.

21 | Constitution of The MD, JKSPDC and Prl. Secretary, PDD have been requested
Implementation for consideration and approval of Go.JK and for issue of orders
committee of EMP / constituting the implementation committee of EMP / R&R Plan

) of Ratle HEP at field level under the chairmanship of Divisional
R&R Plan at field level Commissioner, Jammu, comprising of (1) Dy.Commissioner,
under the Kishtwar, (2) Dy.Commissioner, Doda, (3) Superintendent of
chairmanship of Police, Kishtwar, (4) Superintendent of Police, Doda, (5) Dy.
Divisional Inspector General of Police, Doda as members and Inspector
Commissioner, Jammu General of Police, Jammu as special invitee, vide our Lr.Nos.
GVK/RHEP/D(PD)/2014/65 & 66, Dt.31.07.2014 for restoring
Law & Order, peace in the project area creating conducive

atmosphere to re-start the works of Ratle HEP at the earliest.

22 Letter of Consent to MD JKSPDC has been requested to acknowledge and accept the
Assignment in favour . . . letter of Consent to Assignment signed by GVK addressed to
of Lenders Power Finance Corp., for submission to facilitate GVK to draw

the first disbursement of loan vide Lr. No.GVK/RHEPPL/D(PD)/
JKSPDCL/2013/063 DT.28-8-2013.

It is informed that the acknowledgement would be furnished
immediately after signing of Land Lease agreement.

MD JKSPDC has been requested to acknowledge the receipt of

23 Notice of Assignment Notice of Assignment dt.27.09.2013 addressed to JKSPDCL with

a copy to Power Finance Corporation.

It is informed that the acknowledgement would be furnished
immediately after signing of Land Lease agreement.

The then Hon’ble Prime Minister, Dr. Manmohan Singh and

Laying of Foundation Hon’ble UPA Chairperson, Smt. Sonia Gandhi laid the

24 Stone for Ratle HEP 25-06-2013 foundation stone in the presence of Hon’ble Chief Minister

Janaab Omar Abdullah and other dignitaries at Kishtwar on
25% June 2013.
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Date of 54
. Compliance/
Sl . Milestones | Target date
Particulars Expected Present Status
No. as per PPA as per PPA
Date of
Compliance
] Land acquisition

Ila | Details of Land - - - 567.22 Ha. of Land acquired comprising of following types of land:
actually acquired ls}t?tet :0253:?;3:3'
by JKSPDC rivate : . a.

t River Bed: 138.81 Ha.
Forest :138.93 Ha.

Il b | Details of Land Premium paid in installments for state / private / forest land:

Date of Payment --Amount Paid

. 1t instalment towards acquisition of State / Private land =~ ------------------- 22-06-2011 - Rs.32.00 Crs.
. 2"d instalment towards acquisition of State / Private land - -- 13-09-2011 -- Rs.02.50 Crs.
. 3 instalment towards transfer of Forest land of 138.93 Ha. - --- 27-07-2012 —Rs.14.50 Crs.
. 4t instalment towards acquisition of State / Private land - -- 18-10-2012 — Rs.14.00 Crs.
. 5t instalment to allow the usage of State Land falling under SF - --- 05.02.2014 --Rs.03.20Crs.
Total land premiumpad e - -- Rs.66.20 Crs.

Il ¢ Approval of Govt. of J & K to allow use of 29.13 Ha., of state land falling in social forestry division, Kishtiwar for construction of 850 MW RHEP.
On survey it is found that the 10,186 nos. of trees, poles/plants, barbed wire fencing for 10,700 rtf. In 29.13 Ha of state land coming under social
forest area of social forest division, Doda.

29.13 Ha of area of Social Forestry closures is included in the awards passed by the collector Land Acquisition, Kishtwar for state land measuring
233.96 Ha area meant for the development of Ratle HEP.

It is calculated and recommended for deposit of Rs.2,55,37,560.00 as two time compensation for the above items noticed during survey.

Divisional Forest Officer, Social Forest Division has submitted the proposal to the Regional Director, Social Forestry dept. Jammu for approval to
allow use of state land 29.13 Ha area and felling trees, poles/plants and B.wire fencing of Social Forestry closures namely Drabshalla, Drabshalla
DPAP, MfpSalana and Kuligad old village wood lots vide Ir.n0.602-05/SFD dt.11-10-2013.

GVK had a meeting with Chief Conservator of Forests and Commissioner / Secretary, Forests on 2" Dec. 2013.

Proposals to allow use of 29.13 Ha of State land and felling of 1186 tree / poles / samplings for construction of 850 MW Ratle HEP Drabshalla by
JKSPDCL in social forestry division, Kishtwar has been submitted by Principal Conservator of Forests as Agenda Item 82.01 for consideration and
approval by Forest Advisory Committee on 10t Dec’13.

Forest Advisory Committee in its 82 FAC meeting held on 10" Jan’14 has accorded approval to the proposal to allow use of 29.13 Ha of State land
and felling of 10186 trees / poles / saplings for construction of 850 MW Ratle HEP subject to the condition that the work shall be started after full
payment of Rs.3,20,33,306.00 towards (1) Net present value (2) Compensatory Forestation and (3) Compensation of trees / poles.

Amount has been paid through RGTS on .31.01.2014 to MD, JKSPDCL for onward transfer to the Account of Chief Accounts Officer, O/O Chief
Conservator of Forest, JK.

The sanction has been accorded by the Secretary, Forest Department, Govt.of J&K, consequent to cabinet decision No.44/04/2014, Dt.16.02.2014
vide Govt.Order No.108-FST of 2014, Dt.05.03.2014 allowing the use of 29.13 Hectares of State land and felling of 10186 tress/poles/saplings for
construction of 850 MW RATLE HEP, Drabshalla by JKSPDC in social forestry Division, Kishtwar.

Social Forestry department has permitted us to carry out the works at Kuligad area for construction of approach road / drilling of exploratory holes
for testing of quarry and other allied activities.

Id The MD, JKSPDC has been requested for re-assessment of compensation for structures at Kandini getting submerged due to construction of Ratle
HEP based on the representation received from the inhabitants of Kandini village vide GVK Lr.No.GVK/RHEP/D(PD)/2014/27, dt.09.04.2014.

The MD, JKSPDCL wrote a Letter to DC, Kishtwar to consider the request of inhabitants on its merits for re-assessment of structures to arrange
payment as a part of land premium vide Lr. No.JKSPDC/CJ/P-237/908-09, dt.24.04.2014
The additional amount required to be paid will be deposited as a part of land premium on receipt of approval and intimation from MD, JKSPDCL.
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No.

Particulars

Milestones as per PPA

Target
date as
per PPA

Date of
Compliance
/ Expected

Date of
Compliance

Present Status 55

EMP and R&R Plan implementation as approved by MoEF / PDD, GoJK

Implementati
on of EMP
including R &
R Plan / LADP/
CSR Activities.

Implementation of EMP
during the execution of
the project and RR Plan
within 18 months from
the date of attaining
financial closure

i.e. 30-09-2013

Implementation of EMP plan including R&R plan has been
discussed with MD, JKSPDCL and Principal Secy. PDD, on 2" / 3
Dec. 2013. It has been requested to invite GVK as a member to
attend the meetings of the Empower committee constituted by
Govt. for implementation & monitoring of Environment
Management Plan of 850 MW Ratle HEP under the Chairmanship
of Chief Secy. GoJK. This issue has been brought to the kind
notice of Hon’ble Chief Minister for our participation in the
meetings.

A meeting of the Empowered Committee constituted by the Govt.
for implementation & monitoring of Environment Management
Plan of 850 MW Ratle HEP under the Chairmanship of Chief Secy.
GoJK on 4-12-2013. The plan was deliberated upon and it was
decided to finalize the scope of each activity in consultation with
the line departments and stake holders so that benefits envisaged
in the plan fructify on ground effectively and in a transparent
manner.

It has been decided in the meeting to (1) build Airstrip (2) modern
Hospital (3) Sports Stadium (4) improvement of infrastructure
facilities in ITI s of the area and (5) capacity building of ITI s for
providing training in the required disciplines of Hydro Power
Projects.

As per the decision taken by the empowered committee on
04.12.2013, DC, Kishtwar is in the process of arranging imparting
training to one member of PAF of Ratle HEP on their suitability of
timing in their specialized field, to facilitate their employments in
the Ratle HEP.

Necessary amount will be deposited to impart training on receipt
of intimation about requirement of funds under Skill development
activities of local area development plan.

Implementation
of R&RPlan

Finalization of the list
of PAFs and approval
of the Govt.

DC has discussed about the finalization of project affected
families with our GVK officials on 10" Dec. 2013.

The PAFs list comprising of 293 project affected families has
been furnished to DC, Kishtwar on 10.12.2013 with the
details of (1) name of the family head (2) name of
dependents (3) name of the person proposed for
employment with qualification.

DC, Kishtwar has approved the List of 293 PAFs vide DC Lr.
Dt.05.06.2014.

It is to be informed that the final PAFs list submitted may
have minor changes after the balance payment of
compensation by the Collector land acquisition, Ratle HEP,
Kishtwar.

Providing of
Bus for School
children for
children of
Project affected
families.

The School Bus has started operating from 5" May 2014 for
pick-up and dropping of school children of affected villages
from Kandini to Thatri by GVK.

The second school bus is being arranged to provide
complete transport facility for school children of the Project
affected villages.

Minutes of the
Meeting of
Project level
committee &
District level
committee
convened by DC,
Kishtwar on 10t
June 2014 for
implementation
of EMP including
R&R Plan of Ratle
HEP which
includes
execution of
certain works
under LADF.

under LADF.

Brief Details of the Minutes of the Meetings:
1)  Payment of Compensation under various Heads to
the PAFs as per the approved R&R Plan.
2)  Training of Project affected families
3)  Transporting facility for school going children
under CSR plan.
4)  Procurement of Two Critical Care Ambulances

5)  Construction of Air Strip at Kishtwar

6)  Providing of Cattle fodder under CSR Plan.

7) Execution of the following works under LADF by
the relevant department of Go.J & K

. Renovation of school building at Drabshalla at an
estimated cost of Rs.20.89 Lakhs.

e  Construction of crematorium shed at Drabshala at
an estimated cost of Rs.4.16 Lakhs.

. Construction of water reservoir at Drabshala at an
estimated cost of Rs.8.51 Lakhs.

During the meetings held by GVK with the people of all the
affected villages on 5" & 6™ Jan’14 and 22" & 23 February
2014, by Mr.PVP Reddy along with Mr.PMK Gandhi, Mr. S K
Mishra, Mr.Santosh Kumar Singh, Mr.Arun Kumar singh, Mr.
GC Parihar, and Mr. Quazi Mushtag, it has been decided to
take-up these works under LADF as per their request and
necessity. We have requested MD, JKSPDC, vide our
Lr.Nos.(1) GVK/RHEP/D(PD)/2014/05, Dt.17.02.2014 & (2)
GVK/RHEP/ D(PD)/2014/14, Dt.04.03.2014 to consider our
proposals and obtain the approval of empowered
committee headed by Chief Secretary, comprising of key
administrative secretaries for execution of these works at
Local area development plan.

As per the advice of MD, JKSPDC, vide Lr.No.JKSPDC/CJ/P-
237/7555-56, dt.14.03.2014, the Dy. Commissioner of
Kishtwar has been addressed to consider and recommend
the execution of these seven works under LADF to MD,
JKSPDC who is a member secretary of Empowered
committee for obtaining the approval of
empowered committee vide Lr.No.GVK/RHEP/D(PD)2014/
20, dt.15.03.2014.
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Providing of water supply to PAFs Villages at an
estimated cost of Rs.700 Lakhs.

Construction of 4 Kms. Metal Road connecting
Project affected Villages Bhandera and benefitting
the adjoining villages of Sangna, Bhutna, Nag
bhutna, Prishmola, Mali, Hillor and Palan at an
estimated cost of Rs.300 Lakhs.

Construction of 1 Km approach road from
Drabhala Bimalmag to Village Joshana at an
estimated cost of Rs.100 Lakhs.

Construction of 10 Bed Hospital with a provision to
upgrade in to 20 Bed Hospital in future at
Drabshalla.

Construction of lanes, drains and approach paths
in Project affected villages.

Education facilities in schools of affected villages at
a tentative cost of Rs.100 Lakhs.

A Joint meeting of project level committee and District Level
Committee has been convened ? C, Kishtwar as
Commissioner, Rehabilitation & Resettlement, Ratle HEP on
10% June 2014 at Conference Hall, New DC Office, Kishtwar.

DC, Kishtwar has communicated the Minutes of the Meeting
on the various decisions taken vide Lr. No.DC/K/14/38/RR,
Dt.11.06.2014.

DC is being requested to furnish the proposals to MD,
JKSPDCL who is the member secretary of Empowered
Committee (EC), headed by the Chief Secretary, Go.J&K,
comprising administrative secretaries for obtaining the
approval of the Empowered Committee (EC).

The required amounts will be deposited on receipt of
intimation from MD, JKSPDC for onward transfer to the
respective departments of J& K for execution of these works
from LADF Funds covered under EMP as per the approval of
Empowered Committee.

Implementation
of Catchment
Area Treatment
(CAT) Plan and
Bio-diversity
Management
Plan.

The Secretary to Govt. Forest Dept. has been addressed on
27.03.2014 for causing necessary instructions to the Forest
Dept. for preparation of scientific project report for
implementation of Catchment Area Treatment Plan at an

approved cost of Rs.262.35 Crores.

Further to our discussions held with MD, JKSPDCL &
Mr. Sharma, Director of Soil Conservation Dept. on 05t April
2014 in the office of MD, JKSPDCL, Jammu for finalization of
CAT Plan and as per the minutes of the meeting held under the
chairmanship of Secretary to Govt. Forest Dept. on 24.04.2014,
LOA has been issued to M/s. R S Envirolink Technologies Pvt
Ltd. for providing consultancy services for preparation of
Action Plan for Catchment Area Treatment (CAT) and Bio-
diversity Management Plan for free draining catchment of
Ratle HEP on River Chenab, Drabshalla, Kishtwar District, J & K
State vide Lr. No. GVK/RHEPPL/LOA/49, Dt. 30t June 2014.

M/s. R.S.Envirolink Technologies Pvt. Ltd., is in the process of
preparation of action plan for catchment area treatment (CAT)
and Bio-diversity Management Plan and work is expected to be
completed within 20 weeks as per schedule.

We are in the process of paying Rs.4 Lakhs (Rupees Four Lakhs)

towards mobilization advance of 20% of the consultancy fee.

Payments made towards implementation of R&R plan to MD JKSPDCL for onward transfer to DC Kishtwar

e Istinstallment towards evacuation of
GuijjarBasti Structures near Darbshala on 30-8-2013

e 27 jnstallment for implementation of R&R plan

Total amount paid

-- Rs.00.2565 Crs.
--Rs.10.00 Crs.
-- Rs.10.2565 Crs.
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Pade 66 Date of
Milestones as per | Target date Compliance/ P  Stat
: resent Sta
S.No. | Particulars PPA as per PPA | Expected Date of 57
Compliance

v Power Evacuation

1 Grant of Grant of 31.03.2012 17.12.2013 Revised application submitted for grant of connectivity of
Connectivity for connectivity by (Date of 850MW Ratle HEP to the ISTS on 09.03.2012, since change in
850 MW RHEP PGCIL to be communication the capacity of project is more than 100MW.

£ GVK RHEPPL btained within 21 ¢ ¢ During the northern region meeting held on 02.01.2013, in the
° obtained within o gran-t 9 power grid office it has been agreed and granted (1)
by PGCIL. months from the connectivity) connectivity for 850 MW RHEP and (2) Long Term Access (LTA)
effective date and 01.09.2017 for 690 MW capacity.
Providing of We have received intimation from PGCIL to the effect that (1)
transmission the connectivity of 850 MW RHEP has been granted and (2)
facilities within requested for signing of transmission agreement of
210 days prior to 01.10.2018 connectivity and submission of Bank Guarantee for Rs.21.25
. Crores vide Letter No.C/CTU/C/N/ 13/05, Dt.16.12.2013 and
D ,
tcr;;d;iiubeqt (Date fm:] _\:lh_ICh reminded vide Lr. No.CC/COMML/ CONNECTIVITY/ GVKRatle/
o n CONNECLIVILYIS 1 9014, dt. 24.02.2014
granted)
Obtaining of BG for Rs.21.25 Crores under process.
Signing of Transmission agreement of Connectivity is
contemplated in September, 2014 after obtaining the
approval of COD extension from Go.JK expected in
September, 2014.
2 LTA for transfer LTA from PGClLis | = - 03.02.2014 The Application has been submitted for grant of connectivity
. f 690 MW Power from 850 MW RHEP vide GVK Letter No.
of 690 MW to be obtained Date of 0
Power from 850 within 21 months com(munication GVK/D (PD) /RHEPPL / PGCL / 2011 / 002, Dt. 28.04.2011.
During the northern region meeting held on 02.01.2013, in the
MW RHEP of from t'he of grant of LTA) | yower grid office it has been agreed and granted (1)
GVK RHEPPL by effective date. connectivity for 850 MW RHEP and (2) Long Term Access (LTA)
PGCIL Providing of 01.01.2019 for 690 MW capacity.
transmission 01.09.2017 | (Date from which
facilities within LTA is granted ) We have received intimation from PGCIL to the effect that (1)
210 days prior to the Long Term Access (LTA) for transfer of 690 MW Power
the scheduled from RHEP (850 MW) has been granted in line with the above
COD of 15 Uni meeting and (2) requested for signing of Long Term Access
o nit Agreement and submission of Bank Guarantee of 13.25 Crores
vide Letter No. C/CTU/LTA/N/2013/08, Dated 03.02.2014 and
reminded vide Lr. No.CC/COMML/ CONNECTIVITY/GVKRatle
/2014, dt. 24.02.2014.
In view of the above, it is required to sign LTA for contracted
capacity of 522 MW by JKSPDC / PDD and for the balance
installed capacity of 168 MW by GVK RHEPPL.
JKSPDCL has been requested to convey their consent for
signing of LTA by JKSPDC / PDD for contracted capacity of 522
MW.
Obtaining of BG for Rs.13.25 Crores under process.
Signing of Long Term Access Agreement (LTAA) is
contemplated in September, 2014 after obtaining the
approval of COD extension from Go.JK expected in
September, 2014.

3 Providing of Obtaining of M.D. JKSPDCL has been addressed on 25th Oct. 2011, for
125MVA bus approval from L .
reactor as JKSDCL / PDD, approval and modification of Schedule-8 of PPA for this
suggested by GOJK and proposal as approved by CEA.

CEA modification of JKSPDC has clarified that that the provision of 125 MVA bus
PPA accordingly . . .
reactor as suggested by CEA during the appraisal of the project
and therefore it is an integral part of TEC and as such this will
not entail any modification as per Lr. No: JKSPDC/TECH/P-
237/C1/4084-86
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Date of

. Target .
. Milestones as Compliance/
S. No. Particulars date as Present Stat
per PPA Expected Date of "58
per PPA .
Compliance

Vv Providing of Construction Power ( CP) of 10MW by JKSPDCL in phased manner at 33kV level

1. Providing Shall be provided | Within Requirement of CP in 1)  Enhancement of power transformer capacity from
Construction Power as per the reasonable phases. 6.3 MA to 10 MA at Thatri S/s completed.
of 2MW at 11 KV requisition of the | period Phase | -- 0.75MVA af 2)  Erection of 11 KV line from Thatri S/s to Drabshalla
from Thatri initially “Seller” 11KV immediately completed and 11kv Line test charged on 1% Mar
and finally 10MW of Application Phase Il -- 2MVA at 2013.
power from 33/11 KV | submitted to 11 KV by Dec’ 2014. 3)  Erection of 33 kV line from Kisthwar to project site
substation, Drabshalla | JKSPDCL on at Drabshalla completed

04.03.2011. Phase Ill -- 10 MVA af 4)  Erection of 33/11 kV S/s at Drabshalla by PDD is
33 KV during 2015/16. under progress and expected to be completed by
end of December 2014.

2. Augmentation of Erection of (1)10 MVA 132/33 kv power transformer (2) 132kv
Power transformer transformer bay (3) 33 kv line bay and (4) transfer bay under
capacity at Kishtwar progress.

EHT substation to
provide 10 MW
construction power.

3. Providing of 2 MA Application submitted on 23-5-2013 in standard format to
construction power in Executive Engineer, M&RE division, PDD, Kishtwar for HT
phases at 11 KV connection to avail 2 MVA construction power in phases.

As per the request of Executive Engineer, PDD BG for Rs.28.7
lacs as against the security deposit has been submitted on
06.11.2013 to process the HT connection.

The Prl. Secretary, PDD, Go.JK accorded sanction for 2 MW
Power Load connection in favour of GVK RHEPPL for
construction of 850 MW Ratle HEP, at Drabshalla, Kishtwar
vide Govt. Order No.117-PDD of 2014, dt. 05.06.2014.

The Executive Engineer, Inspection Division, PDD, Jammu along
with two members have visited the project site on 28.06.2014,
for inspection and clearance to charge 11 KV Line and
connected equipment.

The Executive Engineer, Inspection Division, PDD, has issued
Provisional Certificate for charging 11 KV Thatri — Drabshalla
Line vide Lr. No. EIDJ/734-35, Dt.30.07.2014.

We are in contact with the Executive Engineer, EM&RE
Division, PDD, Kishtwar for availing 2 MW Construction power
duly charging the 11 KV Thatri — Drabshalla Line.

4 Payments made for providing 2MW /10 MW construction power to MD JKSPDCL for onward transfer to Chief Engineer, EM&RE PDD Jammu

. Payment made through RTGS to M.D, JKSPDCL for 452.625 lacs on 26-12-2011 for onward transfer to Chief Engineer System and
operations PDD Jammu for construction of 33/11kV SS at Drabshala and 33KV line from Kishtwar to Drabshala for availing L0MW of const.
power.

. An amount of Rs.60.60 lakhs has been credited in favour of MD, JKSPDC on 18-10-2013 for onward transfer to Chief Engineer, EM&RE PDD
Jammu for erection of 11 kv Thatri receiving station to Drabshala (Ratle HEP site) and augmentation power transformer capacity from 6.3
KVA to 10 MVA at Thatri

. An amount of Rs.168.44 lakhs has been credited in favour of MD, JKSPDC for onwards transfer as token money in favour of Chief
Engineer, System and operations PDD Jammu as against Rs.590.30 Lakhs for construction of transformer bays at 132 kv level and 33 kv
level in 132/33 kv main grid station Kishtwar.

. Balance amount of Rs.421.86 Lakhs is to be paid towards the erection of 10 MVA, 132/33 KV Three Phase Power Transformer and
connected civil works as early as possible.

. BG for Rs. 28.7 Lacs dated 6-11-2013 towards the security deposit has been furnished to the Executive Engineer, M&RE division, PDD,
Kishtwar on 06.11.2013.

Vi Re-alignment of National Highway NH 244 (NH 1B) from km. 87.1 to 90.9 of Batote Kishtwar :

1 Construction of 4.9 | Start Date -Jan | End of Jan. During a meeting with Chief Engineer, BRO Taken by the MD,
KM of new stretch 2012 2014 JKSPDC on 16" November 2012, it was reported by the BRO
of road due to that the Ministry of Road Transport & Highways (MoRT&H) has
submergence of decided that the entire cost of the project which is Rs.34.17

L crores shall be borne by JKSPDC/developer.
existing stretch of Accordingly, JKSPDCL has requested for arranging payment of
2.5 kms between Rs.34.17 Crs. in two instalments as per the MOU signed vide
Kandani and Lr.no.JKSPDC/Tech/P-237/2364-65,dt.16-11-2012and
Drabshalla on No.JKSPDC / Tech / P-237/ 3937-38 dt.29-8-2013.
construction of Revised MOU signed between JKSPDC and BRO on 23Jan 2013
Ratle dam and for execution of work at Rs.34.17 crs. As per the revised MoU
impounding of signed the work shall be completed within two years from the
. date of signing of MoU.
reservoir. 1
We have communicated our acceptance for payment of
Rs.34.17 crs. in two instalments for construction of 4.9 km new
road by BRO vide Lr. NO: GVKRHEEPL/PD/JKSPDCL/2012/34
dated 31.12.2012.
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Rs.7.5 crores has been paid against the payment of 18 crs.

towards first instalment as per the entered and the
balance in the second year i.e. after April 2014 depending on
the progress of work. During the review meetings held with
MD, JKSPDCL, it has been agreed to review the progress with
the officials of BRO during the monthly review
meetings. Handing-over of the land acquired for construction
of re-alignment road to BRO has been completed on
11.02.2014.

An amount of Rs.15.33 Lakhs has been transferred to the
account of MD, JKSPDC, on 08.04.2014 for onward transfer of
Rs.7.61 Lakhs to EM & RE Division, Kishtwar and Rs.7.72 Lakhs
to the Executive Engineer, Sub-transmission Division, Doda for
carrying out the shifting of 1.5 Kms of 11 KV Line and 33 KV
Ratle Line near Kandini respectively which are coming in the
way of re-alignment road construction. The Lines diversion
works are in progress.

Construction of road formation completed for 2.5 Kms stretch
in Kandini / Phagumarh area.

2 Payments made to MD JKSPDCL for onward transfer to BRO for construction of realignment of road Batote-Kishtwar between KM 87.100 and
KM 90.900 at Drabshala.

. An amount of Rs.50.00 lakhs transferred to JKSPDCL through RTGS vide UTR No.UTIBH13070017638 ON 11-3-2013 as part payment of
1tinstallment for onward transferred to BRO for execution of road realignment work.

. An amount of Rs.10.00 crs. has been credited to account no. 0021010100009058 in favour of MD, JKSPDCL towards part payment against
the payment of Rs.18.00 crs. in the first instalment.

e The balance payment of Rs.7.5 crs. of 1%t installment would be arranged during the month of March 2014 on review of the progress of work
during the monthly review meetings held by JKSPDCL along with the officials of BRO.

. An amount of Rs.15.33 Lakhs has been transferred to the account of MD, JKSPDC, vide NEFT Reference No.SM328215415/MD J AND K
SPDC JAMMU, dt. 08.04.2014 for shifting of 11 KV & 33 KV Lines coming in the way of re-alignment of road.

Vil Engagement of Private Agency for providing Security at Project site, Drabshalla:

. During the site visit of Mr. Prasanna Reddy along with Mr. PMK Gandhi, Mr. Niranjan Reddy, Mr. S K Mishra & Mr. Santosh Reddy to the
Project site from 25™ to 29t April 2014, it has been decided to provide security at the project site engaging one of the private agencies
organized by retired police personnel facilitating affective coordination with local police in case of emergency and necessity.

. In view of the above, it is proposed to dispense with the engagement of police check-post which is under the process of approval by the
Home Department with payment of Rs. 1 Crore Per Annum which may increase over the years resulting in the heavy financial burden.

. The Private Security agency will organize Check posts at the entrances of (1) upstream bridge, (2) downstream bridge, (3) Drabshalla view
point, (4) Power house intake and (5) Colony and office establishment area.

. The Private Security Agency can be dispensed with after completion of the project construction and Security with limited persons can be
continued during the operation of the project over 35 years.

. As indicated above, it is under the process of obtaining the quotations for consideration and to obtain the approval for engagement of
Security agency.

Vil Approval for installation of 850 MW Ratle HEP under Section 92 of the Act and subsequently grant of License for operational of the scheme under
Section 97 of the Act by J&K State Water Resources Regulatory Authority (JKSWRRA) / PHE, | & FC Dept. GoJK:

1) Approval for 03.01.2014 | Public Health Engineering, Irrigation and Flood Control Dept., accorded
installation of 850 approval for installation of 850 MW Ratle HEP vide Letter No.Pw/Hyd/P&S/ 61/
MW RHEP Scheme by HEP 850 MW/2012-13, Dt. 03.01.2014.

JKSWRRA / Dept. of
PHE, | & FC, Go.JK.

2) Grant of License for - Application submitted to the Commissioner/Secretary, PHE, Irrigation and FC
installation and dept. GoJK for grant of license under section 97 read with section 91, 1 A of JK
operation of 850 MW Water Resources Act, 2010 as amended in 2012 vide Letter
RHEP scheme by No.GVK/RHEPPL/D/ (PD)/2014/18, Dt.10.03.2014.

JKSWRRA / Dept. of Approval awaited.
PHE, | & FC, Go.JK.

IX Grant of final Mega Power Project Status by Ministry of Power (MIOP), GOI :

1 Grant of in-principle 13.11.2011 In—principle Mega Power Project Status was granted by MOP on30th Nov-
Mega power project 2011.
status

Central board of Excise and Customs, Ministry of Finance issued notifications

2 Grant of final Mega restricting the benefits of nil customs duty and Excise duty for Mega Power

power project status Projects approved by MOP before 19th July-2012, the date on which Cabinet
took the decision in view of the above Ratle HEP is not eligible for getting final
Mega Status approval. Representation has been made to MD JKSPDCL / PDD
GolJK for writing letter to GOI by the Hon’ble Chief Minister recommending for
revival of Mega Status vide Lr.No. GVK/D(PD)/RatleHEP/JKSPDCL/
2012/31 dated 23-10-2012.
Hon’ble Chief Minister wrote a DO letter to the Honorable Prime Minister ,
GOl on 03.12.2012 for revival of Mega power project policy for all Hydro power
projects of capacity 350 MW and above including 850 MW Ratle HEP in the
state of J&K. Approval not received from Ministry of Power, GOI.
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X Statutory clearance
1 Approval of JKSPDCL / - - 25.10.2012 PDD, GoJK granted approval for enhancement of generation capacity of RHEP
PDD, GOIJK for from 690 to 850 MW vide Govt order no: 335 / PDD/2012 Dt 26.10.2012, as
increased capacity of per cabinet decision no: 204/ 31/ 2012 dt: 25.10.2012.
850MW (4x205 MW
plus 1x30MW)
2 Indus Water Treaty 31.03.2012 16.08.2012 Indus wing, Ministry of water resourses,(MOWR) has accorded IWT Clearance
(IWT) Clearance vide Lr no :3/5/207-IT /6613-15 dt 16.08. 2012.
3 Environmental Within 21 31.03.2012 12.12.2012 MOEF, GOl accorded Environmental Clearance (EC) vide Lr.no : J-12011/
Clearance ( EC) from months 39/2010-1A -1 dt: 12.12.2012
MOEF from the
date of
signing of
PPA
4 Techno Economic Within 21 31.03.2012 19.12.2012 CEA ,MOP,GOlI has accorded TEC of 850 MW RHEP vide LR.NO: 2/J&K/ 23/CEA
Clearance (TEC) of 850 months /11-PAC/7820-51 dt 19.12, 2012
MWA RHEP from from the
Central Electricity date of
Authority ( CEA), MOP signing of
PPA
X Consents / Clearances
from various Dept. of Details as per annexure Il
GOJK
Clearances from
Xn :j:';:g m{;/ls;.—.:ltelzyliopl Details as per annexure IlI
Xill Various technical studies to be conducted as per CEA guidelines.
1 Site Specific Design 31.03.2013 03-09-2013 . Site specific design earthquake parameters study report has
Earthquake Parameters for been conducted by Dept. of Earthquake engineering. IIT
Ratle HEP Roorkee and furnished on 22" Jan.2013.
. The report of site specific Seismic Design Parameters studies on
Ratle Project was submitted to Chief Engineer FE&SA
Directorate, NCSDP on 27-02-2013.
. Meeting was held by National Committee on Seismic Design
Parameters (NCSDP) for approval of Site Specific Seismic Design
Parameters on 28-6-2013.
. NCSDP has in principle agreed for adoption of Vertical Seismic
Coefficient as 2/3 of horizontal seismic coefficient for the dam
design of Hydro projects including 850 MW Ratle HEP during
the internal meeting held on 8t July 2013.
. FE&SA Directorate and Member-Secy (NCSDP), CWC has
communicated the clearance of NCSDP vide Lr.No.2/2/ 2013
(Vol-I/FE&SA/609 dt.3-9-2013.
2 Reservoir Rim Stability 31.03.2013 30.03.2014 |= M/s Advanced Technology &Engg. Services (ATES) has been
Studies appointed as Consultants for carrying out Rim Stability Studies for
Ratle HEP on 6% Feb. 2012.
Ul Reservoir Rim studies completed on 30t March 2014.

3 Hydraulic Model Studies 31.03.2013 01.04.2014 |= Irrg. Research Institute, Rookie (IRl) have been appointed as
Consultants and Work Order issued on 9t July 2011for carrying
out Physical Hydraulic Model Study.

Ul Model prepared at IRl. Dam and spillway incorporated in the
model.

Ul IRl is in the process of incorporating certain changes in the Model
study for 850 MW RHEP.

. Hydraulic Model Studies completed on 1% April 2014.
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XIV | EPC Packages
1 EPC Package for Civil / 20.07.2012/ LOI issued for civil / HM works in favour of M/s GVK Projects and Technical
HM Works for 850MW - -- 15.112012 Services Ltd ( GVKPTSL) on 20t July 2012 and in turn GVKPTSL has issued LOA
( 4x205 MW plus 1x30 to M/s L&T as sub- contractor for Main Civil/ HM package on 15 Nov 2012.
MW) RHEP
2 EPC package for E&M - -- 31.12.2012 LOl issued for E&M works in favour of M/s Alstom India Ltd on 31t Dec .2012
Works for 850MW (
4x205 MW plus 1x30
MW) RHEP
XV | Financial Closure 31.03.2013 30-9-2013 PFC has sanctioned loan for the project in Feb 2013.
Finance Closure attained on 30-9-2013.
XVI | Pre-construction activities
1 85m temporary bridge - 31.12.2012 Completed
on U/s of the Dam
2 Approach roads to - - 31-03-2014 Completed
upstream bridge
3 110m permanent - Under progress
bridge on D/s of the
Dam
a4 Approach roads to - - -
downstream bridge Under progress
5 Erection of Colony - - - Under progress
XVII | Project Execution
1 Start of mobilization of - Feb 2013
Main Civil Works
2 Start of Civil / H&M - April 2013 DT Inlet 1: Heading work completed for 298.00 m and work in progress for
Works as per EPC balance 173.93 m Length and expected to be completed by end of
Contract awarded September 2014 (Total length of DT 1 -- 471.930 m.)
DT Inlet 2: Heading work completed for 192.00 m and work in progress for
balance 359.26 m Length and expected to be completed by end of
November 2014 (Total length of DT 2 -- 551.26 m.)
3 Start of E&M Design -— October, 2013
Works as per EPC
Contract awarded
4 Pert Chart indicating - - Pert chart will be furnished shortly.
the timelines for
execution of the
project.
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Status Report on Land Acquisition as on 31.07.2014

Land coming under submergence

Exhibit 7

850MW Ratle Hydroelectric Project in the State of J&K 62

Annexure-lA

(Areain Ha.)

1 50.31 46.61 18.44 44.79 160.15
2 |Land for reservoir Rim Stability (1029masl to 1040masl) 17.98 - 04.01 12.52 34.51
3 |Colony Area 80.87 B 24.06 5 104.93
4 Main project components & Infrastructure works. 32.04 - 03.47 63.63 99.14
5 |Quarry Area 34.30 - 01.73 - 36.03
6 |Dumping Area 15.77 - - 14.82 30.59
7 [Re-alignment of NH-1B 02.69 - 03.81 03.17 09.67
&  |Other River Bed Area (RBA) - 92.20 - - 92.20
g Total land ( State+ RBA+ Private + Forest) 233.96 138.81 55.52 138.93 567.22
1  |State [ Pvt. Land under process of acquisition 233.96 - 55.52 - 289.48
2 Motification issued under Sec.17 and 9 & 9A
for State & Private Land and tentative awards published 233.96 ) 5552 289.48
3 [Rates approved by Dy.Commr. / Divisional Commr. / Fin. Commr. (Revenue) 233.96 ) 55.52 ) 289.48
/ Commr. (Revenue) — GolK
4 Disbursement of compensation for State / Pvt. land 233.96 - 55.52 - 289.48
By Collector RHEP Badrawah - Completed 18.55 - 01.73 - 20.28
By Collector RHEP Kishtwar - Completed 115.33 - 37.22 - 152.55
By Collector RHEP Kishtwar - Under Process 100.08 - 16.57 - 116.65
5  [|Final awards publication 233.96 - 55.52 - 285.48
By Collector RHEP Badrawah - Completed 18.55 - 01.73 - 20.28
By Collector RHEF Kishtwar - Completed 215.41 - 53.79 - 269.20
6 |Mutation of State / Private land in the name of JKSPDCL 233.96 - 55.52 - 289.48
By Collector RHEP Badrawah - Completed 18.55 ks 01.73 T 20.28
[By Collector RHEP Kishtwar - Completed 215.41 E 53.79 = 269.20
7  |Diversion of Forest Land by GoJK to JKSPDC - - - 138.93 138.93
| Approved vide GolK Order No. 234-FST Dt. 27.04.2012)
8 River Bed Area (RBA) (Not required to be acquired) - 138.81 - - 138.81
9 |[Total Land actually acquired by JKSPDC 233.96 138.81 55.52 138.93 567.22
(State/RBA/Private/ Forest) (1+7+8)
(The revised proposal submitted for approval of the cabinet due to change
in the quantities of the land under various heads.)
- Approval awaited
10 |Land taken into possession by JKSPDC 233.96 138.81 55.52 138.93 567.22
14 |Approval and signing of Land Lease Deed
—-Approval of Land Lease deed awaited
--Expected Date of Signing of Land Lease deed -- End of August, 2014 233.96 138.81 55.52 138.93 567.22
12 |Handing Over of the Land on lease basis by JKSPDCL to GVK RHEPPL.
. 233.96 138.81 55,52 | 138.93 567.22
—Expected Date of Compliance — End of September, 2014

1
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850MW Ratle Hydroelectric Project
Annexure-IB
Target Dates for various activities for completion of land acquisition as on 31.07.2014
(Areain Ha.)
SNo Status of Land Acquisition Date o.f piBected d.ate Remarks
completion|of completion
1 |Identification of 567.22 Ha of State/private/forest land 16-May-11 -
jointly by GVKRHEPPL/JKSPDC for acquisition
2 |Issue of notification under section17 and 9 & 9A and 30-Apr-12 -
publication of tentative awards for State / Private land of
336.09 Ha.
3 |Rates approved by Dy.Commr. / Divisional Commr. / Fin. 31-May-12 -
Commr. (Revenue) / Commr. (Revenue) — GoJK for 336.09
Ha. of State / Pvt. land
Disbursement of compensation for 336.09 Ha. of State /
4
Pvt. land
a) For 172.83 Ha. of State / Private land - 30-Jun-12 - Disbursement of INR 34.5 Crs. completed for
Completed 172.83Ha of State / Pvt. land 2012.
b) For balance land of 116.65 Ha. of State / Pvt. land - - 31.08.2014 |Disbursement of balance amount of INR 8.0 Crs. for
--- Under Process 116.65 Ha of State / Pvt. land by Collector, LA,
Kishtwar under process.
5 Publication of Final Awards for 336.09 Ha. of State / Private -
Land
a) For 172.83 Ha. of State / Private land - 30-Jun-12 -
--- Completed
b) For balance land of 116.65 Ha. of State / Pvt. land - 11.Sep-012 ---
--- Completed
6 Mutation 289.48 Ha. of State / Pvt. land in the name of -
UKSPDCL
a) For 20.28 Ha. of State / Private land - 30-Jun-12 -
--- Completed
b) For balance land of 269.20 Ha. of State / Pvt. land — 315t Oct-12 -
--- Completed =
7 |Identification of 138.81 HaRiver Bed Area not required to | 16-May-12 -
be acquired
8 |Diversion of 138.93 Ha. of Forest Land by GoJK to JKSPDC | 27-Apr-12 -
for construction of RHEP
9 |[Taking into possession of State / Pvt. / River bed Area /
Forest land by JKSPDC
a) State / Pvt. land— 15.04.2013- -
b) Forest Land - 31.05.2013 -
River bed area RBI - 31.05.2013 ---
10. |Approval and signing of Lease Deed 31.08.2014
11 |Handing over of 567.22 Ha. of State / Pvt. / Forest land on 30.09.2014
lease basis by JKSPDCL to GVKRHEPPL
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850MW RATLE HYDROELECTRIC PROJECT IN THE STATE OF J&K 64
DETAILS OF CONSENTS / CLEARANCES OBTAINED
FROM VARIOUS DEPARTMENTS OF J&K STATE
AS ON 31.07.2014
Annexure Il
SI- Name of department Requirement Date of c!earance Present Status
No. obtained
1 Irrigation Department Consent to 23.04.2012 C.E. Irrig. Dept. accorded consent for construction of
Jammu establish project 850MW Ratle H.E. Project vide Lr. No. IFCJ/DB/917-18 Dt.
23.04.2012
2 PHE Department Consent to 23.04.2012 C.E., PHE Dept. accorded consent for construction of
Jammu establish project 850MW Ratle H.E. Project vide Lr. No.PHEJ/DB/687-89
Dt.23.04.2012
3 Tourism Department, Consent to 20.04.2012 Director, Tourism Dept. accorded consent for construction
J&K State establish project of 850MW Ratle H.E.Project vide Lr. No. DTJ/PS/55 Dt.
20.04.2012
4 Fisheries Department, Consent to 02.02.2013 Director, Dept. of Fisheries accorded consent for
J&K establish project construction of 850MW Ratle H.E. Project vide Lr.
No.DFO/CJ/2013/4377 Dt. 02.02.2013
5 Permission to carryout Permission to be 16.02.2013 Chief Engineer, accorded permission vide Lr. No.
Infrastructure works obtained CID/560/4475-76 Dt. 16.02.2013
such as bridges,
approach roads and
colony construction
6 Consent to establish 850 Consent to 22.02.2013 J&K PCB granted consent for establishment of 850 MW
MW Ratle HEP from J&K establish project Ratle HEP vide Lr. No: SPCS /T/C/PP/2012/8276-78 dt
state Pollution Control 22.02.2013. Applied for renewal of consent by PCB on
Board, Jammu 29.03.2014. Approval awaited.
7 Wildlife Protection Dept , No objection 18.03.2013. Wild life protection Dept GOJK issued no objection
certificate to certificate to establish 850 MW RHEP vide Lr. No :
establish project WLP/TECH/086-07 dt 18.03.2013.
8 Clearance for Tribal Clearance to be 17.04.2013 Commissioner / Secretary Dept of Social Welfare GOJK
Affairs obtained from issued no objection certificate vide Lr. No: GOJK/SW/
Dept of Social SCW/ 21/2010 dt 17.04.2013
welfare GOJK
9 Labour Department, Permission / 27.09.2011 Certification of registration issued by Labour Dept., vide Lr.
Kishtwar/Jammu Registration No.ALC/K/8 Dt. 27.09.2011
10 | Sales Tax Registration Registration 14.01.2012 Certificate of Service Tax Registration issued vide Lr. No.
Certificate 101401182975 Dt. 14.01.2012
11 Principle Secretary, PDD, | Approval of 26.10.2012 Approval for enhancement of generation capacity of Ratle
Go.J&K. enhancement of HEP from 690 MW to 890 MW as per Govt. Order No.335-
generation PDD of 2012, dt.26.10.2012 in pursuant to cabinet
capacity of Ratle decision No0.204/31/2012, dt.25.10.2012.
HEP from 690 MW
to 890 MW
12 | Chief Engineer CI&D Water Availability 04-07-2013 Water availability certificate has been issued by Chief
Wing, JKSPDC, Jammu Certificate Engineer CI&D Wing, JKSPDC, Jammu vide
Lr.No.CI&D/525-111/988/91 dated 4t July 2013.
13 | Sarpanches of Panchyat No Objection 10.06.2013 NOC dated 10.06.2013 from Sarpanches of Panchyat
Halga’s Dugga & Badhat Certificate Halga’s Dugga & Badhat
14 | Commissioner / Installation of 850 03.01.2014 Approval granted by the Dept of PHE, Irrigation and FC as
Secretary PHE, Irrigation MW Ratle HEP per the provisions of J&K State Water Resources
and FC Dept. (Regulation & Management Act, 2010 and amended in
2012).




1257

Page 74

850MW RATLE HYDROELECTRIC PROJECT IN THE STATE OF J&K 65

Annexure Il
STATUS REPORT OF CLEARANCES
FROM VARIOUS MINISTRIES, GOVT. OF INDIA AS ON 31.07.2014

Clearances from various Ministries, Gol for 850 MW Ratle HEP

S.No. Name of Department Present Status

1 Ministry of Home = Initial application filed in July 2011 for 810 MW capacity
Affairs (MoHA) o Observations and formats from MHA received on 19th
Jan. 2012

o Revised Application submitted for obtaining clearance
for 850MW enhanced capacity on 06.03.2013

d Requisite information regarding the details of 13 nos.
foreigners to be engaged has been submitted to Ministry
of Power on 02.04.2013.

o Ministry of Power, GOI forwarded the information to
Ministry of Home affairs vide Ir. No.13/8/2013/H-II
dated 15t May 2013.

d Requisite information regarding the details of foreigner
Mr.Martin Paul Buchli to be engaged and his wife has
been submitted to Ministry of Power with copy to MoHA
on 28-10-2013.

o It is learnt that MoHA has received the consents from
the departments of RAW, IB & CBI. MoHA will have
internal meeting during the 2" week of May, 2014 and
approval expected to be conveyed through Ministry of
Power.

Expected clearance by the end of August, 2014

2 Ministry of Defence 01-07-2013 Application filed in July 2011 for 810 MW capacity RHEP

(MoD) o Clearance accorded for 810 MW RHEP on 4th Oct-2012.

o Revised Application submitted for obtaining clearance
for 850MW enhanced capacity on 28.01.2013 and
reminded on 29.03.2013.

= Clearance accorded by MoD for 850 MW Ratle HEP vide
Lr.No.22(21)/ 2011/D(Coord) dt. 15t July "13.

3 Ministry of Social 10-05-2013 = Application filed in July 2011 for 810 MW RHEP
Justice and = Clarifications have been submitted on 6th Feb, 2013
Empowerment = Revised Application submitted for obtaining clearance
(MoS&E) for 850MW enhanced capacity on 28.01.2013and

reminded on 11.02.2013.
= Clearance accorded by Ministry of SJ & EC vide Lr.No.
61-3/2011-Cdn dt. 10.05.2013.

4 Ministry of Tribal o Application filed in July 2011 for 810 MW RHEP
Affairs o Clearance accorded on 9th Feb.2012 for 810 MW
(MoTA) capacity

o Revised Application submitted for obtaining clearance
for 850MW enhanced capacity on 06.03.2013

o Further information as sought by Ministry of Tribal
Affairs (MoTA) on 28-5-2013 has been furnished on 10%
June 2013,

o MoTA has sought for further information vide Lr.No.
4/23/2012-CP&R dt.10% July 2013 in prescribed format
Part I & II duly signed by Secretary, Social Welfare
dept. / Dept. of Tribal Welfare, GoJK for examination
and issue of clearance.

o Commissioner Secretary, Social Welfare Dept. GoJK has
been addressed for furnishing the above information
duly signed to MoTA vide GVK Lr. No.
GVK/RHEPPL/2013/059 dt. 19t July 2013. Information
expected to be furnished by the Deptt. of Tribal Welfare,
GoJK in 37 week of Nov.2013

o Approval expected from MoTA in the month of
Dec.2013.

= Commissioner, Social Welfare has referred the matter to
DC Kishtwar for verification and submission of relevant
information. Replies submitted by DC, Kishtwar.

= The Commissioner/ Secretary has furnished the
proforma part I & II duly filled to the Ministry of Tribal
welfares, GOI  vide Lr. No.SW/Tribal/01/2013,
Dt.16.04.2014.

- Expected approval by the end of August, 2014
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Exhibit 8

No: JKPDC-TECC/11/2021/ 1491-94
Dated: __16 /07/2024

Chairman
J&K Pollution Control Committee
Jammu

Sub: - Pollution caused by construction activities carried out by M/s MEIL in
850 MW Ratle HEP _ Reg.

Ref: -

1. D.C. Kishtwar letter No: DCK/PS/24/F.No.2/473; Dated:17.05.2024.
2. Gen/PCC/JKPDD-C-24; Dated: 14.06.2024

Sir,

Kindly refer to the letter under reference at 8l.1 vide which Deputy Commissioner
Kishtwar conveyed that construction activities carried out by M/s Megha
Engineering and Infrastructure Limited (MEIL) in Ratle HEP are, among other
problems, causing noise and dust pollution to the residents of Drabshalla Tehsil.
Also refer to the letter at S1.2 of the Power Development Department, J&K, vide
which request was made by UT Govt. to the J&K Pollution Control Committee to
depute a team of experts to make on the ground assessment of the situation and
take necessary steps to secure compliance to the terms and conditions of Consent
to Establish issued by the Committee to the project.

In this regard, I am directed to reiterate the importance of early action in the
matter to avoid escalation of the situation into a law-and-order issue.

Yours faithfully,

(Ex. Sanjeev Malhotra)
SGM (Civil)
JKSPDC
Copy to: -
1. Deputy Commissioner, Distt. Kishtwar.

2. CEO, RHPCL.
3. P.A to MD, JKSPDC.

JAMMU AND KASHMIR STATE POWER DEVELOPMENT CORPORATION LIMITED
(A Government of J&K Enterprise)

Regd. Office: Exhibition grounds, Srinagar-190009

Ph:0194-2483783 Fax: 0194-2451665

Camp Office: ashok Nagar, Satwari, Jammu-180004

Ph: 0191-2430548/2439039 Fax: 0191-2435403

CIN: U40101JK19955GC001418 Website: www. jkspde.nic.in
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No: JKPDC-TECC/11/2021/1878-81

Dated: __16 /08/2024

Chairman
J&K Pollution Control Board (JKPCB)
Jammu

Sub: - Pollution caused by construction activities carried out by M/s MEIL in
850 MW Ratle HEP _ Reg.

Ref: -

1. JKPDC letter No: JKPDC-TECC/11/2021/1491-94; Dated: 16.07.2024
2. Gen/PCC/JKPDD-C-24; Dated: 14.06.2024

Sir,

Kindly refer to the letters under reference, vide which request was made to take
necessary steps to secure compliance to the terms and conditions of Consent to
Establish issued by JKPCB to 850 MW Ratle HE Project, as the residents of
Drabshalla tehsil are complaining that construction activities carried out by M/s
Megha Engineering and Infrastructure Limited (MEIL) in Ratle HEP are, among
other problems, causing noise and dust pollution. In this regard, I am directed to
request you to kindly convey status of actions taken by JKPCB in the matter.

Yours faithfully,

(Sanjeev Malhotra)
SGM (Civil)
JKSPDC
Copy to: -
1. Deputy Commissioner, Distt. Kishtwar.

2. CEO, RHPCL.
P.A to MD, JKSPDC.

JAMMU AND KASHMIR STATE POWER DEVELOPMENT CORPORATION LIMITED
(A Government of J&K Enterprise)

Regd. Office: Exhibition grounds, Srinagar-190009

Ph:0194-2483783 Fax: 0194-2451665

Camp Office: Ashak Nagar, Satwari, Jammu-180004

Ph: 0191-2430548/ 2439039 Fax: 0191-2435403

CIN: U40101JK19955GC001 418 Website: www, jkspde.nic.in
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P% J&K Pollution Control Committee EXthIt 9

| —

Pec Jammu/Kashmir (www.jkspcb.nic.in)

Consent Order

Consent No.:- PCC/digital/22012758204 of 2022 Date:- 16/06/2022

Consent To Establish ( Fresh ) under Section 2526 of the Water(Preveation & Control
Pollution)Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981,
as amended s granted in favour of

Sh. Chief Executive Officer, RHPCL

M/s Ratle Hydroelectric Project

Office: Ratle Hydroelectric Power Corporation, Shalimar
Colony

Kishtwar, Kishtwar{ registered with DIC vide registration
No:

U40105JK2021GO1012380 date; 01/06/2021 )

for a period upto one year from the date of issue for RED category of unit as per revised classification
of industrial sector, subject to thelollowing terms and conditions in a time bound manner :

1. The consent granted by the Committee is restricted to Prevention and Control of Pollution only and shall not
be trealed as substitute of permission required under other laws of the land.

2. The consent is granted valid for the establishment of Hydroelectric Project as mentioned below with
capital investment of Rs.528194.00 lakhs:

S No. Name Capacity of Power Unit
Generated
1 Hydroelectric 850 Megawatt
Power Project

Any change / enhancement in power project shall have to be intimated to the Committee and the project proponent
has to apply afresh for the same

3. Compliance under Waler Act :
a. Standards of discharge for Sewage disposal:

Sewage Trealment - The Project proponent has to install and maintain continuous operalion of a
comprehensive (reatment system as is warranted with reference to effluent quality and operate and maintain
the same continuously so as to achieve the quality to treated effluent to the following standards before

disposal -

Parametens Range Conc. in mg/l except for pH

pH between 6-9

Suspended Solids Not to exceed 100 ]

not (o exceed 30

M wx e Q8 Sl il oxpwan i IIu.f: vt o e Sibe oo Jkocmms mic in direcily
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¢ }\i‘llr;n consumption D
1. The daily quantity of water consumption shall not exceed -KLD.
1. The daily quantity of sewage effluent from the unit shall not exceed -KLD

Complance under Air Act :

a. Project proponent shall comply to National Ambient Air Quality Standards as per EP Act 1986 (refer rule

I(3B).

b. The unit holder has to operate stack(s) of the following specifications : )

S |Stack Volume  |Height(in |Top Velocity of gas emission m/sec
o/attached to  |Nm3/hr Mecters) diameter (in

- - | Meters)
1

¢ Project proponent has to install and maintain continuous operation of a comprehensive air pollution control
system including the followmng pollition control devices to achieve the quality of emissions within the
tolerance himits as presenbed under the environment protection acl 1986:

S.No. Pollution Control Equipments
1 Multi C {clom: Separator, Bag Filter,Dust Suppression System/Fogging System, Water
Sprinkling System,Packed Bed Scrubber, Water Scrubber,ID fan,Exhaust Fans,Fire

Extinguishers, EMuent Treatment Plant,Sewerage Treatment Plant,Pollution Control
Devices as applicable under Environment Protection Act,Color coding bins \good houses,

d. Fuel Consumption Details :-

S.No. Type of Tuel Maximum Quantity Unit

| Metric Tonnes/Day

Project proponent shall comply to the Solid Waste Management Rules 201 6 dated 8-4-2016

Under the Noise Pollution (Regulation and Control) Rules 2000, the unit holder shall take adequate measures
for control of noise from its own sources within the premises so as to maintain ambient air quality standards in
respect of noise to less than 75dB(A) during day time and 70 dB(A) during night time. Daytime is reckoned in
between 6 am to 10 pm and night time is 10 pm to 6 am

Project proponent shall comply to the Plastic Waste Management Rules 2016 dated 18-3-2016

Self Monitoring Schedule - S
The unit holder shall have 1o get the samples of emission/Effluents analysed from the laboratory of J&K PCC
or laboratories approved by J&K PCC when unit becomes operational to the check the efficacy of Pollution

Control Devices (PCDs) installed in the unit
Project proponent shall comply with the additional conditions as stipulated below:-

The Consent is valid for the Establishment of unit only. The unit holder can only manufacture products, at the
rate of production as mentioned in consent order. Any change in production caapcity, process, raw malerials
use etc, shall have to be intimated to the Boad. For any enhancement of the above, fresh consent has to be
obtained fom J & K Pollution Control Committee.

Project proponent has to keep a record of the environmental data monitored regularly with regard to
operation and mainienance of pollution control devices viz Air Pollution and Water Pollution Control to
schicve the desired standards notified in EP Act.

Pollution Control Devices (ETP/ECD) as contemplated to achieve the quality of effluent emission within the
tolerance limits prescribed , shall have 1o be operational during thie course of production. The cffluent/emission
shall not contain constituents in excess of the tolerance limits as laid down by J & K Pollution Control
Commitice

Progect proponent shall be liable to pay compensation

{l[}mgc is caused to the environment.

|2 . . .
Project proponent shall abide by the directions of E‘um_ly_ﬂll:c Wichrwill be issued from time to time.Any
infrin

V vielation or trangression of the stpfyory enuct of pbllution control acts by the unit, shall be
sufficient cause to prosecule the violator j onfor@[k% relevint\ section of Air/Water Acts and
] c.

Environment Protection Act in force.
Project proponent shall be under surveillanc
1 proponent shall provide adequate o

i Vpas/liqguid [rom the vessel,

Pollutior:-C ontrol Committee
AR ‘@ idental leakages/discharge of any air
ORA# he y

ok hieh Iy to cause fire hazand i.l!cll.ﬂinB
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environmental pollution

‘ Pt:nj:.*ql proponent shall adhere to general standards terms and conditions of Water / Air Acts and compliance
ofenvironment standards as per environment protection act 1986

Project proponent should apply 60 days in advance for renewal of consent before expiry the date of this
Consent Order

X.  Project proponent shall not operate the unit unless Committee issue Consent to Operate (Fresh)

Specific Conditions:-

1. The proponent shall submit half yearly details ol expenditure to be incurred on *Solid Waste Management Plan as
Lu:r the proposal shown in Environmentn| Management Plan i

2. The project proponent shall submit hall yearly details of expenditure to be incurred on quality studies and control
of Water Air and Noise as rcr the proposal shown in ‘Environmental Management Plan’ 10 be spent on the same.

3. The Project proponent shall adhere to the guideline of concerned executive / monitoring agencies for monitoring
of various parameters under Enyironment Monitoring Plan,

4. The Project proponent shall also implement all other eny ironmental safeguards, as proposed in the EIA / EMP
report and other reports Trom time 1o lime

5. The Environmental Management Plan shall be strictly adhered, the budgetary provisions for the implementation of
EMP shall be fully utilized and shall not 1o be diverted for any other purpose.

6. The Project proponent shall seek consent to operate (fresh) from board to operale the project.

7. Solid waste disposal through scientific means & also follow the terms and conditions in EC, EMP and EIA report,
8. The project proponent shall ensure that they shall not discharge the waste water in to any water body.

9. The PP shall ensure that conditions of Environmental Clearance and EMP are followed in the letter and spirit and
shall submit the compliance of EC conditions periodically as stipulated in the EC order. and shall also become the
conditions of Consent order as well.

10. The joint inspection team of the JKPCC experts in solid waste / waste water shall monitor the pruljcct bi -
annually while in execution with regard to Air and water pollution so as to comply with the Environmental laws and
ensure that no damage to environment shall take place.

xi.  In case of violation of above mentioned conditions or any public complaint the consent shall be withdraw.

* This consent 1s issued purely from environmental angle and the Commitiee shall not be responsible for any claim,
counter claim. ownership, partnership etc of the unit

/ '‘By Order’
AP

(J N Sharma)
Environmental Engineer

Copy to the :
I. Regional Director PCC Jammu for information and ensure the implementation of conditions as above.
2. General Manager DIC Kishtwar for information.
3. D.O PCC Kishtwar for the direction to monitor
4. P.A. 1o Chairman, J&K PCC for information

of above said conditions.
6. OfMice file

The unit holder shall comply to environment standards us notifled under the emvinonmenl protection Act 1986, read wilh the Waler (Prevention & Control of

Pollution) Act 1974 & Ar (Prevention & Contrel of Pollubion) Act, 1981 which ean

—w Epobnic in

aho be downloaded from the websile www jhapchmicin o at
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11/14/24, 6:49 PM

Zimbra

Zimbra Annexure 'C’
1 263 env-rhpcl@nhpc.nic.in

850MW Ratle Hydroelectric Project, Kishtwar: Regarding draft comments/ submissions in the NGT matter

From : Environment RHPCL <env-rhpcl@nhpc.nic.in> Thu, Nov 14, 2024 06:47 PM
Subject : 850MW Ratle Hydroelectric Project, Kishtwar: Regarding draft comments/ # 11 attachments

submissions in the NGT matter
To : csforestjk@gmail.com

Kind Attention: Shri Abid Khan, Under Secretary to the Govt. of J&K, Department of Forest, Ecology

and Environment

Sir,

In reference to your letter No. FST-Lit/562/2024(7592248) dated 14-11-2024 on the subject matter, kindly find
attached herewith a copy of the draft comments/ submissions of RHPCL in the matter O.A. No. 955/2024 titled
President Municipal Committee, Thathri Vs UT of J&K

Thanks and regards,

O/o Chief Executive Officer
Ratle HPCL
Kishtwar

== Annexure-X_instructions to MEIL.pdf
3 MB

== NGT_preliminary_submissions_14-11-2024_f.pdf

177 KB

== Annexure-I_MoUs.pdf
11 MB

== Annexure-II_LOA_to_MEIL_18-01-2022.pdf

4 MB

== Annexure-III_Env_Clearance.pdf
2 MB

== Annexure-IV_Use of muck by MEIL.pdf
1 MB

== Annexure-IX_CTE_upto_June 2025.pdf
1 MB

== Annexure-V_closure of dumping site.pdf
179 KB

== Annexure-VI_muck stacking at new location.pdf

1 MB

== Annexure-VII_retrieval and relocation of muck.pdf

606 KB

== Annexure-VIII_submission of compliance.pdf

3 MB

https://mail.nhpc.in/h/printmessage?id=4177 &tz=Asia/Kolkata&xim=1
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Preliminary submissions by Ratle Hydroelectric Power
Corporation Limited (RHPCL) in the matter

President Municipal Committee, Thathri
. « « Applicant
Versus

Union Territory of J&K and Ors.
. . . Respondents
(O.A. No. 955/2024)

1. Ratle Hydroelectric Power Corporation Limited (RHPCL) has been
incorporated on 01.06.2021 as a Joint Venture Company between
NHPC and Jammu & Kashmir State Power Development Corporation
Ltd (JKSPDC) with equity shareholding of 51% and 49% respectively
(Annexure-I). The registered Office of the Company is at NHPC
Regional Office, JDA Commercial Complex, Narwal, Jammu (UT of
J&K). Presently, RHPCL has been undertaking implementation of
850MW Ratle Hydroelectric Project located in Tehsil-Drabshalla,

District Kishtwar of UT of Jammu & Kashmir.

2. The construction of 850 MW Ratle Hydroelectric Project has been
awarded on 18.01.2022 to M/s Megha Engineering & Infrastructures
Limited (M/s MEIL), Hyderabad, Telengana under EPC (Engineering,
Procurement, Construction) Turnkey Execution mode (Annexure-
II).

3. The EIA studies of Ratle HE Project have been carried out in 2012 by
the Consultants namely R. S. Envirolink Technologies Pvt. Limited,
Gurugram and accordingly, the EIA & EMP reports of the Project have
been prepared by them. Subsequently, the Environment Clearance
has been accorded to Ratle HE Project by MoEF&CC vide letter No. J-
12011/39/2010-IA.I dated 12.12.2012 and subsequently,
transferred in favour of RHPCL vide No. J-12011/39/2010-IA.I dated
27.09.2021 (Annexure-III).
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In compliance to the Environment Clearance (EC) conditions, three
(03) desighated muck disposal sites (falling under District Kishtwar)
stand handed over to M/s MEIL (EPC Contractor) for proper disposal
of muck arising out of the construction activities of Ratle HE Project,

as detailed below;

Site 1: right bank of river Chenab d/s of proposed Dam with
approx. length 1350 m;

Site 2: left bank of river Chenab d/s of proposed Dam with approx.
length 1400 m and

Site 3: right bank of Kuligad nalla with approx. length 450 m.

Details of designated Muck disposal sites

Description Area Capacity Khasra Nos. of land
(Ha) |(Lakh CuM)
Muck Disposal site-1 14.81 12.8 mentioned site is part of forest land
(right bank of river) diverted for use vide GOJK order

No. 234-FST of 2012 dated
27.04.2012 and subsequently,
forest clearance transferred in
favour of RHPCL vide MoEF&CC
communication No. 15-01/2021-

Jammu dated 08.03.2022
Muck Disposal site-2 11.95 7.6 mentioned site falls under Khasra
(left bank of river) No. 2879/265/185 Min. and

293/232 Min. in village Dugga and
said land acquired in 2012 by
JKPDC, one of the Promoters of

RHPCL
Muck Disposal site-3 3.82 23.8 Khasra No. 171 Min and 172 Min.
(r/b of Kuligad Nalla) in village Khori (land acquired in
2012 by JKPDC, one of the
Promoters of RHPCL)

Total 30.58 23.8

As per the EC conditions, out of 24.4 lakh m3 of muck to be generated
due to excavation, about 50% (i.e.12.2 lakh m3) will be utilized for

construction purpose and the remaining 12.2 lakh m3 will be dumped
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at the 3 designated sites, along with consolidation and compilation of

dumped muck.

Substantial amount of generated muck has been utilized
(approx. 6.5 Lakh CuM) by the Contractor M/s MEIL in the
construction works, retaining structures, crate works,
aggregate/sand processing for concrete works for construction of

Project Structures/Components etc. (Annexure-1V).

Further, some part of generated muck (approx. 4.04 Lakh CuM) has
been temporarily stacked/utilized by MEIL in the construction area
for construction of coffer dykes and to isolate river area for
construction of Main Dam, on its both upstream and downstream
side, which is one of the essential and very important component of
the Project. In this regard, as per the construction Planning,
temporarily stacked muck will be relocated for use in the Project

construction works after construction of main Dam.

The remaining quantity of muck (approx. 2.26 Lakh CuM) was
dumped at designated muck disposal sites (falling under District
Kishtwar) as given in EC, on both left and right bank of river Chenab

d/s of proposed Dam as mentioned in Para 4.

Subsequently, to avoid any spillage of muck into the river, the
dumping of muck on the right bank of river Chenab has been stopped
since July 2024. The District Administration has also been informed
in this regard (Annexure-V). Moreover, it has been assured by MEIL
that the portion of muck, spilled if any, at the muck disposal site-1
(right bank) will be retrieved and relocated for further utilization in

the construction activities of Project.

On the request of MEIL, Ratle Project has provided an alternative site
to MEIL near Joshana village, within the acquired Project land for

temporary stacking of muck (approx. 10.0 Ha; Khasra No.
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317/308/209 Min) (Annexure-VI). The said alternative site is far
away from river (approx. 8 Kms) and the contractor M/s MEIL has
started stacking muck at aforementioned alternative site. The
retrieval & relocation of muck from right bank disposal area has
already been started by MEIL and approx. 50,000 CuM muck has

been relocated to alternative site at Joshana village(Annexure-VII).

The Environmental compliance report regarding disposal of muck and
other safeguard measures, has been submitted to J&K Pollution

Control Committee by MEIL from time to time (Annexure-VIII).

The Consent to Establish (CTE) has been granted to Ratle HE Project
by J&K Pollution Control Committee vide Order No. PCC/digital/
24033871690 of 2024 dated 28.05.2024 which is valid upto
June 2025 (Annexure-IX).

Thathri Town in District Doda of UT of J&K is located almost 4 kms
downstream of Ratle Dam site, on left bank of river Chenab and there
are no chances of rise in water level or flooding of Thathri town due
to construction activities of Ratle HE Project, as there is no such

obstruction to the flow of water.

Moreover, till date, neither any such complaint has been received
from any local nor any directions have been received from Doda
District Administration regarding damage to the residential
structures/ shops situated at Thathri town or any rise in water level
caused by the construction activities of Ratle HE Project, as submitted

by the Applicant.

MEIL has been instructed from time to time by RHPCL for ensuring
the strict compliance of the applicable Environmental Laws/ norms
during the execution of Project works. MEIL has also been instructed
to ensure that the muck and debris arising out of construction

activities of Ratle HE Project are dumped only at handed over
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designated Muck Disposal sites, without any spillage into the river

Chenab or any other water body (Annexure-X).

As submitted by the Applicant regarding construction of concrete wall
along both sides of river at Thathri town, it is to submit that all the
benefits/grants contained in the approved R&R Plan of Ratle HE
Project shall be duly disbursed amongst the lawful beneficiaries and
all the activities contained therein shall be implemented through
Commissioner R&R of Ratle HE Project (Deputy Commissioner,
Kishtwar).

As the muck is now being temporarily stacked much away from the
river and the water is continuously flowing in the river, as such, there

is no threat to the aquatic life in the river.

The R&R Package for Ratle HE Project has been approved by GOJK
vide Order dated 16.08.2024. The R&R Package, as approved by
GOJK, shall be implemented by the Commissioner R&R for Ratle HE
Project (Deputy Commissioner, Kishtwar). The necessary funds
required for implementation of R&R Package, shall be released by
RHPCL, for timely disbursement of benefits/ grants amongst the

beneficiaries.

MEIL has been directed to ensure that all the environmental
safeguard measures are taken, to strictly comply with all the laid

down Environmental norms/ guidelines.
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This Supplementary Memorandum of Undersianding n modification of earlier
Memorandum of Undarstandrng of 3™ February, 2018 is signed on this 3 day of
January, 2021 among:

Hon'ble Lieutenant Governor of Union Territory of Jammu & Kashmir, for and on
behalf of the President of India, through Principal Secretary to Government, Power
Development Department, Government of Union Territory of Jammu and Kashmir
which expression shall include his successor and assignis) of the first part:

Jarmmu & Kashmir Stale Power Development Corpoeration Limited (JKSPDCL), a
company incorporated under the Companies Act, 1856 having its registered office
at Exhibition Ground, Srinagar — 180001; through its Managing Director, which
expression.shall include his successors, executors, administrators and assignis) of
the second part;

National Hydroelectric Power Corporation (NHPC) Lid,, a company incorporated
under the Companies Act, 1955 and alzo a Generating & Power Trading company
within the meaning of the Electricity Act, 2003, having its registered office at NHPC
Office Complex. Sector — 33, Faridabad, Haryana 121003: through its Chairman
and Managing Director, which expression shall include his sugcessors, execulors,
administrators and assignis) of the third part; and

Whereas, & Memorandum of Understanding (Mol) was signed on 3rd day of
February, 2018 amongst the then Governmenl of Jammu & Kashmir (GoJK),
JESFDCL and NHPC Ltd. for “Execution of Ratle Hydro Electric Project (850 NMW)
In Chenab River Basin of Jammu & Kashmir™ and which shall form Appendix-l to
this Supplementary Memorandum of Understanding ; and

Whereas, the Public Investment Board(PIB) in its meeting held on 07.09.2020, for
considering approval for implementation of Ratie HE Preoject (850 MW,
Government of Union Terrtory of Jammu and Kashmir, has interalia recommendad
the implementation of the Project through Joint Venlure mode wherain the share of
NHPC in the Joint Wenture shall not be brought below 51% and share of JKSPDCL
shall not be brought below 48% due to strategic considerations; and

al W o)
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Whereas, the minutes of PIB meeting issued by Ministry of Financevide O M. dated
£8.08.2020 shall form Appendix-ll tc this Supplermentiary Memorandum of
Understanding

Now, therefore, this Supplementary Memorandum of Understanding among the
Governmant of Union Terntory of Jammu and Kashmir, JKSPDCL and NHPC sets

out the fellowing modifications clause by clause In the Memorandum of
Understanding signed on 03.02.2019:-

I. SETTING UP OF THE JOINT VENTURE COMPANY
(JVC)

Clause (a) 'Substituted by -

A Joimt Venture Company (JVC) under the Companies Act, 2013 shall be
set up in Unien Territory of Jammu and Kashmir between JKSFDCL and
NHPC Ltd. to implement the Project in accordance with the terms and
conditions agreed herein. after obtaining approval from the Government of
India (Gol} and fram the Govermment of Union Territory of Jammu and
Kashmir. The JVC shall be incorporated under the name Jammu
Hydroelectnc Power Corporation Limited

Clause(b) :Substituted by -

The equity share. of NHPC Ltd. in the JVC shall not be brought below 51%
and equity share of JKSPDCL shall not be brought below 45%.

Clause(c) :Deleted
Clause(d): Delated
Clause(n): Deleted

Clause(f): (No changa)

W y
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The JVC will not be under obligation to bear any cost arisen from any

arbitrallcontractual liability pending against the project prior to its takeover by
the JVC from JKFPDD,

Clause (g): Substituted by -

The timely and pan passu contribution towards their share of equity shall be
the responsibilities of the parties to this Memorandum of Understanding .

Clause{h): Substituted by -

The Government of Union Territory of Jammu and Kashmir shall make
available unencumberad land as may be required for the prolect being
taken up- by the WG, to the JVC on leasehold basis as per the fand laws
applicable 1o the Union Terntory of Jammu & Kashmir from time to time,
through transfer or acquisition, including compulsory acquisition. There
shall be no revision in the cost of land and related compensation et
except in case when such increase is as per the directions of any court
tribunal or statutery autharty,

Clause(i):Substituted by, -

In accordance with the extant Mational Hydro Palicy of the Gol, the
Government of Union Territory of Jammu and Kashmir is entitled to have
12% free power and additional 1% free powar for the Local Area
Development Fund(LADF), however, to make the Project wable
Government of Union Territory of Jammu and Kashmir has agreed to
pravide exemption for free power in @ decremental manner {i.e the free
power to the Government of Union Terrtory of Jammu and Kashmir would
be 1% in the first year after the Commercial Operation Date (COD) rising
1% per year to 12% in the 12th year), exemption of water cess for 10
years from the Commercial Operation Date and local taxes Including
reimbursemant of SGST during the construction period,

gt~ W7 Wi_‘j_,
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Clausefj):Substituted by -

The Government of Union Temitory of Jammu and Kashmir shall be
entitled to have first right of refusal for purchase of power from the JVC in
proparfion to the share of JKSPDCL, in the equity of the JVC at the pnce
determined as per regulatory norms.

Clause(k):Substituted by -

The cost of work done on the project at the time of its taking over as
assessed by [IT Delhi, who have already been appainted by the then
GoJK, zhall be booked to the JVC,

Clause{l):Deleted

RIGHTS AND OBLIGATIONS OF THE GOVERNMENT
OF UNION TERRITORY OF JAMMU & KASHMIR /
JKSPDCL

Clause(a): Substituted by -

The Revenue receipis on account of sale of imber. royalty on river bed
materials etc. arising as a result of the submergence of the area by the
Project shall accrue to Government of Union Territory of Jammu and
Kashmir

Clause(b):Substituted by -

The Rights in fishenes , navigation, exploitation of tourlsm potential efc in
respect of the ponds created by the Project shall vest with the Government
of Unien Territory of Jammu and Kashmir

Clause{c);:Deleted
Clause(d): Substituted by -

The scope and cost of power evacuation 1s not pant of the project cost as
refiected in the PIE note. The modalities of power evacuation system shall

&) Ve A
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be decided by the Board of JVC as per the extant guidelines; UT of GOJK
shall facifitate the same.

MANPOWER REQUIREMENT

Substituted by

The stafl for Rehabiliation and Resettlemeni (RER) activities shall be
deputed by Government of Union Territory of Jammu and Kashmir to JVC
and the remaining staff to the JVC shall be provided in the foliowing
manner,

Clause(a): Substituted by -

Group A&B staff in the JVC shall be deployed by way of the deputation
from NHPC, JKSPDCL/Departments of Govemment of Union Terrtory of
Jammu and Kashmir egually or through recrutment by the JVC as per
DPE norms, if applicable.

Clause(b):Substitufed by -

Eighty percent (B0%) of Group C&D staff in JVC shall be domiciles of
Unien Teritory of Jammu and Kashmir subject to their suitability,
avaiiability and eligibility, Out of this, len percent {10%) of the staff shall be
recfuited from Project Afected Families (PAF), subject to suitability,
availabifity and eligibility

Clause (c):Deleted.
Clause{d): (No change)

For the jobs created through the project, after providing suitable training
and skill development in the required field, provision shall be made for
employment at a rate not lower than the minimum wages admissible,

% 7 T
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(IV) RIGHTS AND OBLIGATIONS OF THE JOINT VENTURE
COMPANY

Clause(a): Substituted by -

Without prejudice to Government of Umion Teritory of Jammu and
Kashmir land laws, the JVC shall have exclusive rights over the Project.

Clause(b):(No Change)

The design, construction and operation of the Project would be as per
provisions of the Indus Waters Treaty. The JVC shall also render all
assistance needed by the Government of India in view of the provisions of
the Treaty,

Clause(c):Substituted by -

The WG would comply with conditions imposed by the Government of
India from time 10 time in respect of clearances to the Project. It would also
cemply with conditions imposed by Government of Union Territary of
Jammu.and Kashmir in respect of clearance to the Project.

TITLE SUBSTITUTED BY;

JOINT RESPONSIBILITY OF THE GOVERNMENT OF

UNION TERRITORY OF JAMMU AND KASHMIR
AND JOINT VENTURE COMPANY TOWARDS THE
R&R AND OTHER WORKS.

Clause(a): Substituted by -

The work of R&R of the custees of the Project would be the joint
responsibilities of the JVC and Government of Union Territory of Jammu
and Kashmir, The entire expenditure incurred on this account would be
oorme by the JVC. The benefits shall be extended in accordance with the
approved R&R plan for the project, however, its rates shall be as provided
in the case of Kishanganga HE Project of NHPC. The Government of

s\ Mo
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Union Territory of Jammu and Kashmir would provide staff on deputation
to enable the VT to carry out this task,

Clause{b):Substituted by -

The Government of Union Territory of Jammu and KashmirJKSPDCL
shall facilitate the transfer of all clearances from the Gevernment of India
and Union Territory Government as would be mandatory for the Project
implamentation, in favour of JVE.

Clause{c):Substituted by -

The security managemants for the Project areas shall be locked after by
the Government of Union Terilory of Jammu and Kashmir. However,

specific securnty arrangements for guarding the Project sites, lemporary
and parmanen| installations eic shall be made by the JVC

MODE OF IMPLEMENTATION

Clause(a):Substituted by -

The Board of Directors of VT will have representation from NHPC and
JRSPOCL / Government of Union Terntory of Jammu and Kashmer in
proportion to their equity in the JVC, The Chairman of the Board of
Directors shall be a non-executive professional, who shall be appointed by

the Governmen! of Union Terrtory of Jammu and Kashmir in consultation
with NHPC.

Clause (b) : (Mo change)

The Chief Executive Officer(CEQ) shall be responsible for the day to day

management of the JVC. The post of CEQ shall be below board level and
shall be held by nominee of NHPC,

Clause(c): (No change)
The management structura of the JVC shall be as mutuaily agreed

R L
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Clause{d) Deleted
Clause{a): (No change)

The JVC shall endeavour lo complete the Project within the time schedule
approved by the Government of India and the time schedule will
commence from the date of accord of approval subject to acquisition of
lard and oblaining all statutory clearances

Clause(f): Substituted by -

The head office / registered office of JVC shall be in the Union Temilory of
Jammu & Kashmir,

FUNDING ARRANGEMENT
Clause(a): (No change)

The Project shall be financed through a debt and equity mix of 70:30
Clause{b); Substituted by -

NHFPC shall invest the equity from its Intermal Resources (IR) The Grant
from budget of Government of India shall be capped at Rs 776 44 crore
for equity contribution of JKSPDCL (49%) in the JVC. The addiicnal equity
eontribution by JKSPDCL on acsount of any increase in project cost due to
ascalation/or any other reason whatsoever, shall be required to be met by
JEKSPDCL

Clause{c):(Deleted)
Clause(d): (No change)

The JVC shall meet its other financial requiremenits on its own without the
cost to the parties. It shall not be obligatory on the part of parties to give
any guaranteée and secunty for raising of funds by JVC. The financial
liabilities of the parties shall be limited only 1o the extent of their respective

sharehiolding in the JYC. ["i
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VIll. LEASEHOLD RIGHTS

(1X)

(X)

Xl

Substituted by:-

The leasehold rights of the land required for the Project, against payment
as fixed by Government of Union Territory of Jammu and Kashmir, shall
be granted for the life of the project as per applicable laws of Union
Territory of Jammu and Kashmir.

PROTECTION OF ENVIRONMENT

The JVC will comply with all measures prescribed under the law of the

profection of the environmant.

MONITORING
Substituted by: -

The implementation of this Memorandum of Understanding will be
monitored by a Committee comprising of a representative each from
Ministry of Power, Governmenit of India, Government of Union Tarritory of
Jammu and Kashmir, NHPC and JKSPDCL,

MISCELLANEOUS
Clausefa).Substifuted by: -

Any other matter not ncluded in this Memorandum of Understanding

which is necessary for the smooth funchioning of the JVC will be finalized
oy NHPC, JKSPDCL, Govermnment of Union Termitory of Jammu and

Kashmir on mutually agreed terms and conditions.
Clause(b): Substituted by:-

Through this Supplementary Memorandum of Understanding read with the
earfier Memorandum of Understanding of 3™ February,2019 all the parties
affirm their commitment to fulfil and achieve the objectives mutually agreed

s Yy WL
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Clausefc);Substituted by:-

This supplementary Memorandum of Understanding read together with
the Memorandum of Understanding of 03rd February, 2015 (Appendix-
lishall remain valid for a perniod of two years from the date of the signing
of this Supplementary Memorandum of Understanding or until the
tormation of JV'C, whichever |s earlier,

Clause(d):Substituted by: -

In the event of any dispute or differences relating to the interpretation
and application of the provisions of this Supplementary Memorandum of
Understanding read with the earlier Memorandum of Understanding of
3 February,2019, then such dispute or difference shall be rescived by
mutual discussion between the Ministry of Power, Gol and Government
of Union Terrifory of Jammu and Kashmir

Signed this day the 3 January, 2021 at Jammu

For and on the behalf of For and on the
Jammu and Kashmir State Power behalt of
Development Corporation Ltd NHPC Ltd

' &1 e | a4 Al

e 0 ] 1

(Raja "lf'nqunh' Fa muq;—laEH' F:m:r?ni:r? I;.l:'
Managing Directar, Managing Dirgctor
Jammu and Kashmir State Power HHPE?I.td :
Development Corporation Ltd. '
For and an the behatf of

The Lieutenant Governor of Union Territory of Jammu & Kashmir

(Rohit Hansgal:l. Lus

Principal Secr, Government of Jammu & Kashmir
Power opment Department
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H
MEMORANDUM OF UNDERSTANDING
For Execution of Ratle Hydro Electric Project (850 MW)
i in Chenab River Basin of Jammu & Kashmir
d

ol
This Memorandum of Understanding is made on thisSj_ day of February, 2019 among:

tHon'ble Govermnor of Jamimuo & Kashinie Stae lhluugh Commissioner [ Suuletaiy i
sovernment, Yower Development Lepartment, Government of Jammu and Kashmir

! (GoJK) wnicn expression snair inciuge Nis SUCCESSOr AaNg AssIgN(s) of tne Arst part;

llammu and Kashmir State Power Development Corporation Limited (JKSPDC), a
J sompany incorporated under the Compaes Ac, 1956 having is reyisiered office al
' Exhibition Ground, Srinagar - 190001, through its Managing Director, which axpression

0 shail inciude s successors executors, aoministraiors ana assignis) of ine secona part

NHPC 0. a company incorporated under the Companies Act, 1956 and alsc a
'GEIlemtihg &8 Power Trading company within the meaning of the =leciricity Act 2003
!haVing its registered office at NHPC Office Complex, Sector — 33, Faridabad, Haryana

121003, througn s Charman ana Managing Director, wnicn expression snail inciude nis

B successors. executors. administrators and assign(s) of the third part. and

itheas. the Government of Jammu & <asnmir 1s commitiea (0 narnessing (he
g hydroslectiic potential of Chenab River through Ratle Hydro Electric Project (850 MVV)

in ine Chenan River Basin in accoroance witn the orovisions of Indus vvaters Treaty; ana




1 281 ApendiX-I
(Page 2 of 8)
Whereas, the Ministry of Power, Government of India (Gol} s keen o add new power

generation capacity with a view to meeting the gap between the demand and supply in the

cauniry, ana

vWhereas, In oraer to achieve the objective of Increasing the power generation capacity
the Government of Jammu & Kashmir has proposed to develop Raile Hvdro Electric
Froject (850 MW}, hereinafter referred to as the 'Project’ through a Joint Venture
Company (JVC} 0 be sel up beiween ihe IKSPDC and NHPC under the Companies Aci
2013 and

Wheieas, JKSPDC and NHPC have accepted the proposal of the Government of Jammu
& Kasnmir

Now, therefore, this Memorandum ol Understanding among the GoJK, JKSFDC and
NHPC sers our ine ngnts ano ophgaflons of e paries 1o conswuch Gamimission ana

opeiate the Project thiough a Joint Venture Company (V) as under
. SETTING UP OF THE JVC

(a) A Joinl Venture Company (JVC) under the Companies Act. 2013 shall be set up
In J&K between JKSFDL and NHPC (o implement the Froject in accordance witn
the terms and conditions agreed nerein. after oblaining aporoval from the
Government of India (Gol) and from the Government ot Jammu & kashmir
(GodK)

LR} Detalleg modalnes snall pe worked oul separaely as would pe mutuEany
acceplabie-to both the parties However NHPC shall have the share of not iess
than 21% and JKSPULC shall nave the share of not more tan 4%% o1 e total

sharenoiing in e JVC

(¢} FoOr the initial 5 years trom Date of Lommercal Operatnon (COD). NHPC snail
ietain its eyuily in the JVC From end of 5t year vnwaids NHPC's Equity shall
be purchased by JKSPDC in 15 yearly equal instaliments. NHPC s Equity will be
reduced tc Nil in 20 years from the date of COD and JKSPDC will own the

Prujeul f|J||y_ hereafter

% &
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{dh Purchase of eauity by JKSPDC from the NHPC should be at the book vaiue of

shares o0 that the NHREC recelves the buyiack orice based on the PAR value of

sauity shares pius oro-rata share in ine retainea 2arnings

(e} The racouping of oss of Return on Equity (ROE) till COD shail be payabie 10
NHPC. The rate of return on eauity for the purpose of calculating loss on account
of 2quity invested by NHPC during construction shall be as mutually agreed

(1) The IWC will not be under obhgation to bear any cost arisen from any arbitral/
Sontraciual |iar)i||[y pending againsi me project prior o its 1@akeover by the NG
from JKPDD.

{g) The timely and pari passu contribution towards their share of equity shall be the
-esponsibilities of the parties to this MoU. Whereas, GoJK/ JKSPDC shall either
provige aquity from their internai resources or arrange the grani from Gol, for the
sguity portion of GodK / JKSPDC. in the Joint Venture Compainy. Whereas,
NHEC shall Invest the 2quity rom s internal *esources (IR).

(h} The 3odK shall make available unencumbered land as may he required tor the
project oeing taken up by e JvC o the .iVC on ieasencid pasis as oer tne land
laws applicable lo the State of Jammu & Kashmir from time ¢ time. through
transfer or acquisition, includmng compuisory acquisition There shall be no
revision In e cost of land ang relaied compensanon etc except in case when

such increase is as per the directions of the court

(i) In accordance with the axtant National Hydre Policy of the Gol the GoJK is
entitled to have 12% free power and additional 1% tree power tor the Local Area
Deuelopmﬂ_nr Funa LADF) nowever (0 make the pr(JjE.(;l viable GodK has
agreed to provide exemptions for ree power. water cess and local (axes

including SGST as per mutually agreed terms and conditions

{iy As pser the norms of Gol for power allocation the GoJK shall be entitied to have
nirst nignT of retusal for purcnase of power rom the JVC in proportion to the share
of JKSPDC. n the eauity of the JVC at the orice determined as per requlatory

norms.

5 & B
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{k} The cost of work done on the project at the time of its taking aver as assessed by

IIT Detni who have arready been appointed by the GeJK, shall only be booked
to the JVC

l) The oroject cost snaii be worked out as per DFR as concurred oy the Centrai
Electricity Autharity.

li. RIGHTS AND OBLIGATIONS OF THE GOVERNMENT OF
JAMMU & KASHMIR/JKSPDC

(a) The Reverue receipts on account of sale of timber rovally on river bed
materials 31c. ansing as a result ot ‘he supbmergence of e area oy e Project
shall acciue 1o GoJK

b Mne Righis In fisneries, navigauon exploiEuon of ounsm puténial ew. N

respect of the ponds ciealed by the Project shall vest with the GoJK.
a3 The SoJK shall not dilute its eauity until the sub-debt is serviced by the JVC,

id) Tne moagaiiies of power evacuation system snall be decidea by the Board of
the JYC. the GoJK shall facilitaie the same.

lii. MANPOWER REQUIREMENT

The staff for Rehabilitation and Resettiement (R&R) activities shall be deputed by GoJK to

JVL and the remaining staft to tna JvC shail pe proviaea imn me ollowing manner

‘Al Group A&B staft in the JVC shall be deployed by way a1 the deputation from
NHPC, JKSPDC/Depanments of GoJK equally or through reciuitment by the
IWC as per DPE norms, if apalicabie.

b Zignly percent (80%) of Group C&D siaff in JVC shall be permaneit
Residents of J&K State subject ‘o Reir suitapity, availabiity and engibility
Out of this, ten perceni (10%) or the staif shan ve recuited ituim Project

Affected Families (PAF). subiect to suitability, availability and aligibility.

(c) The change in manpower of NFPC in Group A B C and D shall be as
miutually agreed after change in equity proportion ot NHPC
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d)  For the iobs created through the proiect after providing suitable training and

skill development in the required field, provision shall be made tor employment

at a raie not iower than the mimmum WHAUBS dUNmissiDe

RIGHTS AND OBLIGATIONS OF THE JVC

ay  Without prejudice to GodK iand laws the JVC shall have exciusive rights over

the Project

(b} I'he design, construction and operation of the Zroject would be as pel
provisions of the inqus Waters Treaty, The JVC snan aiso render ail
assistance needed by the Government of India in view of the provisions of the

lreaty

.C} lhe JVU would comply with condimons imposed by [he Sovernment of India
from lime (o fime in respect or ciearances w s Frogol 1L woull a1s0 cormply

with conditions impused by GoJK 1 respect ol clearances (o the Project.

JOINT RESPONSIBILITY OF THE GoJK AND JVC
TOWARDS THE R&R AND OTHER WORKS

{ay The work of R&R of the ouslees of the Project would be the oint
rasponsiDIties of ihe JVL and LoJKk  1The antre expenalniure ncured on s
account wouid be borne oy the WG The benefits shall be extended n
accordance with the approved R&R Plan for the Project, however Iits rates
shai be as provided in the case 3 Kisnanganga HE Project of NHPC The
ouJK would provide staff on deputation 0 enable the JWC 1o carry out this

[@ASK,

(b} The govermment of J&K / JKSPDC shall tacilitate the transter of all clearances
from e overnment of indid ana >ae Governmenr 4% would D manudaiory

for he Project imiplementation in favour of JVC

{c) The security arrangemenis for the Project areas shall be looked after by the
GoJK. Howevei, specific security arrangements for guarding the +'roject sites,

emporary ana permanent Insiallations e, shall oe made Dy ne JvC

el -
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vl. MODE OF IMPLEMENTATION

(&) Mie Board of Directois of JVYC will have edaual iepresentation froim NHPC and
IKSPDC ¢ GoJK The Chairman of the Board ot Directors shall be a nor
ixecutive pIUf(sSSIUIIaI. WnNo snall 2e AppoIinmec Dy S0JK in consuitaton witn

NHPC

ibl  The Chief Executive Officer (CEO) shall be respoisible for the day w0 day
management of the JVC. Tne post of CEO shall be below poard level and

snail pe nela by nominee of NHPC
(C) InNe managemeant struciure or ing JvL snall pe as mutdaily agreed,

(d) Any change in the structures of the management of the JVC which is mutually
agreed oy e paries snail not nave an Impact on the ongoing acuviiies of ine

“rotect

{e) The JVC shall @nceavour 10 compiete e Project within the time scheduie
appi uved Jy the Governinent of India and the time schedule will comimence
rom the date ot accord of approval subject to acquisition of [and and obtaining

all statwtory clearances

(fi The head office / registered office af JVC shall be in the 3State or Jammu 8

Lashmit
Vii. FUNDING ARRANGEMENT

1a) The Project snan pe financeq througn a aeot ana equity mix of 7030,

b) The GoJK/ JKSPDC shall provide equity 2ither rom their internal resources or
arrange grant from Gol, for the equity portion of GodK 7 JKSPDC, in the Joint
venture Company Whereas, NHPC shall nvesi the equity from its Internal
<esources (IR)

c) The GolJK shall take uip with Gol to provide Subordinate Debt of appropriate
amount to improve the viability of the Project, at suitable terms and condions

-
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d) The JVC shail meet s other financial requirements on its own without the cost to
the parties. It shall not be obligatory on the oart of the parties to give any guarantee
ana security for raising of funas by JvC. The financial liabilities of the parties shall
be limited anly to the axtent of teir respective shareholding in the 1V

Vill, LEASEHOLD RIGHTS

lhe leasehold rights of the land reauirec for the Proiect, against pavment and land
revenue as fixed by State Government shall be granted for a period of 40 years In

accordance with State Laws.
iX. PROTECTION OF ENVIRONMENT

The JVC will comply with all measures orescribed uinoer the law ;01' the orotection of the

environment
X. MONITORING

The implementation of this MOU will be monitored by a Committee comprising >f a
representative 2ach from Mimistry of Power Government of inaia, GoJK NHPC and
JKSPDC

Xi. MISCELLANEOUS

{al Anv other matter not included in this MOU which is necessaiv for the smooth

functioning of the JvC will be finalized by NHPC, JKSPDC, GoJK on mutually

aglﬁlﬂ.d tarms and conditions

(b)  Through this Memorandum of Jnderstanding, alt the parties affirm thelr
commitment to fulfil and achieve the objectives mutuaily agreed Lpon in this

Memorandum of Understanding

(c)  This Memorandum of Understanding shall remain valid for a oeriad of wo

jears trom the date of its sighing or untl the "ormation of VG whichever IS
carlie
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Apendix-I
(Page 8 of 8)

(d n the avent of any dispute or difference relating to the interpretation and

wplication of the provisions of this MOL

such dispute or diterence shall be

esolved by mutual discussion bemween he mlinlc_;'rry of Power Gol and GoJk

sighed this day the 3™ Februarv. 2019 at Jammi

For ana an tne penalif of

Jammu and Kashmir Stare Power
Devetopment Corporation Ltd

(Hird

Managing Director
Jammu  and Kashmir 3tate Fowe
DE\lcluplllHnl’ Coi pnrHﬂ( n Lia

=0r and on the behair of
The Governor of Jammu & Kashmir

Commissioner / Secretary to
Government of Jammu & Kashmi
Power Develobment jel]Hllll][-!rlI

For and on the behalf of
NHPC Ltd

_‘_,,,-""

(Bairaj Joshni}

(.haiunan g Managmg Urrec‘[or
NHPC Lta



T TSR TR FRIREH Rt
{ T FEmrdtEal e W U Y Ju)

RATLE HYDROELECTRIC POWER CORPORATION LIMITED

(A Joint Venture of NHPC Limited and JXSPDC Limited)

Ref : RATLEACEAY2022/145 Date: 18.01.2022

M/s Megha Engineering & Infrastructures Limited
a2, Technocrat Industrial Estate,

Balanagar, Hyderabad,

Telengana-500037

Kind Attention: M.G Prasanna Kumar, AVF

E-mail: m il.im

Subject: LETTER OF AWARD FOR TURNKEY EXECUTION OF 850 MW RATLE
HYDRO ELECTRIC PROJECT LOCATED AT KISHTWAR DISTRICT
IN THE UNION TERRITORY OF JAMMU & KASHMIR, INDIA

ﬁeferem:e: 1. Tender IDNo. 2021 NHPC 639767 _1 dated 22.07.2021
2. Tender Specification No. NH/CCW/CC-I/CO-147/PR 10820039

Dear Sir,

L0 This has reference to the following:
(i) Online Bid invited by NHPC Limited for and on behall of Ratle Hydroclectric Power
Corporation Lid, a Joimt Venlure Company (JVC) of WNHPC Limited and Janmmu & Kashmir
State Power Development Corporation Limited (JKSPDC) hereinafter referred 1o as “the
Owner” through CPP Portal vide Notice Inviting E-Tender dated 22.07.2021 with Tender
Specification  No, NH/CCW/CC-/CO-147PR10920¢39  and  Tender [ No
2021 NHPC 639767 1 dated 22.07.2021 comprising the following:

Violume-i Motice Inviting Tender (NIT), Instructions o Bidders (ITB) along
with Bid Form
YVolume-1A Project Prohile
Volume-T3 Annexure o Project Profile
Volume-1I Cleneral Conditions of Contract [(GCC)
Special Conditions of Contract (SCC)
Section-| v Planning, Design & Engineering
Section-11 4 Civil Works
Seetion-111 + Supply of E&M and HM Works
Page 10f 7
e | O S O, ST AT 02, S A i, de ot afe SaR o, e, SR (AR S TR - 1800os
ifice ; Rom Mo OF, Blods Ne. 03X, MHPC Reglonald Dffice, 104 Commeroal Comples o, 01 i AR, (Hk) — LA000E

Project Office : Office of CEO, Shalimar; Kishtwar (18K} 18RS
CIN A0S K202 1G0I0 12380 E-madl lel: cepratia@nfig
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j RATLE H‘fD ROELECTRIC POWER CORPORATION LIMITED
(A Ioint Venture of NHPC Limited and JKSPDC Limited)

Section=1V + Inland  Transportation, Sm_mge, Erection,
Testing & Commissioning of E&M and HM
Works
Volume-TTTA Craners Reguiraments
Part-1 + Civil Works
Part-IT + Hydro-Mechanical Works
Volume-I118 Orwners Requirements { Electro-mechanical Works)
Volume-[V Bid Proposal Sheets
Part-1 ¢ Bill of Quantities
Part-IT ¢ Data Sheeis for Planning, Design &
Engineering. Civil Works and Owverall Project
Management
Part-111 ¢ Technical Daia Sheets for Hydro-Mechanical
Plant & Machinery
Part-1V :  Technical Data Sheets: for Electro-Mechanical
Plant & Machinery

(ii) Corrigendum/modifications to tender documents issued and published on Central Public
Peocurement (CPP) Portal hitps:/eprocure pov. indeprocure/app as here under:

sl Commigendum No : | Brief of Comigendum
Mo,
1 Cormgendum  No.l  dated Information w.r.t. Pre-Bid meeting to
13.08.2021 be held through Video Conferencing.
E Comigendum  No2  dated | QTS & QAP for E&M works in Vol-
18.08.2021 B Owners  requirement  {E&M)
incorporated.
3 Comigendum  No.3  dated | Revision in online BO®Q, 1
31.08.2021
4 Corrigendum ~ No4  dated | Corrigendum & replies to pre-bid
17.09.2021 queries ((GCC, 8CC, Technical).
3 Corrigendum  No.5  dated Ist extension in Bid submission
17.09.2021 {30.09.2021) and opening.
6 Corrigendum  No.6  dated | Correction in LD relating 1o
23.08.2021 Performance Ciuarantee of
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RATLE HYDROELECTRIC POWER CORPORATION LIMITED
th Joint Venture of NHPC Lirmited and JKSPDC Limited)

Sl G wigaﬂurﬁ No Brief of Corrigendum
N,
Transformer for main units for E&M
Waorks.
7 Corrigendum  No.7  dated | 2nd extension in Bid  submission
27092021 (18,10:2021) and opening.
8 Cortigendum MNo8  doted | NCCB  report on Petrographic
03.10.2021 Examination of Sill Sediments of
River Chenab s Ratle HE Project
incorporated.
G Comigendum  No9  dated Modification related to Make in India
08.10.2021 made in Attachment SA: list of

approved  subcontractors’  vendors
{Technical Specilication).

10 Corrigendum No, 10 dated | 3rd extension in Bad submission
14.10.2021 {01.11.2021) and opening.
11 Corrigendum No. 1l dated Excavated Diversion Tunnels cross
14, 10,2021 seclions incorporated for information
amdl reference of the bidders,

(iit) Your Bid (Single Stage, Two Envelope Svstem Le, Cover-1: Qualifying Particulars, Techno-
Commercial Bid & Cover-11: Price Bid) for the subject package submitted by you on CPP
Fortal on/before (1.11.2021 vide your Bid No. 2404380 comprising Bid Form dated
29.10.2021.

tiv) Opening of online Techno-Commercial Bids through Central Public Procurement (CPT)
Portal https://eprocure. gov.in‘eprocure/app and offline bid on 05.11.2021..

(v} Clarifications on Techno-Commercial Bid relating to Sccurity Clearance sought vide our
letter no. NHACCW/CC-1Ratle/2021/801 dated 06.11.2021 and submission made by you
vide letter no. MEILNHPC/TENDERS/RATLEQO3 dated 08.11.2021.

ivi] Clarifications on Techno-Commercial Bid refating to Technical bid sought vide our letter no,
NH/CCWACC-1/Ratle/2021/830 dated 15.11.2021 and submission made by vou vide letter
No. MEILANHPC/TENDERSRATLEQOM dated 18.11.2021.

{vii) Clarifications on Techno-Commercial Bid refating to Technical bid sought vide our letter no,
NH/CCW/CC-1/Ratle/2021/833 dated 16.11.2021 and submission made by you vide letter
No. MEILINHPC/TENDERS/RATLENDS dated 22.11.2021.
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RATLE HYDROELECTRIC POWER CORPORATION LIMITED

\“""'" (& Joint Venture of NHPC Limited and JKSPDC Limited)

2.0

{viii} Clarifications on Techno-Commereial Bid relating to Eligibility {riteria sought vide our
letter oo, NH/CCW/CC-1/Ratle’2021/837 dated 17.11.2021 and submission made by you
vide letter no. MEIL/NHPC/ TENDERS/RATLEAQ06 dated 23.11,2021.

{ix) Clarifications on Techno-Commercial Bid relating to Technical bid sought vide our letter no.
NH/COW/CC-U/Ratle/2021/868 dated 29.11.202]1 and submission made by you vide letter
no. MEILANHPC/ TENDERS/RATLEOGT dated 02.12.2021.

{x) Clarifications on Techno-Commercial Bid refating to Technical bid sought vide our letter no.
NH/CCW/CC-I/Ratle/202 1 /885 dated 01,12.202 1 and submission made by you vide letter no.
MEILNHPC/TENDERS/RATLEE dated 02.12.202].

{xi) Clarifications on Techno-Commercial Bid refating to Technical bid songht vide our letter no.
NHACCW/CC-I/Ratle/2021/903 dated 07.12.2021 and submission made by you vide letter
no. MEIL/NHPC/TENDERS/RATLE/DO? dated (08,12 2021.

{xil) Your letter no, MEIL/NHPCTENDERS/RATLEOY dated 22.12.2021 regarding Price
Conlimmation subsequent to e-Reverse Auction

(xiil) Your E-mail dated 25.12.2021 regarding price break up of final price afier ¢ RA

(xiv) Youwr letter mno. MEILWHPC/TENDERS/RATLEOIQ dated 27.12.2021 regarding
complying with the bid requirement and corrigendums in the price break-up.

We confirm having accepted youwr bid dated 29.10.2021 read in conjunction with all the
specifications, terms and conditions of Bidding documents | all the corrigendums issued 1o the Bid
documents and subsequent letters referred to in Para 1.0 above and pleased to issue this Letter of
Award for *Tumkey execution of 850 MW Ratle Hydro Cleciric Project located at Kishtwar
district in the Union Territory of Jammu & Kashmir, India™ for a sum of INR 3485,13,91,664.93
(Rupees Three Thousand Four Hundred Eighty Five Crore Thirteen Lakh Ninety One
Thousand Six Hundred Sixty Four and Paise Ninety Three Only) including all Taxes and
duties, subject to provisions of Bid/Contract as per details hereunder:

Planning, Design and Enginesring - INR 26, 70,29,000,00
(Rupees Twenty Six Crore: Ten Lakh
Twenty Nine Thousand only}

Civil Works - INR 2101,65,43,355.20

{Rupees Two Thousand One hundred One
Crore Sixty Five Lakh Forty Three
Thousand Three Hundred Fifiy Five and
Paise Twenty only)
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"N/ RATLE HYDROELECTRIC POWER CORPORATION LIMITED

{4 loint Yenture aof NHPC Limited and JKSPDC Lirrsitedd)

Supply of Hydro-Mechanical Plant & - TNR 393,92,20.822.08

Machinery (Rupees Three Hundred Ninety Three
Crore  Ninety Two Lakh Twenty
Thousand Eight Hundred Twenty Two
and Parse Eight only)

Inland Transportation, Storage, - [NR 58, 18,53.579.04

Erection, Testing & Commissioning of . uss Fifiy Fight Crore Eighteen Lakh

Hyaro-Mechmical Plit & Machmery, E?ii_],}'p Tf'luraae:llI Ihgriusand I-'ivE:a Hundred
Sevenly Nine and Paise Four Only)

Supply of Electro-Mechanical Plam & - INR782,07,3%,181.32

Machinery (Rupees Seven Hundred Eighty Two
Crore Seven Lakh Thiny Eight Thousand
Ome Hundred FEighty One and Paise
Thirty Twa only)

Tinland Transporiafion, Storage, - INR 123.20.06,727 .29

Erection, Testing & Commissioning of , _ e

: : : (Rupess One Hundred Twenty Three

Electro-Mechanical Plant & Machinery Crore Twenty Lakh Six Thousand Seven
Hundred Twenty Seven and Paise Twenty
Nine only})

In addition to above, contingency for an amount of INK 210,16,54.335.52 melusive of
Taxes and Duties (Rupees Two Hundred Ten Crore Sixteen Lakh Fifty Four Thousand
Three Hundred Thirty Five and Paise Fifty Two only) i.e. 10% of Contract Price of Civil
Works shall be payable to the Civil Contractor subject to terms and conditions under
Article 3.2 of SCC of Civil Works.

340 The work shall be commenced immediately by the Contractor along with the following Sub-
Contractors and shall be completed in 32 months which shall be reckoned from the date of issue
of this Letter of Award (1.¢. ‘Order to Commence’ in terms of Article 22 of General Conditions
of Contract (QCC)):

Name of Contractor/Sub-Contractor Nuature of Seope of Work
Participation
M/s Megha Engineering & Contractor Civil Works
| Infrastructures Limited
M/s AFRY Switzerland Limited Sub-Contractor Planning. Design &
Engineering works
M/s Bharat Heavy Electricals Limited | Sub-Contractor Electro-Mechanical Works
M/s PES Engineers Private Limited Sub-Contractor Hydro Mechanical Works
M's GMW Private Limited Specialised Agency
(TRCM;} _
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_'_/ RATLE HYDROELECTRIC POWER CORPORATION LIMITED

\hh'""" (A Joint Venture of NHPC Limited and JKSPDC Limited)

4.0

6.0

7.0

8.0

2.0

You are requested to deliver 1o the Owner bank guarantees in terms of Article 30 of GCC for
amounts equal 1o three percent (3%) of the Contract Price in the respective currencies, within a
period of 28 diays from the date of issue of Letter of Award. in the form set out in Appendix GUC]
for due performance of the Coniract. In addition to this, the Sub-coniractors named m the Contract,
for due compliance of Joint Deed of Undertaking shall submit separate bank guarantee within a
petiod of 36 days from date of issue of Letter of Award equivalent to 3% of the sub-let works
identified in the Contract for faithful performance of such sub-let works in the respective currencics
n Ihe form set out in Appendix GCC-2.

You are requested to submit duly executed Integrity Pact on Non-judicial Stamp Paper of
appropriate value prior to signing of Contract Agreement in terms of Arlicle 27 of Instruction to
Badders (1TB).

You are requested to sign separate contract agreements with the Crwner in terms of Sub-Article 1.6
of GUC as per Proforma enclosed in the Bidding Document on non-judicial stamp paper of
appropriate value after receipt of this Letter of Award which shall incorporate all the
correspondence exchanged bhetween the parties and provisions which have a bearing on the
Contract for specific scope of work e.g. Planning, Design & Engineering Services, Civil works
Construction. HM Works. E&M Works with the Owner.

You are requested o execute an Overall Contract Agreement with the Owner in addition o
separate contract agreements with the Owner as referred (o in Para 6.0 above.

You are requested to submit to the Owner a detailed project schedule in conformity with the
mutually agreed Master Control Network within 28 days of issue of this Letter of Award to finalize
haseline record schedule in terms of Article 51.1 of GOC.

Ministry of Power (Gal) vide OM No. 13-18/1/2020-HYDEL-II{MoP) dated 27.09.2021 have
directed that all the Hyvdro CPSEs executing Power Profects fo adopt Dispute Avoidance
Mechanism through Independent Engineer (1E). [E shall be implemented in all caves Irrespective
o the fact that the contractor is a CPSE or a Private Party. Dispute resolution mechanism though
DRE or DAR in existing comtracts may be subsumed by the aforementioned Dispute Avoidance
Mechanism J':rirnugh TE with muiual consent, For fiture contracts, fhspute Avoidance Mechanism
thraugh 1E shall only be provisioned in place of Dispuie Resolution Board or Dispute Adiudication
Boord.

In addition to above, CPSEs have begn directed to take all mecessary actions for incorporating the
aforesaid provistons i all their future coniracts and to alse amend the provisions in existing
cortracts with mutual consent of both the parties,
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RATLE HYDROELECTRIC POWER CORPORATION LIMITED
\h" (A Joint Venture of NHPC Limited and JKSPDC Limited)

&
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In view af above, you are requested to give consent for subsuming |:Il‘t:l':|‘i5iﬂl'l of TJ-'-IRPLL'II.E resolution
mechanism though DAR as per Article 38 of GCC with Dispute Avoidance Mechanism through
IE:

10.0 ATl other outstanding issues and incidental terms and conditions of the Coniract shall be finalised
before sigmng of Contracts,

1 L0 This Letter of Award is being issued to you in duplicate. We request vou 1o retum its duplicate
copy duly signed and stamped on each page by the authorized bid signatory of your company as a
proot’ of your acknowledgement and confirmation.

12.0 ¥ou are directed to contact the Project Authorify at Kishtwar for taking over work site amd
commence the Works and confirm the action in this regard.

Thanking vou,

Yours faithlully,
For and on behalf of RHPCL

FPLM imja&/]?-(!;w.r_.

CEQ, Ratle Hydroelectric Power Corporation Limited (RHPCL)
e-mail 1D: tlefw nhpe.nic.in
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Annexure-lIll

F. No. J-12011/39/2010-1A.1
Government of India
Ministry of Environment, Forests & Climate Change
{impact Assessment Division)

Indira Paryavan Bhavan

2rd Floor, Vayu Wing

Alhgan, Jor Bagh Road

MNew Delhi — 110003

Dated: 27t September, 2021

To,

Shn Decpak Saigal

The General Manager [(Civil)

M /s Ratle Hydroelectric Power Corporation Limited,

Foom no. 8, Block no. 02, NHPC regional office,

JIDA Commercial Complex no. 01, Narwal

Jamimu — 249 0974 (Jammu and Kashmir

Sub: Ratle Hydroelectric Project (ESO0MW) located at Village Drabshala, Distriet

Kigshtwar, Jammu & Kashmir - Transfer of Environment Clearance from M/s

GVK Ratle Hydro Electric Project Pvt, Ltd. to M/=s Ratle Hydroelectric Power

Corporation Lid. - reg.

SiF;

The undersigned is directed to Tefer vour online application no.
IafJE/RIV/218510/2021 dated 3% September, 2021 and documents submitted for
transferring the Environmental Clearance (EC) dated 12% December, 2012 of Ratle
Hydroelectric Project (850MW) located at Village Drabshala, hstnet Kishtwar, Jammu &
Kashmir from “M/s Ratle Hydroelectric Project Pet Lid.” to “M/s Ratle Hydroelectric
Power Corporation Lid,”

2. 1 has been noted that the Environmental Clearsnce: was granted to Ratle
Hyvdroelectric Projeclt (8S0MW) located at Willage - Drabshala, Distnct - Kishiwar,
Jammu & HKashmir vide Ministry's letter dated 12% December, 2012 to M/ s GVE Ratle
Hydreelectric Project Pvt. Lid.

3. Presently, it has been informed that the company ownership has been transferted
fromm Mfs GVK Ratle Hydro Electric Project to  M/s Ratle Hydroelectric Power
Corporation Ltd. [CIN: U40105JK2021GOI0T2380),

4. The documents as subrmitted by the applicant are listed as under;

1. 'Wo Objection Certificate” submitted by Jammu and Keshmor Staic Power
Development Corporation (JRESFDL).

. Memorandum of Understanding (Mol] dated 3™ February, 2019 signed between
Hon'ble Governor of Jammu & Kashmir State through Commissioner) Secretary to
Government, Jammu and Kashmir State Power Development Corporation Limited
(TESPDC) and NHPC on Non- Judicial Stamp.

i, Certificate of Incorporation deted 1= June 2021 signed by Asst. Registrar of
Companies of M /s Ratle Hydroelectne Power Corporation Lid.

Propesal No. LA/JJE/RIV/218510/2021 Fage 1 of J
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iv. Underteking on non-judicial stamp wide certificate no. IN-JK212150123181 14T
dated 3™ September 2021 by M/s Ratle Hydroelectric Power Corporation Lid. as
stated below:

Ratle Hydroelectric Power Corperation Ltd. (RHPCL), a Jaint Venture Company of
NHPC and JKSPDC, undertakes to comply, w.ef. 01.06.2021 (date of taking over af
the company) to all conditions stipulated n the enviraniment clearance letter of
MoEF&CC no. J-12011739/20104A.1 dated 12 December, 2012 n favor af the
PYEVIOWS DLURET.

5. The Ministry has examined the application. In view of the above, the Ministry
hereby accords approval for grant of Transier of Environmental Clearance transfer as
proposed from *M/s GVK Ratle Hydroelectric Project Pvi. Lid" to "M/s Ratle
Hydroelectric Power Corporation Ltd." subject ta following additional conditions:

(it Any change in scope of work will attract the provisions of the Envircnment
{Protection) Act, 1986 and Environmental Impact Assessment Notification, 2006 10
conjunction with the subsequent amendments/ circulars.

(i} All conditions stipulated in the EC letter No. J-12011/39/2010-1A.] dated 12t
December, 2012 shall remain unchanged.

{iii) The project proponent shall be hable, if any, for any act of violation of the EP Act,
1986/ EIA Notification 2006/ subsequent amendments and circulars which it has
inherited during the transfer.

(iv) The project proponent shall be liable for compliance of all court directions, 1f any.

&, The name of the addressee with respect to above mentioned project in the
Environmental Cleatance dated 121 December, 2012 shall be substituted by the
fallowing;

M /s Ratle Hydroelectric Power Corporation Limited,

Room no, 8, Block no, 02, NHPC regional office,

JDA Commercial Complex no. 01, Narwal

Jammu — 249 0974

Jammu and Kashmir

7. This issues with the approval of the Competent Authority.

Yﬂm§ faithfully,

A 'jnbiﬁt

(Yogendra Singh)
Scientist “E’
Copy to:

1. The Secretary, Ministry of Power, Shram Shakti, Bhawan, Rafi Marg, New Delhi-
1.

2. The Secretary, Ministry of Jal Shakii, Shram Shakti Bhawan, Rafi Marg, New
Delhi -3,

3. The Chief Engineer, Project Appraisal Directorate, Central Electricity Authority,
Sewn Bhawan, R Puram, New Delhi- 110 D&,

Proposal No. IA/JK/RIV/ 21 8510/2021 Page 2 of 3
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4. The Secretary, Department of Power, Government of Jammu and Kashmir, Civil
Secretariat, Jammu, Jammu 8 Kashmir,

2. The Secretary, Depariment of Foresl, Environment & Wildlife Management,

Government of Jammu and Kashmir, Civil Secretariat, Jammu, Jammu &
Kashmiir.

6. The DDG of Forests (Central), Ministry of Environment, Forest & Climate Change,

Regional Office (NZ), Bays No. 24-25, Sector 31 A, Dakshin Marg, Chandigarh -
160030,

7. The Member Secretary, Jammu and Kashmir State Pollution Control Board,

Parivesh Bhawan, Forest Complex, Gladni, Narwal, transport Nagar, Jammu,
Jammu and Kashmir — 180 004,

&, NIC Cell = for uploading in MoEFCC's wehsite.

9. ‘Guard File. 9
1 ¥
ffugeml'.li"a Pal Singh)
Scientist ‘E’

FProposal No, IA/JK/RIV21 851072021 Page 3 of 3
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wl=12011/3%/2010-1A-1
Miﬁﬁ;‘rﬁ,- of Ervironmant B Farests
Governmaht ot india”
[I-Bwvision]
sFaryavard . Bhawan
WEH Complex; Lodhi Road,
Mew Delhi-110003

sPated 12, Decembar, 2012

To,

The Director (Design & Enginecring)

t/fs Ratle Hydro Electric Project Pvt. Ltd,

GVE Technical & Consultancy Services Pvt. Ltd,,
2™ Floor, Tower-C Bullding Mo 20

DLF Cyber City, Phase-I,

Gurgaon- 122 00E, Haryana.

Subject: Hatle HEP (4500 W) Project in Kishtwal District of Jammu & Kashmir
by M/s Ratle Hydro Electric Project: Pyvt, Ltd, - for Environmental
Clearance Regarding.
Sir,
This has referance to ywour letter no, Wil Ot17.5.2012 on the above
mentipned subject

2 It is noted that the proposed project is a run of the river scheme near
village Drabshala in Kishtwar District of Jarmme & Kashmir, The project envisages
construction of a Concrete Gravity Dam of 133m high concrete gravity dam from
the deepest foundation level across Chenab River near Drabshal village to
penerate 250 MW of hydropower. The catchment area of the project is 14,209
Sq.km. Total land requirement is 567,21 ha, Out of which 373.29 ha State land, 55
ha Is Private fand and 13892 ha is forest land. Total land coming under
submergence 1 203 ha, A totsl 240 families are likely to bo affected due to this
project. An underground powerhouse is propased on the right bank of the river
with ‘4 units of 205 MW each + one additional unit of 30 MW to ensure
continuous ecological release at the downstream. No National Park/wikdlife
Sanctuary/Biosphere ReservefHistorical Manuments/Religious, places etc. exists

1
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within 10 ke radius of the project. The estimated cos* af the preject is R 535352
Crores ot of which 262,35 Crores will be for Environmoental danagernent Plan
(ERAPY gnd wall be constructed wilk be completed in OO manths.

3.  The Prgject propasal was considered by the Expent Appigisal Cammittes
{EAC) for River Vallay & Hydrosleetric Power Prajects in its 59 meetlng held on
0™ 30t July 2012, Public Hearing for the project was conducted on 7.4 3017 at
trrabshala in Kishtrar Disteact of Jamma & Easheir, Forest Clearanne Far diversion
of 13893 13 of forest land has besn approved By Govi. of lammu & Kashmir on
2742012,

d. The Experr Appraisal Committee (EAC), after duoe conslderalion of the
relevant documents submitted by the project propunent and charification
furnished in respanse to its chservation, hawe secommended for gramt of
Envirarmental Clearance foc the projecl nentionced abowe. Accordogly, the
Ministry of Enviranment and Forest hereby accords necessary Environmental
Clearance Fpr the abave project ag per the provisiens of Chvlrenmental Impact
Asesamerst Notification, 2008 and its subsequent amendmient in 2009 subject Ly
complance of che following condltions:

Part & : Soecific Conditions

i) The Catchment Area Treatment [CAT} Plan as proposed it the ERAJERD
Report shall be undertaken o censoltaticn  with the State  Forest
epartment and major work shall e completed before imposnding of

TE5aryvair.
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All the commitments made during he public hearing shall Bz fulfillad
completely.

The detzils of lapd holding of praject affected persons whose land is
baing acquired shall ba tubmitted o this ministey, The R&RE henefits for
the land |osing househalds will b2 a5 per the Matienal Rehabilitation and
Fesgttlrment  Policy, 2007 [(MARF,200T) or as per the Stage
Rethabilitation and Resoillement Policy, whichever is n'gher Adequate
publiclty of the compensatlon packape shall be made in the affected
villages.

A Monitaring Commmillee [or RER thalt be constitulnd which mst
include representatives of project affectod peesons from SCY5T category
ard 8 worrren beneficiacy.

Consolidation snd compilation of murk <hall B2 carried- out anly in the
designated muck durnping sites as submitted in the EIRJEMD report. hs
per the proposed muck disposal plan, out of 24.4 lakh o’ of muck to oe
generated dire tp escavation, aboul 500 (e 12.2 lakh m'] will be
utilizad for corstruction purposte and the remaining 122 fak i walf ba
dymped at the 3 designaled areds 0 2n allocated area of 30.53 ha, The
identified muck dumping sites shall be agdeast 30m honzontally oway
fram the edge of the river casnesponding b Migh Aood lewel {HFL)

Muck dumping sites should by handed ower to Forest Depactsent only
atter restaration including plentations etc.

& provisian of an additional urit of 30 MW has been made in Ehe
praject, wwhich will be rynping for 24 hours continuowsly 10 malntain a
miniraum discharge of 33.43, cumecysce, duning the 1=an <Pasnn from
Meverrbor-Febroary (Absut 27% of lean season) at the dawnstrgam,
chall be stricthy adhered-to, Monsgan flow shall ba at least 30% of the
Monsoon dlscharge.

Am Auto racchanism/by pass arrangement in dam design shall be made
to ensure release of environmental flow water in avent of the 30 bW

turbere &t whan it 15 put undar maintenance,
E

Eﬁ%ﬁ;ﬁ
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Continucus Monitaring systenn for envirenmental Tlow mocasaremens
shall e installed and data sholl oo displayed abl aporoprate site for
informatlan of clwil scocty, stake holdars and ropoiators, Six rmonkhly
resulks shell e subnulted to the regional Office of the Mimstry and
SPCE,
Real time tefemetry and data acquisition systerm including all weather
hydra metrologicel stations shall be ingtalled for in-flow monitorig and
advance flogd warning. Advance flood warning  and  advance
communication systems shall be fnstailed in consultation with the
devarnstrean District Authoritizs.
As proposed in the EMP, the cam pensaecry Affareslation Programme an
27784 ha of land with 13 plany specles shall he wodcortaken in
consultation with the State Forest Department, Native species shoeuld be
preferred in plantation. The alacated graat of Rs. 1467.55 iakhs Tor s
purpose shall he fully wiilized and not to be diverted “r any other
pUrpOSE.
Greenbelt devetopment along the appreack roads, residentiab areas,
atfice complex, dam cite and other working areas shall be undertakan.
The aliocated budget of Rs.73 |akhs for this purpase shall be fully ytikzed
and mot to be diverted to any cther purpose.
A5 proposcd in the EMP, the Blodiversity Canservation and Wikdlife
hanagarment Flans shall be taken up and implementalion shall be
ingluded in the seth monthly compliance repors b be sebmitked to the
Ministry, [ncleding Its Reguoaal Offroe.
Indiganays  plant specie: should bhe wsed for implementatior  of
Bwadiversity Management Plan and for Compensatory Afforestatlon,
Expertise from R&D centers may be used lor propapation technigues,
Provickan should alse be made w inclugdae researchors 1o rmplement
these plans and carrying oul plantation.
Equipment ikely 1o generate high roisce lovels shall mest the ambient
noise standards as notified uader the naice Pollution (Fegllatian and
Control] Ryles 2004, as amonded in 2010 wunder Environment Pratection
Act [EPA}, 1384, For thes, necessary insulalion amvangement ole. o be
enmsren.
A pravisien of Ry, 30 Crores earmarked towards the Local Arca
Develcpment Actlvities (LADA) shall be fully wilized and not €0 Le
diverted for any other purpnse, The implementation af acrivities as
tubrritted to the Ministry shall ba takenup as soon possibla. I addikion,
a grant of Rs. 30 Crores earmarked for Carporate Social Rosponsibility
q

™,
I-

TR |
AV
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(C5R) and Rz 30 Crores for skl develaptnent purpost shabl alsz bo duly
uttfizeg and not i be dwerted for any clher porpose.

fawiil LADA activities ray be undertaken by bfs Ratle Hydrs Clecuic Project

Pt Led to enhanca delivery machanisn kor operational polat of wiew.

lwurii) Tig-ups shall Le made with existing clty bospitals for disposal of Bio-

medical wasta in case district hospital 3t Kishtwar dees not have the
facility (o handfing bromedical wacste a5 proposed in the report,

{wipiy Any ather clearance from pther organization/department, i requinad,

shall Lo vbalned befnre commencement of the project.

Eart-B Genetral Conditfons

Iij

(it}
[iif]

(i)

{vi]

[wii}

Ldequale arrangemant tor providing free fual hke kerogene fwond/LPG
shall be macde at project cost far the labour engaged in the construction
wiork 50 thal indlscriminate Teling of trees is preventad.

tedical tacilities a5 well a5 recmatonal facilitles shall alen be provided
Lo laboutrers,

#li the labourers to De sngaged for oconstruction works shall be
theroughly examined by health porsoral and sdequately treated bBefore
issuing them wark permit,

Nz fugitive dust emissiens shoeuld be obzerved at the construction sites.
WWater sprinkling arrangements should be made ta tuppress the fugitive
BIThiLs icns.

Potable drinking water and proper samtary faclities shall be provided for
the labour force and the local area peophe.

kestatation of constriection ares including dumpibg site of oxcavared
materials shall be ensured by leveling, flfing vp of burrow pits,
landscaping #tc. The ares should he propardy treated with cutable
plamtatian.

Envirenmental parameters shall be monitored reguladly and wn monghly
reports shall be =cbmitted ta the reginnal Office of the Mimisiny and
State Pollution Cantral Beard for raview.

[viti] The project propenent shall also submit sic manthly compizace repurts

of the stipulated £C conditions {both hard copies as well as by e-mail) to
the respoctive Hegtonal Office of MoEf and state Pollution Canteal

Board, Momtoring repart and compliance report shall be up-lnaded on
the web-uite of project proponent.

& |:' i ;
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51 The Praject Proaponan: shall previde full cosporation ana @l reguoired
v wmenty, data and acoess Lo Ak Officiais of Begional Office of MoEF wha wouid
be moaitoring the Implementadlon of prresrenmental safeguards.

B. Resides the above stated conditions, Mfs Ratle hyoro Electric Project Pyt
Ltd and Government of lzmmu B Kashmic shall alke implemant 3l gther
ervironmental safeguards, as praposed in the ELAEMMP repart ared otiter reports
from time b timge. The | & ¥ Govenmend may alse ke e moritor
imiplermanlation of EMP al regolar interal,

¥ Any chenpe in the scope of the prosect shall be intimated Lo the Ministry
ohd fresh approval, if reguired, shall be takea frorm the Minsting,

4. The PMdiniskry reserye the right to add adohtlonal safopuasd mieasures
subsequently, If found nesessary and 1o 1ave action ncleding revoking of the
Clearance ynder the proevislons of the Favtronment § Protecrion) act, 39288 to
ensure effective implementatlon of the sugpested safeguards measura in a tirme
bownd and saklsFactory manner,

5. This flearance tetter is valid far a periad of 10 years rom the date of issue
af this letter for commencement af canstroetion wark..

10, A Multi-disciplinary comnmittes o omunitoring the implementation of
eryirenmental safe guards during cansgruction shall be censtituled by the Project
Proponent in consultation with the Ministey a5 earky 25 possible, The Praponent
shadh supgest the members and their mofile for appoval oF the Ministry.
Prepanent shall organiee =2 monthly mectings of tho commimies and submit the
monitoring report b the MIinistny.

11, A copy of the clesrance better shall e seat by the Proponent to local
Fanchayat, Zilz parlshod/Munkcipal Corporation, Urban Inral body and Incal NGO,
if any, from wham suggestiations/representations were recaived while processing
the praposal. The clearance letter shall also be put on jts weab-sites by the project
Proponent.

12, The proponent should advertise al least in lwo local newspapors wddely
cRrcalated i the region araund the grodect, ane of seich skall be In the vetnacular
language of the focality concomed inferming that the proect has been accorded
ervironmental clearance aad copies of <leatance fetter are 2vailable with the
State Poffution Control Boand/comimitiee and wmay also be seen at Website of the
rimiskry of Ervironmont and Forests 36 bt fiveswaa e aefor i, in

C ;
(;\fﬁ:{\:ﬂw’f
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13, After 5 years of the commissioning of the Project, a- study shall he
vndertaken regarding impact of the project on the environment and downstream

ecology. The study shall be undertaken by an independent agancy, to be decided
inconsulfation with the Ministny.,

14. The project proponent shall also submit sik monthly reports on the status
of compliance of the stipulated EC conditions including results of monitored data
[both in hard coples as well as by e-mall) Including the respective Regional office
of McEF and Zonal Office of CPCB and SPCE. :

15, Any appeal against this environmental clearance shall lie with the Natianal

Green Tribumal, If preferred, within a period of 30 days from the date of issue, as
prescribed undor Section 10 of the National Green Tribunal Act, 2010,

TW&JW,
NV (BB Barman)

R Dirsctor
Copy to:
1. The Secretary, Ministry of Power, Shram Shakit Bhawan, Rafi Marg, New
Delhi-1

2. The Advisor {Power), Planning Commission, Yozna Bhawan,
MNew Delhi-110 Q01
3. Specdial Secretary, Power Development Department, Government of Jammu
B Kashmir, Civil, Secretariat Jammu, Jammu & Kashmir.
d, Secretary, Department of Environment & Forests, Government of Jammu &
Kashrir, Jammar.
a, The Chiel Engineer, -Project Appraisal Directorate, Central Electricity
Authority, Sewa Bhawar, RK Puram, New Delhi- 110 066
E. The Regicnal Office, Ministry of Enviranment & Forests, Chandigarh.
7. Member Secretary JEK State Pollution Control Board, Super Bazar Building,
I Flaeyr, Jamima.
8. El- Divigion, Minstry of Environment & Forests, New Delhi- 110003
9, PSto IS (ATY Dir (BR)/ P.V. 5, Rao (Scientist B’
10 Guard File
{B.B.Barman)
Director
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Use of muck by MEIL for aggregate and sand processing,
Crate works and other construction works
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P aiﬁgmmlcicda OieR IRARgH faffies
':_LE ¢ T T 5:-' AREUEETE FEE w5 T TR 3
4 RATLE HTDRDELECTRIC POWER CORPORATION LIMITED

(A Jaind wertare of BEFIPC Wmitad and ESPEE Limaitad

oA / Ref. No, RATLE/CED/2024/L-50 fisiF / Date: 1 TE;-DE—EGM
{

M/5 Megha Engineerng & Infrastroctures Cimited
52, Technocrat Industrial Estate,

Ealanagar, Hyderabad,

Telangana- 500 037

Kind Attention: Mr. B. Umamaheswara Reddy, VP
E-mail: umrdmeilgroup.com
Sub -5trict compliance of conditions pertaining to disposal of muck,

only at designated sites
Ref:-1) MELL letter No. MEIL/RHPCLY 24/08/253 dated 03-08-2024

2} MEIL letter Mo, MEIL/RHPCL/ 24707/ 250 dated 30-07-2024
3] RHFPCL letter No. Ratle/CEQY2024/798 dated 26-07-2024

sir,

Mease refer ta yvour aforementioned lelters at Ref-1) & 2) above, vide
which MELIL has claimed that the designated muck disposal area provided to MEIL
with 30mtr horizontal distance from HFL of river is not sofficlent for proper
disposal of quantum of muck generated from Dam and Power House works,
[t has also been mentigned that the capacity of muck disposal at site-1 {right
bank; dss) is almest exhausted and that the dumping of muck at designated site
on right bank of Kuligad Nalla is not feasible due to steepness of hill slopes.

In this regard, it is brought cut here that three designated muock disposal
sites with sufficlent area stand already handed over to MEIL. It is again intimated
that the muck disposal site-1 on right bank of river Chenab (d/s] is spread over
a length of 1350 mtr, out of which only 500 mtr {approx.y has been utilized il
date and remalning span of muck dispasal site can also be utilized after proper
development along with providing protection works like gabion walls, crate works
etc. ko avold any spillage of muck mto the river. It has also been observed that
designated rnuck dispesal site on left bank spread over a length of 1400 mtr has
also not been utilized for the disposal of muck,

Further, third muck disposal site at right bank of Kuligad Malla which is
spread over a length of 450mtr, can also be utilized for the disposal of muck,
with praper planning and development of slte.

dRIUIC S, R -1dd O, sciic -6 C3F IFRRLT-HT SRl <RI S0 ATAeOr ey e o Faen, M [oFE HIT Al - {0
Office : Rcoam M. 02, Blook Mo 32, N4PC Regional Jifice, s08 Cenwnbrcial Complis M., O, Hiaaal, lannn, [JRE) - Jaes
Camp Ol @ - NRPC ONce Corpler, Teekar-33, Faridshad — 1 DHIS qharyana)

Clbd: 005k 202 el 2380 E-mall id: rhpcl@&nhpe.nic.rn
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4 RATLE HYDROELECTRIC POWER CORPCRATION LIMITED

(8 loint Wenture of MHPC Lirmilzd ared JE2FDC Lirmitad)

% . XA gleaisdided Yiak HRURYH fafiids

Moreover, as menktioned in your letter at Ref-17 above, [t may be ensured
by MEIL that the spilled aver mucdk at muck disposal site-1 {right bank; d/s) is
promptly retrieved and relocated to the designated sites for further use for gabion
works and aggreagate production.

In connectlon with above, also please refer Lo the discussions held on
31-07-2024 with Deputy Commissioner, Kishtwar whergin it was emphasised that
muck disposal on right bank of river {MDS-1] may be stopped in ¢rder bo avaid
any splllage of muck and that muck may be temporarily stacked/stored on sgme
alternative location, within the land acquired for Project.

Consldering the above and the request made by MEIL vide Ref-1)
regarding the utilization of Project land sitpated at Joshana village for temporary
stacking/storage of muck being generated from Project works and as submibted
by MEIL that the muck will be later on retrieved and wtilized for crushing and
production of aggregates, Mis MEIL is hereby alowed B temporaclly otllize the
caid Project land for aforementioned purpese at thefr own cost however, MEIL
shall ensure that all protection measures viz, crate warks, gabion walls etc. are
provided to aveid any spillage of muck in Shanderi Nalla or any other stream/
water body. Further, MEIL must ensure proper transportation and handling of
muck to avoid any scakttering of muck/debris, emission of dust ar any other
activity which may cause detericration to the existing environmental condlitlons
or violation of laid down norms,

Thanking you,

Yours faithfully,

>

A. K. qﬂri'..l'iul
Chief Executive Officer

Copy to the-
1. Ceputy Commissigner, Kishipaar.
Managng Dlrector, IKPDC, Ashok Magar, Satwari, Jamm.
Tehslldar, Tehsil Drabshala, District Kishtwar.
General Manager {Chal)=17UFT, RHPCL, Kishtwar.
Sh, M, 5, Pal, avP, Mfs MEIL {falnathpar, mimmeghaend,com).
Sh, Harpal Sangh, T00, MEIL {harpalsingh@mellgroup.com).
Sh, 5, M. Jha, CGM, Mg MEIL (sachindranath_jha@reghagng.com).
Sk, Mallilkarjura Reddy, Mfs MEIL, Hyderabad (mallkarjuna k@ meilgroup.an),

OO -l cFL AN o ok S

FARAY. A2 A7 08, acllsh Add 02, UATRING] 4914 BIE Y, T2 Al bwikh MO Fuls 01, A-didd. 3, {1k AT TR - 180006
cAMice: Agom Mo D, Vuck Hp, T, S IPL Mg ened GHice, I8 Comegroal Cempler o B, Meranl, Jpmmy, I6RE - TEEHE,
Samnp Critice NHPC HHlca Camepdak;, Secbar.32, Fanidatad - 111302 (- amywnal

TR LMOLOS R 21012380 =-mall 1o rhacliEraps nican



Annexure-VI 1310

Temporary stacking/ storage of muck at alternative location
at Joshana village within Project land, far away from the river

T~

'y , &) GPS Map Camera\,

null, null, null
Unnamed Road, 182204
Lat 33.1876486°

Long 75.81409°

03/09/24 04:32 PM GMT +05:30

2 R ) GPS Map Camera
null, null, null
Unnamed Road, 182204
Lat 33.185434°
Long 76.815273"

03/09/24 0418 PM GMT +085:30

-
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: g null, null, null
Unnamed Road, 182204
% Lat 33187678°
I\ Long 75.814252°
03/09/24 04:30 PM GMT +05:30

> -t

N

. ‘ .:'" £} 6PS Map Camera '

= null, null, null
&2 Unnamed Road, 182!
= Lat 3318771°
' Long 75.814224°
03/09/24 04:30 PM GMT +06:30

»
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Retrieval and relocation of m om designated muck disposal

site along right bank

September 28, 2024 15:57
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Ann re-Vlll . )
egha Enginequipg & Infrastructures Ltd.

An IS0 8001-2008 Company
=-2, Technecral industrial Estate. Balanagar, Hyderabad-500037, T.5., INDIA
Tel +81 40 4460 9100, +91 40 4433 6700, Fax: «91 40 4433 600
E-mait; infoEnmnil in, Visil us: wew mail in LMS202 TG200EPLVOS02T1

No. RHEPMEIL/D/ 24103/ Date: 12 Mar, 2024

The Regional Director

Jammu and Kashmir Pollution Control Committee
Parivesh Bhawan, Forest Complex,

Transport Nagar, Narwal,

Jammu

Sub.:Reply to legal notice: Compliance to the provisions laid down under Water
(Prevention and Control of Pollution) Act 1974, Air (Prevention and Control of
Pollution) Act 1981 and other related norms/Guidelines.

Ref: No. PCCIRJDIGGC-20/N-11/3244-45 dated: 29-02-2024 of JAK Pollution Cantral
Committee.

Respected Madam,

This is in reference to above referred communication in which directions have been

conveyed by your good Office citing some shortcomings/ violation of Environmental laws
by Mfs MEIL while undertaking construction activities of Ratle HE Project at Kishtwar. The

point wise reply to the observations is submitted as detailed below for kind consideration
please:-

1) Muck Disposal:- Three muck disposal sites (in downstream area) have been
designated for proper disposal of muck generated from the construction activities.
Out of three, two sites have been developed and are being utilized for disposal of
muck. The crate works and retaining walls have been constructed and all efforts
are being made by Mfs MEIL to avoid any spillage of muck/ debris into the river.
While werking at vertical cliffs in the dam area, some of the muck may slip downhill
over the rnidge however, the river stands already diverted in that portion.
The portion of muck spilled, if any, from the crate protection/ gabions in the
muck disposal area, would be retrieved and relocated to the designated muck

Further, A part of generated muck has been temporarily stacked along the river
banks for strengthening the river dyke to avoid any damage due to unexpected rise
in river discharge/ flooding. The temporary stacked muck shall also be
relocated for use in the Project construction works.

Photographs showing the protection measures/ crate works are enclosed
herewith.
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| Construction of retaining structure/
Crate wall on left bank of river

iqui : IL for

Solid And liquid waste:-Temporary sefup has been created by ME
A acmmmndating the Office staff and the labour, The soak pits and septic tanilqs I_mu:e
been constructed for these temporary setups to properly manage the solid/liquid



Megha Engineefgig & Infrastructures Ltd.

9001-2008 Company
5-2, Technocrat Industrial Esiate, Balanagar, Hyderabad-500037, T.S., INDIA
Tel: +51 40 4460 9100, +81 40 4433 6700, Fax; +31 40 4433 6800
E-mail: infof@meil in. Visit us: waww meil.in U45202TG2006PLVOS0ET1

solid waste.

Through the vehicles of Municipal committee, Kishtwar, the waste from these
setup/ dustbins is transported for further disposal. Moreover, through the
sorvices of Municipal Commitiee, Kishtwar, the septic tanks and the soak pits
are_being properly cleaned and managed on regular basis, as & when
required.

“ waste. Further, dustbins have also been provided/installed for the collection of dry

3) Consent for Batching Plants:-There are a total of four Balching plants installed
(| by Mfs MEIL out of which the consent has already been issued by JEK Pollution
Control Committee in respect of two Batching Plants (CTO No.
PCC/Digital/23043760620 of 2023  dated  04-05-2023 and  No
| PCC/Digital/2304 3760774 of 2023 dated 02-05-2023 respectively).

Whereas, the other two Batching Plants (3™ and 4') situated downstream of
Dam site are under the stage of erection and are net fully functional,
H However, in order to test check its full functionality, only trial runs of the
same have been performed. The online Consent Applications for above two
Batching Plants have also been submitted which are under process (Online
Application No. 4484617 and No. 4479967 respectively).

I The two batching Plants were installed to cater to the requirement of Dam
construction works which are likely to start shortly. The Batching Plants would be
made fully functional as soon as the Consent for same is received and the Dam

works are started.

4) Crusher Plants-Pollution Control Measures and PCDs:-
Presently, two Crusher Plants are functional {upstream and downsiream area
each) for which the Consent has already been obtained from J&KFCC (Consent
Order No. PCC/Digitall23043450744 of 2023 dated 07-08-20223 and
No. PCC/Digital/23043450732 of 2023 dated 07-08-2023 respectively). However,
as per the instructions received from Divisional Officer, Kishtwar, the following
safeguard measures have been taken immediately (photographs enclosed
herewith).-

i) Water sprinkling system has been installed to suppress the dust from the

Crusher plants and the Conveyor systams.
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ii)The Crusher Plants are being covered with CGI sheets to prevent any

spread of dust.

Any other safeguard measures/ PCDs shall also be installed in the Crusher
Plants as per the directions of your good Office.

5) Installation of DG sets:-
One DG set of rating 1500KVA and two DG sets of rating 500KVA each, have been
installed at site by Mis MEIL. The online Applications for obtaining Consent /
Authorization in respect of these three DG sets have been submitted to JEK PCC
{Online Application No.4483908 (1500KVA DG set), No. 4482298 (500KVA DG
seft) and No. 4482317 (S00KVA DG set) respectively.

The two DG sets of rating S00KVA each have been instalied recently (for supplying
pawer to the Batching Plants), however, the tnal runs have been performed on the
same to examine their load potential. The DG set of rating 1500KVA has also been
installed recently and is yet to be made fully operational.

These DG sets having high afficiency engines are suitably optimized to match the green
standards and reduce the noise by providing them top quality silencers.

Further, the existing stack heights of DG sets are being modified/ increased by
Mis MEIL to the acceptable norms and the compliance of same shall be
communicated to your good Office shortly.

As per the directions received from your good self, Mis MEIL has applied for the
mandatory Consent / Authorization in respect of two (02) Batching Plants and three

(03) DG sets and we are also committed to rectify any shortcomings as outlined in
your Notice.

The provisions contained in Water (Prevention and Control of Pollution) Act 1974,
Air (Prevention and Control of Pollution) Act 1981 and other related
norms/guidelines related to the Environment protection shall be fully complied.

| NIRRT



Megha E“Eiﬂﬂt‘llsi & Infrastructures Ltd.

An 150 9001-2008 Company
5-2, Technocrat Indusirial Estate, Balanagar, Hyderabad-500037, T.5., INDIA
Tel +01 40 4450 9100, +31 40 4432 6700, Fax: +91 40 4433 6800

|

E-mail: infof@meil in, Visit us: www meil in U4 5202 TG2006PLVOS0ZT 1

———

We f“’_'!f assure your good self that the directions received from J&K PCC shal]_hn
complied in letter and spirit. Hence compliance report is submitted for kind
consideration.

In view of above submission, your good self is requested to kindly withdraw the
Show cause Notice under reference.

Thanking you Madam,

Yours Faithfully,
For Megha Engineering & Infrastructures Limited.

M Sainath Pai
(Additional Vice President-Project)

'ﬁ—«h}ﬂﬂ._.

Authorized Signatory
For Megha Engineering & Infrastructures Limited.

Copy for kind information to the:-
1 The Chairman, J&K Pollution Control Committee, Jammu.
2. Member Secratary, J&K Pollution Control Committee, Jammu.
3. Divisional Officer (Kishtwar), J&K Pollution Control Committee, Kishtwar,

RHPCL:
4 Chiaf Executive Officer, Ratle Hydro-Electric Power Corporation, Kishtwar,
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e J&K Pollution Control Committee
% Jammu/Kashmir (www jkspeb.nic.in)
PCC
Consent Order
Consent No.;- PCCAdligital’ 24033871690 of 2024 Date:- IR052004

Consent To Establish { Repewal ) under Section 2526 of the Water(Prevention & Control
Pollutien)Act, 1974 and under section 21 of the Air {(Preveation & Control of Pollution) Act, 1981,
i amended is granted in favonr of

Chief Executive Officer, RHPLL

M5 Ratle Hydroeleciric Project

Cfice: Ratle Hydroolectric Power Corporation, Shalimar

Colony

ﬁiﬂhlﬁ‘ﬂr. Kishiwar] registered with DIC vide registration
{1

L0 DA 202 1GOI0 T 2380 date: 010652021 )

: ] ory of unit as per revised classification of industrial
sectar, subject 1o thefollowing terms and tions in & time bound manner ;

. The consent granted by the Commitiee is restricted to Prevention and Control of Pollution only and shall not
be treated as substitute of permission réquired under other laws of the land,

2. The consent is granted valid for the establishment of Hydroelectric Project as mentioned below with
capital invesiment of Rs 32819400 lakhs:

for a perod opto June-2025 for RED m?umém
|

|5 No. Name Capacity of Power Unit
i Gencrated
| Hvdroelectric RS0 Mezawalt
Power Project

Any change / enhancement in power project shall have to be intimated to the Committee and the project proponent

haz to apply afresh for the same
3. Compliance under Water Act ;

a. Standards of discharge for Sewnge disposal;

Sewnge Treatment - The Project proponent has to install and maingzin continuous operation of a
comprehensive treatrment system as is warranted with reference to effluent quality and operate and mainsain
the same continuously so as o achieve the guality o treated effluent to the following standards hefore

|;[1'5|:|.15.E|| =

Parameters Range Cone. in mg/l except for pH
pH between -

Suspended Solids Mol to exceed Lo

BOD(3 duys.at 27 degree | not to exceed 30

celshus) - .

=, T
b. All the Wasfewater Trade efffluent shall be treated as per norms to meet the environment standards of EP

: ) Act 1586, E' |

- - 5
=y
') e
) g
wy LY i #12 e
. T ERINAGE”
- i
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¢. Water consumption
i. The daily quantity of water consumption shall not exceed -E LD,
ii. The daily quantity of sewnge effluent from the unit shall not exceed -KLD

4. Complance under Alr Act ;
A Project proponent shall comply 1o National Ambiem Afr Quality Standards as per EP Act 1986 (refier rule

3(3R).
b. The unit holder has to operate stack{s) of the following speci ﬁmt_iuns =y
M | Stack Volume .I Height {in Top Velocity of gas emission nusec
No|attached to | Nmd/hr Meters) diameter {in
. I Meters)
I

<. Project proponent has 1o install and maintain continuous operation of & comprehensive air pollution control
system including the following jn:r]lminn comtrol devices to achieve the quality of emissions within the
Er

tolerance limits as prescribed under the environment prolection act |1986:

8.No. Pallution Control Equipments
i Multi Cyclone Separator, Bag Filter, Dust suppression System/Fogging System, Water
sprinkling System,Packed Bed Scrubber, Water Scrubber, D i‘c‘lﬁmust Fans. Firs

Extinguishers, EfMfuent Treatment Plant Sewerage Trestment Plant, Pollution Control
Drevices as applicable under Environment Protection Act.Color coding bins JLood houses,

d. Fuel Consumption Details :-
5. Type of fuel Maximum Quantity Unit
1 _ Metric TonnesDay

5, Project proponent shall comply to the Solid Waste Management Rules 2016 daed 8-4-201 6

%, Under the Noise Pollution (Regulation and Control} Rules 2004, the unit holder shall take adequals measures
for control of noise from its own sources within fhe premises so a5 to mainlain ambient air queality standards in
respect of nojse to less than 75dB(A) durring day time and 7 dB{A) during night time. Daylime is reckoned in
hetween & am to 10 pm and night time is 10 pm 1o & am

7 Praject proponent shall comply to the Plastic Wiste Management Rules 2016 dated 18-3-2016

self Monitoring Schedule -

The unit holder shall have to get the samples of emission/Effluents analysed from the laboratory of J&K PCC
or laboratories approved by JEK PCC when unit becomes operational 1o the check the efficaey of Pollution
Control Devices (PCDs) installed in the unit

% Project proponent shull comply with the sdditional conditions a5 slipulated below:-

L The Consent is valid for the Establishment of unit only. The wnit holder can only manuBcture praducts, af the
rate of production s mentioned in consent order, Any change in production CaApCity, process, raw materials
use ete, shall have to be intimated 10 the Bosd. For any mﬁmmn: of the above, fresh consent has to be
obtained fom J & K Pollution Control Committes.

i, Project proponent has to- keep-a record of the environmenial daa monitored regularly with regard 1o
operation and maintenance of pollution control devices viz Air Pollution and Water Pollution Comtrol 1o
achieve the desired standards notified in EP Act,

iil.  Polhstion Control Devices (ETIVECD) a5 contemplated to achieve the quality of effluent emission within the
Eolerance limits prescribed | shall have to be operational during the course of production. The effluent/smission
shall not contain constituents in excess of the wlerance limits as laid down by J & K Poliution Control
Commiiltes,

iv.  Project proponent shall be liable to pay compensation in case any damage is caused to the environment.

v.  Project proponent shall abide by the directions of the Committes which will be issued from time 1o time. Any
in Frin;unmu vinlation or trangression of the Satutory enactments of pollution control et by the unit, shall be
sulficient - cause to prosecute the violator in conformity with relevam section of Air'Water Actks and
Environmeni Protection Act in Firce.

vi.  Project proponent shall be under surveillance monitoring of 1 & K Pollution Control Committee

vil.  Project proponent shall provide adequate drmngement for fighting the accidenial leakages/dischirge of any air
pobiutant’easTiquid from the vessel, machinery efc, which are likely 1o cause fire hazard in:ming_

Th trfutrs) ico gyl e Remesd Expannimn o Conemi on the Site e e rr ke dn e el

Faped
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envirenmental pollution.

viii. Project proponent shall adhere to general standards terms and conditions of Water / Air Acts anc compliance
ofenvironment standards as per environment protection sct 1986

ix. Project proponent should apply 60 days in advance for renewal of consent before expiry the date of this
Consent Osder

% Project propodent shall not operate the unit undess Commities issue Consent 1o Operate { Fresh)

Specific Conditions:-

I. The proponent shall submit half vearly datails of expenditure to be incurred on *Solid Waste Manggement Plan as

per the proposal shewn in Environmental Management Plan

2. The project proponent shall submit half yearly details of expenditure 1o be incurred on quality studies and control

of Waler Air and Noise as per the proposal shown in *Environmertal Management Plan" to be spent on the same.

3. The Project proponent shall adhere to the guideling of concerned executive / maonitoring agencies for monitoring
of various parameters under Envirenment Monitoring Plan.

. The Project proponent shall also implement all other environmenitil saferuards, as proposed in the ElA / EMP
report and other reponts from fime to time,

. The Envirormental Management Plan shall be strictly adhered, the budgetary provisions for the implementation of

EMF shall be fully utilized and shall not to be diverted for any other purpose,

« The Project proponent shall seek consent o operate (fresh) from board to operate the project,

- Solid waste disposal rhmr.:ﬁll scientific means & also follow the terms and conditions in EC, EMP and EIA repor.

- The project proponent shall ensure that they shall not discharge the waste water in o any wuter body.

. The PP shall ensore that conditions of Environmental Clearance and EMP @re followed in the letter and spirit and
shall submit the compliance of EC conditions periodically as stipulated in the EC order, and shall alsa become the
conditions of Consent order as well,

10, The joint inspection team of the JKPCC experts in solid wasie ( waste water shall monitor the project bi -

onnually while in execution with regard 10 Air and water pollution so as to comply with the Environmental laws
and ensure that no damage to environment shall take place.

W

R -] O

%i.  Incase of viokation of above mentioned conditions or any public complaint the consent shall be withdraw,

* This consent is isswed purely from envirapmiéntal J?Eﬁﬁ Committee shall not be responsible for any Slaim,
counter claim, ownership, paraership etc ; AN, ﬂr‘,,;},h
- [T [, &

sl N\

L= &

e F udbhler

Fs = Mem ¥y
e a8 52
HIEEJ H

Capy 1o the :
I. Regional Director PCC Fammu for info
2. General Manager DIC Kishtwar for information,
3. DO PEC Kishtwar for the direction 16 monitor the conditions of the consent stated above,

*tiﬂh_#g.:_.l ensure the implementation of conditions as above,

4. PLAC to Chairman, J&K PCC for information of the Chainman

5. M/s Ratle Hydroelectric Project , Office: Ratle Hydroelectiic Power Corporation, Shalimar Colony for compliance
of above said conditions,

. Crffice fife

The uni hokiker shall comphy loenvananment standards i mified under the vrirenmant protsctions Aci 1986, read with Lhe Weisr | Prevesism & Contral gl
Polluion} Aci 1974 & Anr (Preverion & Conerol aff Polhitwm| Acl, 1981 which can s be dewnloaded. from 1he websita wiwar flospchonic.in. or o

W e mic. i

“This i computer generated document from OCMMS by JKPCC

¥ive inetierdry: cam apply, Sor Banowal Expassion of Consén o i Sire v hora e i e cnly
Faged
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' : (el Bt o e Rt s an v #ER) )
RATLE HYDROELECTRIC POWER CORPORATION LIMITED

(A Joint Venture of NHPC Limited and JKSPOC Limitad)

HANE: / Ref, No. RATLE/CEO/2024/ 745 % / Date: 26-07-2024

M/s Megha Engineering & Infrastructures Limited
S2, Technocrat Industrial Estate,

Balanagar, Hyderabad,

Telangana- 500 037

Kind Attention: Mr. B. Umamaheswara Reddy, VP
E-mail: umr@meilgroup.com

Sub -Strict compliance of condition pertaining to disposal of muck,
only at designated sites
Ref:- LOA No. RATLE/CEQ/2022/145 dated 18-01-2022

Sir,

As per SI. No. (v) of Specific Conditions of Envircnment Clearance
letter of MoOEF&CC, the unused muck is to be disposed off along with its
consolidation and compaction, only at three designated muck disposal sites.
Further, the muck dispesal is to be carried out at these sites at least 30mtr
horizontally away from the edge of the river corresponding to HFL, avoiding any
spliiage of muck or debris into the river,

The instructions in this regard, have been conveyed to MEIL from time to
time, for ensuring the strict compliance, as also stipulated in Ciause 53 of GCC
(Contract Agreement).

However, It has been observed at site that excavated muck and debris
arising out of construction works are not being dumped properly at designated
sites. This non-campliance of Environment Clearance condition Is a matter of
serious concern and the vielation of norms may attract the penal action in terms
of provisions contained in Water (Prevention and Control of Pollution) Act, 1974,
Air (Prevention and Control of Pollution) Act, 1981, EPA, 1986 and guidelines
Issued by Hon'ble NGT, CPCB, JKPCC, ete. in this regard.

It is reiterated here that RHPCL shall not be liable for any sort of penal
action, whether monetary penalty or legal action, If arises in future due to
non-compliance of proper muck disposal and the same shall be the scle
responsibility of MEIL.

g w, 5 y [ 7= 000
ONie Rae no. D8 Back e 37 AMPC Sageral OFce, J0A Covemmcd Complan Mo 08 Navwa Larrs, (8K - 28000¢
Cam OfSce W PC Oie Lovgles, Secton 30, Fanaasas - 223000 INarpand)
ON UH0305IE02 LOON0L 2580 E-mall id! vh ped@® rhpc rig,
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RATLE HYDROELECTRIC POWER CORPORATION LIMITED

(A doirt Verture of AMPC Lirmted and JK P00 Limited)

ree designated muck
ded over to MEIL.
ly utilizing other
se of additional
ry hiring

It is brought out here that Project land inciuding th
disposal sites with sufficient area, stands already han
If required, M/s MEIL may explore the possibility of temporari
areas within the handed over land, for stacking of the muck. [nca
land reguirement, the possibility may be explored by MEIL for tempora
of sultable tand In neatby areas, at their own cost.

1t is, therefore, again requested to ensure that the muck and debris 3rising
out of construction activities of Ratle HE Project are dumped only at handed over
designated Muck Disposal sites, without any spillage Into the river Chenab or any
other water body,

1t is also requested to Immediately relocate the muck/debris, If dumped 2t

any unauthorized location, to the designated muck disposal sites of the Project.
Thanking you,
Yours faithfully,
S
A, K, Nauriyal
Chief Executive Officer
Copy to the-

1. General Manager (Civil)-I/TI/Il, RHPCL, Kishtwar- for ensuring the
necessary compliance.

. Sh. M. S. Pal, AVP, M/s MEIL (sainathpai.m@meghaeng.com).

. Sh. Harpal Singh, COO, MEIL (harpalsingh@mellgroup.com).

. Sh. S, N. Jha, CGM, M/s MEIL (sachindranath.jha@meghaeng.com).

. Sh. Mallikarjuna Reddy, M/s MEIL, Hyderabad {mallikarjuna.k@ meilgroup.in).

. MEIL Office, Hyderabad {ssrvk.reddy@meilgroup.com).
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POWER CORPORATION LIMITED

C Livriond ww) WSPTIC LimwieT)

Db / Datw: 21012 30130

A w1y

BATLE MYIDROELECTRK
IA Mt Jarmaw nf AT

e el Mo RATLEIGWGC V20w 11

M/ Mgl Engmon©ing & infrestnactires | ertedd
B2, Techhootm industriol Eatasn

Balsnogn, Hyderstind
Telangana: 600 037
Kind Attention: Mr. B Umamaheswara Raddy, VP

E-mall: umrfdmaligroup com
Bub Compliance of  provisions pertaining o Feoological Dalarnce-
k 3t denigrnatud sites anly

gnsung compliance w.r t. gdispossl of mus

Ref. ) RHPCL lefter No. RATLE/GM(C)/2022/68 dated 07-11.2022
1) RHPCL etter No. RATLE/CEORO220GIA G330 doted 27092022

W} RHPCL I'Amn No RATLENCEOR022/281 dated 13.07.2027
Iv) RHPCL Melter No. RATLE/CEORG22/257 dated 10-00.2022
v) LOA No. RATLEXCEOR022/145 datod 18-01-2022

Sir,
Please rofor (o our aforamentioned communications on the subject cited above vide

which necessary Instructions have been conveyed 1o MEIL from time 1o time for dsposal of
muck only at designated muck disposal sites, in envirorwnentally safe manner. ® was also

suggested to immediately relocate the muck/debris dumped, if any, at any lccations other
than designated muck disposal sites to avold any violation of laid down guidefines
However, it /s regretted that despite repeated communicationa on the subject matter, not
much improvement has been noticed on part of Mis MEIL

As per Clause 53 of GCC of Contract Agreement ang Env Claarance letter Pant A
Spacific Conditions, the muck is to be disposed of only at designated muck disposal sites
and further, proper consoddation and compaction of disposed muck is to be camed out
avoiding any spillage of muck of debris into the river/ streams.

It is reiterated here that disposal/ spillage of muck/detyis into a river/ stream/ water
body 15 a serious offence under The Water (Pravention and Control of Paollution) Act

Gr;n Tribunal (NG T which may result into moneeary penailty and/or legal action against

the defaulters.
In this connection, dicections have also been issued by District Magistrate, Kishtwar
vide Ordey No, DM/K/22-23/1707-08 dated 24-08-2022 citing varous NGT rulings and other

L DT pr—————"———
Offcs : Azcom No 0K, Mook Mo 02, MW Regloral OFioe 108 Commrcial Complea No. 01, Naraww, Jumrey, UR) - 180005

& Carap O¥om | AT Office Compries, Sactan 33, Farnbad - 120003 (Harysred
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RATLE HYDROELECTRIC POWER CORPORATION LIMITED
(A Joirt Vierdise of NHPC Limited and 1£5PDC Limnedl

stalilory megultions (copy of Order sent to M MEIL vide  lorier
No. RATLEICEOI2022/GM(C-1)/330 dated 27-09-2022 enclosed).

It may be noted hore that ensuring he safe disposal of muck only 8t designated
mauck dumplng sites s soles responsibility of Mis MEIL RHPCL shafl not be fiatde fTor any
penalty/ legal action arleing out of violation of Acts (Water Act, 1674 and EPA, 1088) o
existing noama governing the aubject matter. As such, taking a serious nofe of matter,
Mis MEIL may lake suitable remedial comoctive measures o prevent any unlawful
dumping of muck/ spillage of debris indo the rvor.

It 1= also brought out that entire Project land including three designated muck
disposal sites with sufficient aras, stands handed over to MEIL however. a portion of the
muck disposal sites Is being utilizod by MEIL for thair temporary construction facilites
i required, Mis MEIL may explore the posaibliity to femporarlly utilize other suitable
locations within handed over Project land, for stacking of the utifizable muck/ excavated
material. To meet any sdditional requirement, MEIL may also expiore other suitabie fand in

nearby areas at their own cost

In view of above defiberations, I Is once again direcied to ensure strict compliancs
wrt disposal of muck only at designated sites as provided in the GCC of Contract
Agreament and Env. Clearance letter Part A- Specific Conditions. Further, MEIL may
expedite the development of muck disposal sites on priority and muck/debris dumped, if
any, at undesignated location, may be immediately refocated to designated muck dispoesl

sites of the Project.

Thanking you,
Yours faithfully,
For and on behalf of RHPCL
' '\‘..'. "._"| 23
e !
General Manager (Civil)
Copy to:-

1. District Magistrate, District Kishtwar, UT Jammu and Kashmir- for information,

2. CEO, RHPCL, Kiehtwar.
3. Sr. Manager{Emwironment), RHPCL, Kishtwar,
4 Sh H S Rathore, CGM, M's MEIL, Rate HEP (Harendra. rathor@imegnaeng.com).

5. Sh. P. Sudhakar Raddy, M/s MEIL, Rate HEP, Kishtwar (psudhakar@mellgroup.com).
6. MEIL Office, Hydembad (ssrvk reddy@meiigroup.com); Sh. Narendra Reddy,
M/s MEIL, Hyderabad (narendrareddy.g@meilgroup org),

ek it e on, e e 02, TRRINE At v, QAN RS SRUCHE 0, 45, W4, (usg N et - 230000
Offon | Roon Mo &4 Shock b, 22, MNIPC Paglonad Offce, 00, Commarelsl Camplex Na Okmﬁmﬁm
Corrp OMice - NHPC Offica Comains, Seviar- 43 fardabad - 121003
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. l!~|r:rui§n§k fafiirg ¢ abwadn B a7 ya dosam
RATLE HYDROELECTRIC POWER CORPORATION LIMITED

1A laint Venturo of NHPC Lamided and SP0C Limited)

g3t | Ret. No. RATLEICEQ/2022/6M (c- 1)/3;0 Rt | Date: 27-09.2022

M's Megha Engineening & Infrastructures Limited
S2. Technocrat Industnal Estate,
Saanager, Hyderabad.

Telangana- 500 037
Kind Attention; Mr, B Umamaheswara Reddy, VP

E-mail: umr@@mellgroup.com

Sub- Complance of provisions pertalning to Ecological Balance- Regarding disposal of
muck at designated sites only

Ref- |) RHPCL, Iettor No. RATLE/CECY2022/281 dated 13.07-2022
) RHPCL jelter No. RATLE/CEQI2022/257 dated 10-06-2022
4) LOA No. RATLE/CEON20221145 dated 18-01-2022

Sir,

Pleass refer to our afgrementioned letters un the oted subject As per Clause 53 of GCC of
Conltract Agresmant and also meationed in Part A - Specific Conditiors of Ervronmant Clearance
latier of Ratle HEF daled 12-12-2032 and 27-08-2021, the muck is to be dispoded of only at
designated muck disposa! sites and furdher, proper consalidation and compactiaon of disposed muck
i21e be carmed out sveiding any spillige of muck or debris nto the el siteams,

In this regard, Disirict Magstrate. Kishtwar hes also Issued Order vide No. DM/K/22-
Z3M707-08 dated 24-09-2022 (copy enclosad) vide which all the exaculing Agencies! Prejects in
Kishtwar have been restraned for dumnplng of muck al olmr than designated muck dumping sfes.
Further, providing and mainfaining of proper crate walls! breast walls has also been directed vide
the abave Order

In view of above, it 5 again requesied to dspose of the muck only at designatad sites
strictly as per directions conveyed wide alorementioned Ovder of DM, Kishtwar and also
prowded in Part A2 Specific Conditions contained in Env, Clearance letter

Thanking you,
Youwrs fantfully,

For and on behalf of RMPCL

ﬂ wé—‘ﬂ-:;‘-s[‘; <

Genaral Manager {Civil)

Copy for information to:«
1 Chisf Executive Officer, Ratle Hydroelectric Power Corparatan Limited, Kishtwar, UT of JAK.

2 Sh Narendea Reddy, /s MEIL, Hycerabad (narendrareddy g@melloroup. org)
3 Sn P Sudhakar Reddy, M/s MEIL. Kishtwar {psudhakar@mesigroup com)
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Annexure 'D'

Jammu and Kashmir1’3ﬂion Control Committee

Parivesh Bhavan, Forest Complex || Silk Factory Road
Transport Nagar, Jammu, 180 006 || Rajbagh, Srinagar, 190 008

Tel - 0191-2476927; mail - membersecretaryjkspcb@gmail.com

Principal Secretary to the Government,
Department of Forest, Ecology and Environment,
Civil Secretariat,

Jammu / Srinagar.

No: JKPCC/Sc./OA-955-2024/ 1N G - 3% Date: )6 -11- 2024

Sub:- Report on behalf of Jammu and Kashmir Pollution Control
Committees in pursuant to Hon’ble Green Tribunal, Order dated 12-
09-2024 and 23-10-2024 in OA No. 955/2024 titled “President
Municipal Committee Thathri Versus Union Territory of Jammu and
Kashmir.”

Sir,

Kindly refer to the subject captioned above. In this connection, | am to
submit that the Compliance Report in OA No. 955/2024 titled “President
Municipal Committee Thathri Versus Union Territory of Jammu and Kashmir
has already been submitted to Hon’ble National Green Tribunal vide this office No.
JKPCC/Sc./OA-955-2024/4041-42 dated 23-11-2024. A copy of the Report is enclosed

herewith for kind perusal.

Yours faithfully,

Encl: Report. g@acﬂg e e
(Ghansham Singh) JKAS
Member Secretary RQ-IL;J,
JA&K PCC
Copy to the:-
1) Member Secretary, Central Pollution Control Committee, New Delhi.
2) Regional Director, CPCB, Chandigarh.
3) Special Secretary (Technical) Department of Forest, Ecology and
Environment, Civil Secretariat, Jammu / Srinagar for information.
4) Additional Secretary (Legal) Department of Forest, Ecology and
Environment, Civil Secretariat, Jammu / Srinagar for information.
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Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Jammu and Kashmir
Pollution Control Committee

chairman87jkspcb@gmail.com g s Silk Factory Road
membersecretaryjkspcb@gmail.com ' Rajbagh, Srinagar, 190 008

0191 — 2472881, 2476925

The Consultant Judicial,

Hon'ble National Green Tribunal,
Principal Bench,

New Delhi.

No: JKPCC/Sc./OA 955-2024/ Yot =42 Date:- 2.3-11-2024

Sub:- Report on behalf of Jammu and Kashmir Pollution Control Committee in
pursuant to Hon'ble National Green Tribunal, Order dated 12-09-2024
and 23-10-2024 in OA No. 955/2024 titled “President Municipal
Committee Thathri Versus Union Territory of Jammu and Kashmir.”

Sir,

In compliance to the directions of Hon’ble National Green Tribunal, Principal
Bench, New Delhi Order dated 12-09-2024 and 23-10-2024 in OA No. 955/2024
titted “President Municipal Committee Thathri Versus Union Territory of
Jammu and Kashmir”, the Report of the J&K Pollution Control Committee is submitted
herewith.

Itis therefore, requested that the Report may kindly be taken on record and placed
before the Hon’ble NGT for consideration.

Yours faithfully,

Encl:- As Above
(Ghansh ast'a-g'ha)"lKAS
ansham Sin S s
Member Secretary 3 1/*
J&K PCC
Copy to the:-
1) Sh. G.M Kawoosa, Government Standing Counsel for UT of Jammu and Kashmir,
New Delhi for information and necessary action.

Page 1 0f1
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Before the Hon’ble National Green Tribunal
Principal Bench, New Delhi

Original Application No. 955 of 2024

IN THE MATTER OF «president Municipal Committee
Thathri Versus Union Territory of
Jammu and Kashmir.”

Report on behalf of Jammu and Kashmir Pollution Control Committee in
pursuant to Hon'ble National Green Tribunal, Order dated 12-09-2024
and 23-10-2024 in OA No. 955/2024 titled President Municipal Committee
Thathri Versus Union Territory of Jammu and Kashmir.”

Background:
That the Hon’ble National Green Tribunal vide Order dated 12-09-2024
and 23-10-2024 in OA No. 955 of 2024 directed as under:-

Hon’ble NGT Order dated 23-10-2024:
8. “A reply on behalf of respondent 5- M/s Megha Engineering and
Infrastructure Ltd has been filed but it nowhere show that muck is
being disposed in compliance of Construction and Demalition Waste
Rules, 2016. Further, photographs appended to reply shows clearly
that the muck is being discharged in river directly and this is a gross
violation of environmental laws. Hence, prima facie we are satisfied
that here is a case where gross violation of environmental laws is
virtually evident from own reply of respondent 5 and further execution
of project should be stopped. However before taking such a stringent
action, we find it appropriate, and as also requested by learned
counsel appearing for respondent 5, to have an additionalreply placing
its stand in respect of compliance to statutory rules in regard to

disposal of muck”.

Page 1l of 8
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Report of J&K Pollution Control Committee:

In compliance to the aforesaid directions of Hon’ble NGT, all the
following members of the joint committee constituted by the Hon’ble NGT,
visited the site of the project located on Batote-Kishtwar Highway at

Drabshalla, District Kishtwar on 14-10-2024:

1. Sh. Rajesh Kumar Shavan, JKAS, District Commissioner, Kishtwar.

SV ]

Sh. Ghansham Singh, JKAS, Member Secretary, J&K Pollution

Control Committee.

3. Dr. Narender Sharma, Scientist ‘F'/Director, Central Pollution
Control Board, Regional Directorate, Chandigarh.

4. Sh. Khurshid Alam Khan, Scientist C, Sub-Office Jammu, Integrated

Regional Officer, Ministry of Environment, Forest and Climate

Change, Jammu.

Besides, the members of the joint committee, Tehsildar Kishtwar,
Divisional PCC Kishtwar and officers of NHPC, Rattle Hydro Electric Project
and representatives of M/s Megha Engineering and Infrastructure Ltd, also a

accompanied the joint committee during the site inspection.

The Joint Committee inspected the dam site and all three designated
muck dumping sites outlined in the Environmental Management/Muck
Management Plan. The Joint Committee captured photographs duding site

inspection for inclusion in the factual report.

The Joint Committee after interaction with the concerned officers of
the NHPC, Rattle Hydro Electric Project Limited sought following details
from M/s Rattle Hydroelectric Power Corporation Limited (RHPCL), M/s
Megha Engineering and Infrastructure Ltd (MEIL), Sub Office, MoEF&CC,

Page 2 of 8
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Jammu, Divisional Officer, Kishtw!a??’&l and Tehsildar, Kishtwar, J&K and

M/s Megha Engineering and Infrastructure Ltd (MEIL):

vi.

vil.

Muck Management Plan of the Rattle Hydroelectric Power Project,
Kishtwar.

Copy of Environmental Management Plan submitted by the project
proponent for obtaining Environmental Clearance.

Copy of half-yearly compliance report submitted by the project
proponent to MoEF&CC regarding compliance of the conditions of
Environmental Clearance.

Copy of report of verification conducted by MoEF&CC regarding the
compliance of the conditions of Environmental Clearance.

Copy of Consent to Establish (CTE) granted by J&K PCC and violation
reported in the past by the Divisional Officer, Kishtwar, J&K PCC along
with action taken report.

Details of land allotted by Revenue Department, Kishtwar to project
proponent for muck dumping, as mentioned in the letter petition.

Status of muck generation and disposal as of October 14, 2024.

The Joint Committee examined and considered the following documents

to analyse the facts and arrive ata conclusion for preparing a factualreport,

for submission to the Hon’ble National Green Tribunal:

Environmental Clearance granted to M/s Ratle HEP (850MW) Projectin
Kishtwar District of Jammu & Kashmir to M/s GVK Ratle Hydro Electric
Project Pvt. Ltd. by MoEF&CC vide No. J-12011/39/2010-1A-1 dated 12-
12-2012 . The above environmental clearance was later on was
transferred in the name of M/s Ratle Hydro Electric Power Corporation

by MoEF&CC vide No. J-1201 1/39/2010-1A.1dated 27-09-2021.

Page 3 of 8
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iil.

Vi.

vil.

viil.

Muck ManagementiDisposa1 %é;(MMP), submitted by the Project
Proponent for obtaining Environmental Clearance (EC) from

MoEF&CC.

Environment Management Plan (EMP) submitted by the Project
Proponent for obtaining Environmental Clearance (EC) from

MoEF&CC.

Half yearly reports of compliance of the conditions of Environmental
Clearance (EC) submitted by the Project Proponent for the period
October 2022 to March 2023, April 2023 to September 2023, October
2023 to March 2024 and October 2024.

Compliance verification report of MoEF&CC dated 16-08-2024 w.r.t
conditions of Environmental Clearance granted to the Project

Proponent.

Show Cause Notice issued by the MoEF&CC to the Project Proponent
for the non-compliances observed during compliance verification

inspection vide No. IA-)-11014/257/2024/1A-1/ dated 22-10-2024 .

Letters issued to M/s Megha Engineering and Infrastructure Limited by
M/s Ratle Hydroelectric Power Corporation Limited dated 27-09-2022,
07-11-2022 and 26-07-2024 for compliance of provisions relating to
ecological balance-regarding disposal of muck at only designated
sites.

Directions of the J&K PCC, Jammu vide No. PCC/RDJ/ GGC-
20/2023/3026-29dated 18-12-2023 to the General Manager M/s Megga
Engineer and Infrastructure Ltd for pressing into service additional
water tanker to ensure pollution level under control to kept pollution

under control and removal of the dumped muck near the river as also

Page 4 of 8
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submission of quarterly SMR of air quality, water quality and noise

pollution.

ix. Legalnoticeissued bythe J&K, PCC to CEO M/s Rattle Engineering and
Infrastructure  Ltd. Kishtwar vide No. PCC/RDJ/GGC-20/N-
1/2023/1516-18 dated 07-10-2023 for proper management of retention
of muck and installation of latest technology of anti-pollution
suppression of high pressure mechanical nozzle machines at 3to4
locations on the dust emitting points.

x. Legalnotice issued by the J&K PCC to CEO M/s Rattle Engineering and
Infrastructure  Ltd. Kishtwar vide No. PCC/RDJ/GGC-20/N-
1/2024/1104-1109 dated 26-09-2024 to prevent muck dumping near
TRT on the right bank (downstream going into river Chenab in violation

of environmental laws.

xi. Details of the muck generated/utilized in Ratle HE Project till 31-10-
2024.

The Joint Committee has submitted a detailed report to the Hon’ble
National Green Tribunal through the CPCB, New Delhi being the Co-

ordinating agency in terms of the Hon’ble NGT order.

Action Taken by the J&K PCC:

1. Regional Director PCC, Jammu vide No. PCC/RD)/ GGC-
20/2023/3026-29 dated 18-12-2023 directed the General Manager
M/s Megha Engineering and Infrastructure Ltd for pressing into
service additional water tanker to ensure pollution level under

control.

QO
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A to ensure that Air Monitoring Stations are established at
Construction site/dam site power house area for maintaining the
vital parameters.

i. Removal of the dumped muck near the river.

iii.  Submission of quarterly SMR of air quality, water guality and

noise pollution (copy enclosed as Annexure 1)

2. Regional Director, PCC Jammu issued legal notice to CEO M/s
Rattle Engineering and Infrastructure Ltd. Kishtwar vide No.
PCC/RDJ/GGC-20/N-1/2023/1516-18 dated 07-10-2023 for proper
management of retention of muck and installation of latest
technology of anti-pollution suppression of high pressure
mechanical nozzle machines at 3to 4 locations on the dust emitting
points. (Copy enclosed as Annexure 2).

3. Regional Director, PCC, Jammu issued legal notice to CEO M/s
Rattle Engineering and Infrastructure Ltd. Kishtwar vide NO.
PCC/RDJ/GGC-20/N-1/2023/3244-46  dated 29-02-2024 for
dumping of muck generated from the various constructions
activities of the project into the catchment area of Chenab riverand
ensuring operation of 2 no.s of stone crushers with adequate
PCDs/PCMs and 3 DG set with proper stack and consent . (Copy
enclosed as Annexure 3).

4. Regional Director, PCC, Jammu issued legal notice to CEO M/s
Rattle Engineering and Infrastructure Ltd. Kishtwar vide No.
PCC/RDJ/GGC-20/N-1/2024/1104-1108  dated 26-09-2024 1o
prevent muck dumping near TRT on the right bank (downstream
going into river Chenab in violation of environmental laws. (Copy

enclosed as Annexure 4)

bl
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5. The J&K PCC constituted a (?(J?nmittee of officers of J&K PCC for
conducting ground assessment of dust pollution and noise
pollution caused in Tehsil Drabshalla, District Kishtwar as a result
of blasting and other construction activities carried out by M/s
Megha Engineering and Infrastructure Ltd in Rattle Hydro Electric
Project vide order No. JKPCC/PS/MS/2024/3411-3416 dated 20-06-
2024 and the Joint committee submitted its report vide No.
PCC/DO/K/24/74-75 dated 10-08-2024 (Copy enclosed as
Annexure 5).

6. Pursuant to the aforesaid report and recommendations of joint
committee, a show cause notice for violation of environmental
(Protection) Act 1986, by the MEIL was issued to the Chief Executive
Officer, Megga Engineering and Infrastructure Limited to show
cause within 15 days as to why legal action as warranted under
Environment (Protection) Act 1986 should not be taken against the
company vide No. PCC/LS)/7565667/2024/2581-2585 dated14-11-
2024 .(Copy enclosed as Annexure 6).

7. Taking cognizance of the report of joint committee constituted by the
Hon’ble NGT and J&K PCC, a 3 members committee has been
constituted for assessing and computing environmental
compensation leviable after ascertaining the period and quantum of
violations and furnish report within 15 days vide order No.
JKPCC/PS/MS/24/4034-37 dated 23-11-2024. (Copy enclosed as

Annexure 7).

Based upon the reports about the assessment and computation of
environmentalcompensation and recommendations by the joint committee.
Further necessary action in terms of environmental protection laws will be

taken against the defaulting agencies in a time bound manner.

Page 7 of 8
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Prayer:

In the premises, it is therefore respectfully prayed that the report may

kindly be taken on record before the Hon’ble National Green Tribunal for

consideration.

(G han%%r%grféwﬁr

ST
Member Secretaryl 5 24
J&K PCC

Page 8 of 8
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J&K POLLUTION CONTROL COMMITTEE
OFFICE OF THE REGIONAL DIRECTOR - JAMMU

Parivesh Bhawan, Forest Complex Gladni, Iransport Nagar, Norwal, Jamemi
reatonaldirectorkspeymu@aemod com, Tel/fax0191-24 76926
e PCC www.jkspcb nic.in

Chief General Manager,

M/s Megha Engineering & Infrastructures Ltd.
Drabshalla, Kishtwar.

No: PCC/RDI/GGC-20/2023/ & © 2 -8T Dated: /& /12/2023

Sub: Complaint regarding Pollution being caused by Rattle Hydroelectric Project and M/s Megha
Engineering & Infrastructures Limited Drabshalla, Kishtwar.

Ref: (i) Notice-| No. PCC/RDJ/GGC-20/N-1/2023/1516-18 dt: 07/10/2023

(i) Rattle Hydroelectric Power Corporation Limited letter No. RATLE/GM(C)/2023/E-42 dt:
20/10/2023

(iii) Megha Engineering & Infrastructure Limited letter No. MEIC/D/23/11/115 dt: 20/10/2023.

The reply submitted by you in response to the legal Notice served vide above reference has
been examined in light of inputs obtained from field functionaries and documents/photographs,

following observation have been noticed which are required 1o be rectified and complied with in light
of Environmental laws and EC conditions:

1. Only 02 Nos of water tankers have been deployed on ground for water sprinkling to arrest

dust emission, some additional water tankers are required to ensure pollution is under
contral.

2. The project authorities to ensure that Air manitoring stations are established at construction

site/Dam site Power house area. You may opt for CAAQM (Continuous Ambient Air Quality
Monitoring) for maintaining the vital parameters.

3. The dumped muck near water body has not been removed as yet despite directions from
this end. The muck thrown into the river hinder the water flow and affects the aquatc flora
and fauna.

4. Quarterly Self-Monitoring Reports (SMRs) of Air Quality, Water Quality and Noise Polluton
are required to be submitted to this office to know the quality of Air, Water and Noise Levels.

In view of the above, you are, as such directed to comply with the directions and submit
compliance report 10 this office by 15/01/2024 failing which action warranted under rules will be
initiated in the matter.

\
| %@“‘g/f/ A

Ry 207~
19 (Sat Paul), IFS
\lwg}egional Director

Copy to:
1 The Member Secretary, JEK PCC lor information
2 Chief Executive Officer, Rattle Hydro electrnc Project, Shalimar, Kichtwar for information and
necessary achion This has reference 1o your letter under reference il
1 Divisional Officer, PCC Kishtwar for information and necessary ac non
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(’ - rcc
1. Chief Executive Dfi.iccr‘ | ’ ——
Rattle Hydro Clectric Project, A ——_—
Shalimar, Kishtwar.

2. Chief General Manager,
M/s Megha Engineering & Infrastructures Ltd.,
Drabshalla, Kishtwar.

No.:PCC/RDJ/GGC-20/N-1/2023/ /--(/[‘ -8 Dated: ¢ 7 /10/2023

Legal Notice

Whereas, no activity can be carried out, which has the potential to create pollution,
without the consent of the Committee as envisaged under section 25/26 and section 21 of
the Water (Prevention and Control of Pollution} Act, 1974 and Air (Prevention and Control of
pollution) Act, 1981, respectively.

Whereas, every activity is also under statutory obligation to meet the prescribed standards
of emissions / effluents by installing requisite pollution control devices.

Whereas, on recent inspection of the site conducted by Divisional Officer, PCC Kishtwar
it has been observed that while undertaking the stripping of earthwork on the
Rattle Hydro Electric Project on the left and right banks of river Chenab, the retention of
muck is not being managed, which causes a lot of dust emission due to the vertical fallout
of the muck.

Whereas, you have been directed to install latest technology of anti-pollution
suppression of high pressure mechanical nozzle machines at three to four locations and
also on other dust emitting peints necessary Lo suppress the dust being emitted during
stripping of hard rock and spilling of muck on both banks of river Chenab.

Whereas, you have also been directed to install Ambient Air Quality Monitoring System
(3 No.) as per EC requirement.

Whereas, carrying out the activity with this status is a flagrant violation of the above
mentioned laws and is also punishable under Section 15 of Enviranment Protection Act 1986
which states whosoever fails to comply with or contravenes any of the provisions of this Act
or the rules made or order or directions issued there under, shall be punishable with
imprisonment for up to five years or with fine up to ane lakh Rupees or with both.

Therefore, you are directed to show couse within 15 days from its issuance as to why
legal action should not be initiated on account of violation of environmental laws.

-
oY [ol')’f’w

U@‘} (Sat Paul) IFS

*"~“Regional Director

Copy to:
1. The Member Secretary, J&KPCC Jammu for kind information

2. Divisional Officer, PCC Kishtwar for information and n/action.
3. Record file.
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e JEK J&K POLLUTION CONTROL COMMITTEE
_““c=—=== OFFICE OF THE REGIONAL DIRECTOR - JAMMU

‘l \"/ Parivesh Bhawan, Forest Complex Gladni, Transport Nagar, Narwal, Jammu
Email: regionaldirectorjkspebjmu@gmail.com, Tel/fax 0191-2476926
PCC www.jkspch.nic.in

1. Chief Executive Officer, Notice-ll
Rattle Hydro Electric Project,
Shalimar Kishtwar.

2. Chief General Manager,
M/s Megha Engineering & Infrastructures Ltd.,
Drabshalla, Kishtwar.

No.: E?C/RDJ/GGCQO/N-I / 310 b Dated: _94 / ) / Yorly

Ref: PCC/RDJ/GGC-20/N-1/2023/1516-18 dt: 07/10/2023

Legal Notice

Whereas, you have already been served with the above referred notice.

Whereas, no activity/project having pollution potential can be established or run without the
consent of this Committee as envisaged under section 25/26 and section 21 of the Water
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act,
1981, respectively.

Whereas, every Project is also under statutory obligation to meet the prescribed standards of

emissions/effluents by installing requisite pollution control devices/measures.
Whereas, after recent inspection carried out by Divisional Officer, PCC Kishtwar reported vide No:
PCC/Div/Kishtwar/2024/246 dt: 19/02/2024 that your company Megha Engineering &
Infrastructure Ltd. Drabshalla involved in the construction of Rattle Hydro Electric Project, Shalimar
Kishtwar is illegally dumping muck generated from various constructions activities of the project
into the catchment area of the Chenab River and solid & liquid waste from residential quarters of
the employees/labourers is being discharged into river.

Wheareas, Divisional Officer has also reported that you are operating various machinery
without mandatory Consent/Pollution Control Measures (PCMS) viz. :

1. Two numbers of Batch Mixing Plants of the capacity of 240 cum. Is operating without
Consent.

2. Two numbers of Stone Crushers are operating without mandatory Pollution Control Devices
(PCDs) and Pollution Control Measures (PCMs) as per conditions laid down in the consent orders.

3. Two numbers of D.G. Sets of 500 KVA each and one D.G. St of the capacity of 1500 KVA is

operating without proper stack and consent. P
Whereas, this status is a flagrant violation of the above-mentioned sections of the Air and Water
Acts.

Therefore, you are directed to show cause within 15 days from its issuance as to why legal
action should not be initiated against your project for the violation of various environmental laws.

(Sha?uaaagﬁ'al),’ws

g / -~ Regional Director

Copy to:
1. The Member Secretary, J&KPCC Jammu for kind information.

2. Divisional Officer, PCC Kishtwar for information and necessary action. This is in
reference to his office letter no. PCC/Div/Kishtwar/2024/246 dt: 29/02/2024.
3. Record file.
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Jammu and Kashmir Pollution Control Committee

Parivesh Bhawan, Forest Complex Transport Nagar, Jammu, 180 006
regionaldirectorjkspcbjmu@gmail.com
0191-2476926

JEK PO

e

Chief General Manager,
. : Notice-I
M/s Megha Engineering & Infrastructures Ltd.,
Drabshalla, Kishtwar.
No: PCC/RDJ/GGC-20/2024/110% - 1109 Dated: 26 /09/2024

Legal Notice

Whereas, no activity can be operated/run/carried out, having the potential to create
pollution, without the consent of the J&K Pollution Control Committee as envisaged under
section 25/26 and section 21 of the Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1981, respectively.

Whereas, every such activity is also under statutory obligation to take necessary measures
to avoid any such activity which may be detrimental to the Environment.

Whereas, Divisional Officer, PCC, Kishtwar has reported that muck dumping near TRT
on the right bank (downstream) is going into the River Chenab in violation of
environmental laws.

Whereas, this is flagrant violation of the prescribed Laws/Acts and is also punishable,

thereunder and that whosoever fails to comply with or contravenes any of the provisions,
shall be punishable with imprisonment with fine or both under relevant Environmental

Laws.

Whereas, the J&K Pollution Control Committee accordingly proposes to initiate legal

action against you for:

1) Carrying out the activity in violation of Environmental Laws/Acts.

2) Causing environmental pollution of air/water in the area especially affecting the ecology
of river Chenab.

This notice is therefore, issued and served upon you to show cause within 10 days

from its issuance as to why legal action is not taken against you for the violation of

various environmental laws.

Region ector
-:g, PCC, Jammu

Copyto:
1. The Chaiman, J&K PCC, Jammu for kind information.
2. The Member Secretary, J&K PCC, Jammu for kind information.
3. The Deputy Commissioner, Kishtwar for information.
4. Divisional Officer, PCC, Kishtwar for information and necessary action. He will

submit status report of the unit after expiry of Notice period. This is in reference
to his office letter no. PCC/DO/K/24/84 dt:06/09/2024.
5. Chief Executive Officer, Rattle Hydro Electric Project, Shalimar, Kishtwar.
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Jammu and Kashmir Pollution Control Committee

Silk Factory Road
Rajbagh, Srinagar, 190 008

Tel- 0191-2476927, mall - membersecretaryjkspcb@amail com

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Subject:-  Pollution caused by construction activities carried out by M/s MEIL in
850 MW Ratle HEP - Reg.

ORDER

A Committee comprising of following officers is hereby constituted for
conducting ground assessment of dust pollution and noise pollution caused in
Tehsil Drabshalla, District Kishtwar as a result of blasting and other construction
activities carried out by M/s Megha Engineering and Infrastructure Ltd. (MEIL) in
Ratle Hydro Electric Project. The Committee may also co-opt any other officer.

1) Sh. Mohan Lal Sneh, I/c Divisional Officer, PCC, Kishtwar.
2) Sh. Chander Singh Kotwal, I/c Divisional Officer, PCC, Ramban.

The Committee after conducting ground assessment shall furnish a report along

with recommendations within a period of 15 days.

Llele
(Ghanshyam Singh) JKAS
Member Secretary 2 0-6-,;2/7

J&K PCC

No:- JKPCC/PS/MS/2024/ B4 ll— 34 16
Date:-).0-06-2024.

Copy to the:-
i) Deputy Commissioner, Kishtwar.
i) Managing Director, JKSPDC, Jammu.
iii) Regional Director, PCC, Jammu.
iv) Additional Secretary to the government, Power Development Department,
Civil Secretariat, Jammu / Srinagar.
V) Sh. Mohan Lal Sneh, I/c Divisional Officer, PCC, Kishtwar.
vi) Sh. Chander Singh Kotwal, I/c Divisional Officer, PCC, Ramban



FE Governmer;l mmu and Kashmir

S J&K POLLUTION CONTROL COMMITTEE
\!:g’ OFFICE OF THE DIVISIONAL OFFICER KISHTWAR

NEAR FOREST COMPLEX SARKOOT KISHTWAR

E-mail:- dopcckishtwar@gmai.com

I'he Member Secretary,
J&K Pollution Control Commatiee.
Jammu.

No: PCC/DO/K 24/ 2Y—F 5 Dated: /0 /08/2024

Subject: Pollution caused by construction activities carried out by M/s MEIL in 850 MW Rattle HLP
Reg.

Sir.
With reference 1o the commitice constituted vide order no. JRPCC/PS/MS/2024/3411-3416 dated
20-06-2024 in this regard detail findings and recommendations of the committee are attached

herewith, please. S

Yours 1"(""’&.2”?}*

. lkn '
(Dr. Mn.\mlaf/\'nuhil

Divisional Ofticer
Pollution Control Committes
Kishtwar
Copy !
Ihe Regional Director J&K PCC Jammu for Kind information please.

7 ()[R

Pzﬁﬁéﬁ WW
ot w5 Gie pPhise
e o e




The Ratle Hydroelectric Power project (850 MW) comes under Ratle Hydro Power Corporation Limited
(RHPCL) and construction work is being done by the contractor Megha Engineering and Infrastructures
Ltd (MEIL). The project includes construction of major dam of 135 m height and underground
puwerhul.h.'c‘ The contractor has been carrying out construction work of the project by drilling and blasting
method for power house and dam abutment (both right and left bank) across Chenab River at Drabshalla.

In order to verify the veracity of air and noise pollution as per public complaint detail verification of the

Governmen
J&K POLLUTIO

T%Jﬂnu and Kashmir
ROL COMMITTEE

OFFICE OF THE DIVISIONAL OFFICER KISHTWAR
NEAR FOREST COMPLEX SARKOOT, KISHTWAR
£-mail- dopeckishtwar@gmail.com

Report of Committee Constituted for assessment of Pollution caused by

construction activities carried out by M/s MEIL in 850 MW Rattle HEP

dam site carried out and detail findings as:

|. The causes of air and noise pollution are open blasting carried in the construction of dam abutment

IJ

ad

which of temporary nature and will be ended once abutment ready for construction of dam.

Being construction area. most of approach roads are kaccha in nature and movement of sehicles
and nmchincﬂrica of the project contractor leading to emission of dust area. However during
inspection it was observed that due to fast wind blowing in the area contributing movement of dust
in the proiect and Drashalla arca.

It was also observed that widening of NH-244 in the Drabshalla Market cum Residential arca by

NHIDCL PMU-Kishtwar also attributing to dust emissions due to vehicular movement.

Geo-coordiante of various site of the Rattle Hydroelectric Project with reference to Drabshalla

residential area and market:

| Cum Commercial

area

" Centre of the Market ' __‘33."!”80-2385.

| cum Residential Area

S.No. Name of
construction Site '
f of RHEP
FE. _1 Upstream Site | 33.1839408,
" | 75.8059696
3 % Dam  Abutment ]I 33.1792805.
: Site 758060453
3. " Power House Site | 33.1731703,
758066031

75.807971



_ JER Governmenﬂ‘¢346mu and Kashmir
- J&K POLLUTION CONTROL COMMITTEE
B | 4 OFFICE OF THE DIVISIONAL OFFICER KISHTWAR
» PCC NEAR FOREST COMPLEX SARKQOT, KISHTWAR

E-mail’- dopcckishtwar@gmail com

5. Dam Abutment site where drilling and blasting operation is going on could be cause of air and
noise pollution in the area being nearby to the Drabshalla Market cum Residential area.

6. There are six numbers of Blast Monitoring Syvstem (BMS)/Scismographs installed by the contractar
(MEIL) at different locations.

The locations of these Seismographs/BMS stations are as below:

- ; . T S D = ) T
| ene | Nameof 5 - |
S'Mi_.. | BMS/Seismograph | Lo.t_mm" .................. 1
| BVS -1 Left Bank Drabshalla. Near DDC house (Semi |
= . Residential/Inhabited Area)
| ' Left Bank Near Haji Building, Drabshalla,

tJ
(e}
e
w
L}
5]

(Residential Inhabited Commercial Area)

§

' | Left Bank Near Jamia Masjid Drabshalla.

3 BVS -3 o 5 .
e (Residential/Inhabited Area)
" | Left Bank Near Zubair House Drabshalla,

- 3VS 4 b : :
a | (Residential/ Inhabited Area) :
e ; BVS -5 | Left Bank Near Govt, Middle School Drabshalla, (Semi ;
. | o | Residential Area) '
| 6 : BVS -6 Right Bank village Lilleran Drabshalla, (Semi Residential |

_ . Area)

Source: Name and locations of the BMS/Seismographs as provided by Megha Engineering
and Infrastructures Lid.

Reconi!l}ndali{ms for Environment and Public Safety:
a. The Rattle Hydro Power Corporation Ltd. (RHPCL) and Megha Engineering and Infrastructure
Ltd. (MEIL) must ensure installation of ambient air quality monitoring stations, two at
construction sites (upstream and downstream) and one at residential area of the Drabshalla as

per guidelines issued by the Central Pollution Control Board (CPCB) for monitoring of ambient

air quality.
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e J&K POLLUTION CONTROL COMMITTEE
R | 4 OFFICE OF THE DIVISIONAL OFFICER KISHTWAR
w PCC NEAR FOREST COMPLEX SARKODT, KISHTWAR

E-moil:- dopeckishtwar@®gmail.com

%

b. All blasting operation to be carried out under supervision of the expert in the field of mining
and blasting as per the guidelines of Director General of Mines Satety (DGMS) for ensuring
less damage to the residential structures and human satety.

¢. The RHPCL and MEIL must ensure monitoring of the blast induced vibration through
broadband seismometers to ensure real time monitoring of the data Peak Particle Veloan
(PPV). Frequency and sound pressure in decibel (db) during blasting and non-blasting tine o
record blast induced frequencies and natural induced frequencies in the area.

d. Based on data collected from different Blast Monitoring Stations (BMS/Seismographs) expert
team from the Ratle Hydroelectric Power Corporation Limited (RHPCL) and Megha
Engineering and Infrastructure Ltd. (MEIL) must prepare the safe charges loading for blasting
operation especially at dam abutment to keep Peak Particle Velocity (PPV) below Smm/Sec
level in view safety of structure in the nearby areas of Drabshalla as per Director General of
Mines Safety (DGMS Circular 1997). A minimum of 13 points of observations corresponding
to a minimum of 10 blasts shall be made for better prediction with a high index of
determination.

e. The RHPCL and MEIL may install high resolution CCTV Cameras on the right bank which o
cover blasting area and nearby residential areas of the Drabshalla for monitoring of fly rock/s
and free How of the dust particles.

f. RHPCL and MEIL must ensure water sprinkling to suppress free flow of dust in to atmosphere

during drilling. blasting operations. muck disposal and movement of the vehicles,

-

g. The RHPCL must ensure implementation and compliance of EC conditions issued vide no.J-

12011739/2010-1A dated 12-12-2012 (Copy enclosed).

AQM?: PR

(Er. Chander Singh Kotwal)
Divisional Officer Divisional Officer

J&K Pollution Control Committee JEK Pollution Control Committes
Ramban Kishtwar
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F. No. J-12011/39/2010-1A.1I
Government of India
Ministry of Environment, Forests & Climate Change
(Impact Assessment Division)

Indira Paryavan Bhavan

2nd Floor, Vayu Wing

Aliganj, Jor Bagh Road

New Delhi — 110003

Dated: 27th September, 2021

To,

Shri Deepak Saigal

The General Manager (Civil)

M/s Ratle Hydroelectric Power Corporation Limited,

Room no. 8, Block no. 02, NHPC regional office,

JDA Commercial Complex no. 01, Narwal

Jammu - 249 0974 (Jammu and Kashmir)

Sub: Ratle Hydroelectric Project (850MW) located at Village Drabshala, District

Kishtwar, Jammu & Kashmir — Transfer of Environment Clearance from M/s

GVK Ratle Hydro Electric Project Pvt. Ltd. to M/s Ratle Hydroelectric Power

Corporation Ltd. - reg.

Sir,

The undersigned is directed to refer your online application no.
IA/JK/RIV/218510/2021 dated 3 September, 2021 and documents submitted for
transferring the Environmental Clearance (EC) dated 12th December, 2012 of Ratle
Hydroelectric Project (850MW) located at Village Drabshala, District Kishtwar, Jammu &
Kashmir from “M/s Ratle Hydroelectric Project Pvt. Ltd.” to “M/s Ratle Hydroelectric
Power Corporation Ltd.”

2. It has been noted that the Environmental Clearance was granled to Ratle
Hydroelectric Project (B50MW) located at Village - Drabshala, District - Kishtwar,
Jammu & Kashmir vide Ministry’s letter dated 12 December, 2012 to M/s GVK Ratle
Hydroelectric Project Pvt. Ltd.

3. Presently, it has been informed that the company ownership has been transferred
from M/s GVK Ratle Hydro Electric Project to M/s Ratle Hydroelectric Power
Corporation Ltd. (CIN: U40105JK2021G01012380).

<+ The documents as submitted by the applicant are listed as under:

i, ‘No Objection Certificate’ submitted by Jammu and Kashmir State Power
Development Corporation (JKSPDC).

ii. Memorandum of Understanding (MoU) dated 3+ February, 2019 signed between
Hon’ble Governor of Jammu & Kashmir State through Commissioner/ Secretary to
Government, Jammu and Kashmir State Power Development Corporation Limited
(JKSPDC) and NHPC on Non- Judicial Stamp.

iii. Certificate of Incorporation dated 1st June 2021 signed by Asst. Registrar o!
Companies of M/s Ratle Hydroelectric Power Corporation Ltd.

Proposal No. IA/JE/RIV/218510/2021 Page 1 of 3
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iv. Undertaking on non-judicial stamp vide certificate no. IN-JK212150125181 14T
dated 37 September 2021 by M/s Ratle Hydroelectric Power Corporation Ltd. as
stated below:

Ratle Hydroelectric Power Corporation Ltd. (RHPCL), a Joint Venture Company of
NHPC and JKSPDC, undertakes to comply, w.e.f. 01.06.2021 (date of taking over of
the company) to all conditions stipulated in the environment clearance letter of
MoEF&CC no. J-12011/39/2010-1A.1 dated 12 December, 2012 in favor of the
previous owner.

5 The Ministry has examined the application. In view of the above, the Ministry
hereby accords approval for grant of Transfer of Environmental Clearance transfer as
proposed from “M/s GVK Ratle Hydroelectric Project Pvt. Ltd.” to “M/s Ratle
Hydroelectric Power Corporation Ltd.” subject to following additional conditions:

(i) Any change mn scope of work will attract the provisions of the Environment
(Protection) Act, 1986 and Environmental Impact Assessment Notification, 2006 in
conjunction with the subsequent amendments/ circulars.

(i) All conditions stipulated in the EC letter No. J-12011/39/2010-1A.1 dated 124
December, 2012 shall remain unchanged.

(iif) The project proponent shall be liable, if any, for any act of violation of the EP Act,
1986/ EIA Notification 2006/ subsequent amendments and circulars which it has
inherited during the transfer.

(iv) The project proponent shall be liable for compliance of all court directions, if any.

6. The name of the addressee with respect 1o above mentioned project in the
Environmental Clearance dated 12t December, 2012 shall be substituted by the
following:

M/s Ratle Hydroelectric Power Corporation Limited,

Room no. 8, Block no. 02, NHPC regional office,

JDA Commercial Complex no. 01, Narwal

Jammu — 249 0974

Jammu and Kashmir

7. This issues with the approval of the Compeétent Authority.
¥ 0u:§faithf ully,
. N
/g\. ‘ a_?/ﬁ?-
L
(Yogendra Pal Singh)
Scientist ‘E’
Copy to:
1. The Secretary, Ministry of Power, Shram Shakti, Bhawan, Rafi Marg, New Delhi-
1.
2. The Secretary, Ministry of Jal Shakti, Shram Shakti Bhawan, Rafi Marg, New
Delhi -3.

3. The Chief Engineer, Project Appraisal Directorate, Central Electricity Authonty,
Sewa Bhawan, R.K. Puram, New Delhi- 110 066.

Proposal No. IA/JK/RIV/218510/2021 Page 2 0f 3
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4. The Secretary, Department of Power, Government of Jammu and Kashmir, Civil
Secretariat, Jammu, Jammu & Kashmir.

5. The Secretary, Department of Forest, Environment & Wildlife Management,
Government of Jammu and Kashmir, Civil Secretariat, Jammu, Jammu &
Kashmir.

6. The DDG of Forests (Central), Ministry of Environment, Forest & Climate Change,
Regional Office (NZ), Bays No. 24-25, Sector 31 A, Dakshin Marg, Chandigarh -
160030.

7. The Member Secretary, Jammu and Kashmir State Pollution Control Board,
Parivesh Bhawan, Forest Complex, Gladni, Narwal, transport Nagar, Jammu,
Jammu and Kashmir — 180 004.

8. NIC Cell - for uploading in MoEFCC's website.

9. Guard File. 9 i
T D?’\
Y
(Yogendra Pal Singh)
Scientist ‘E’

S——
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J-12011/39/2010-1A-1
Ministry of Environment & Forests
Government of India
(1A Division)
Paryavaran Bhawan
CGO Complex, Lodhi Road,
New Delhi-110003

Dated 12, December, 2012
To,

The Director (Design & Engineering)
M/s Ratle Hydro Electric Project Pvt. Ltd.
GVK Technical & Consultancy Services Pvt. Ltd.,,

2"4 Floor, Tower-C Building No.10
DLF Cyber City, Phase-ll,
Gurgaon- 122 002, Haryana.

Subject: Ratle HEP (850MW) Project in Kishtwal District of Jammu & Kashmir by M/s Ratle
Hydro Electric Project Pvt. Ltd. - for Environmental Clearance Regarding.

Sir,
This has reference to your letter no. Nil Dt.17.5.2012 on the above mentioned subject.

2 It is noted that the proposed project is a run of the river scheme near village Drahshala in
Kishtwar District of Jammu & Kashmir. The project envisages construction of a Concrete Gravity Dam
of 133m high concrete gravity dam from the deepest foundation level across Chenab River near
Drabshal Village to generate 850 MW of hydropower. The catchment area of the project is 14,208
Sq.km. Total land requirement is 567.21 ha. Out of which 373.29 ha State land, 55 ha is Private land
and 138.93 ha is forest land. Total land coming under submergence is 203 ha. A total 240 families are
likely to be affected due to this project. An underground powerhouse is proposed on the right bank of
the river with 4 units of 205 MW each + one additional unit of 30 MW to ensure continuous
ecological release at the downstream. No National Park/wildlife Sanctuary/Biosphere
Reserve/Historical Monuments/Religious, places etc. exists within 10 km radius of the project. The
estimated cost of the project is Rs.5353.82 Crores out of which 262.35 Crores will be for
Environmental Management Plan (EMP) and will be constructed will be completed in 60 months.

3. The Project proposal was considered by the Expert Appraisal Committee (EAC) for River Valley

& Hydroelectric Power Projects in its 59" meeting held on 20" -20st July 2012. Public Hearing for the
project was conducted on 7.4.2012 at Drabshala in Kishtwar District of Jammu & Kashmir. Forest
Clearance for diversion of 138.93 ha of forest land has been approved by Govt. of Jammu & Kashmir
on 27.4.2012.

4. The Expert Appraisal Committee (EAC), after due consideration of the relevant documents
submitted by the project proponent and clarification furnished in response to its observation, have
recommended for grant of Environmental Clearance for the project mentioned above. Accordingly,
the Ministry of Environment and Forest hereby accords necessary Environmental Clearance for the
above project as per the provisions of Environmental Impact Assessment Notification, 2006 and its
subsequent amendment in 2009 subject to compliance of the following conditions:

Part A : Specific Conditions

ii) The Catchment Area Treatment (CAT) Plan as proposed in the EIA/EMP Report shall be
undertaken in consultation with the State Forest Department and major work shall be completed
before impounding of reservoir.

Item | Year Il Year Il Year 1V Year Total
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Biological Measures l

e 1747 923 - 4913

Enrichment - 112 79 - 191
Plantation (ha

i 376 195 E 591

Nursery Development 3 = 7 - 3
Nos

Watch & ward (Nos 240 240 240 240 _ 960

nf Measures ]

Contour Bunding (ha 434 409 324 171 ! 1338

heck Dams (NOs) 50 ' 25 30 20 | 125

i

(ii) All the commitments made during the public hearing shall be fulfilled completely.

(iii) The details of land holding of project affected persons whase land is being acquired shall be
submitted to this ministry, The R&R benefits for the land losing households will be as per the National
Rehabilitation and Resettlement Policy, 2007 (NRRP,2007) or as per the State Rehabilitation and
Resettlement Policy, whichever is higher. Adequate publicity of the compensation package shall be
made in the affected villages.

(iv) A Monitoring Committee for R&R shall be constituted which must include representatives of
project affected persons from SC/ST category and a women beneficiary.

(v)  Consolidation and compilation of muck shall be carried- out only in the designated muck
dumping sites as submitted in the EIA/EMP report. As per the proposed muck disposal plan, out of

24.4 lakh m® of muck to be generated due to excavation, about 50% (i.e.12.2 lakh m3) will be utilized

for construction purpose and the remaining 12.2 lak m? will be dumped at the 3 designated areas in
an allocated area of 30.59 ha. The identified muck dumping sites shall be at-least 30m horizontally
away from the edge of the river corresponding to high flood level (HFL).

(vi) Muck dumping sites should be handed over to Forest Department only after restoration
including plantations etc.
(vii) A provision of an additional unit of 30 MW has been made in the project, which will be

running for 24 hours continuously to maintain a minimum discharge of 33.43, cumecs/sec, during the
lean season from November-February (About 27% of lean season) at the downstream, shall be strictly
adhered-to. Monsoon flow shall be at least 30% of the Monsoon discharge.

(viii) An Auto mechanism/by pass arrangement in dam design shall be made to ensure release of
environmental flow water in event of the 30 MW turbine or when it is put under maintenance.

(ix) Continuous Monitoring system for environmental flow measurement shall be instalied
and data shall be displayed at appropriate site for information of civil society, stake holders and
regulators. Six monthly results shall be submitted to the regional Office of the Ministry and SPCB.

(x)  Real time telemetry and data acquisition system including all weather hydro metrological
stations shall be installed for in-flow monitoring and advance flood warning. Advance flood warning
and advance communication systems shall be installed in consultation with the downstream District
Authorities.

(xi) As proposed in the EMP, the compensatory Afforestation Programme on 277.84 ha of
land with 13 plant species shall be undertaken in consultation with the State Forest Department.
Native species should be preferred in plantation. The allocated grant of Rs.1467.59 lakhs for this

purpose shall be fully utilized and not to be diverted for any other purpose.

(xii) Greenbelt development along the approach roads, residential areas, office complex, dam site
and other working areas shall be undertaken. The allocated budget of Rs.73 lakhs for this purpose
shall be fully utilized and not to be diverted to any other purpose.

(xiii) As proposed in the EMP, the Biodiversity Conservation and Wwildlife Management Plans shall
be taken up and implementation shall be included in the sixth monthly compliance report to be
submitted to the Ministry, including its Regional Office.

(xiv) Indigenous plant species should be used for implementation of Biodiversity Management
Plan and for Compensatory Afforestation. Expertise from R&D centers may be used for propagation
techniques. Provision should also be made to include researchers to implement these plans and
carrying out plantation.
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(xv) Equipment likely to generate high noise levels shall meet the ambient noise standards as
notified under the noise Pollution (Regulation and Control) Rules 2000, as amended in 2010 under
Environment Protection Act (EPA), 1986. Far this, necessary insulation arrangement etc. to be
ensured.

(xvi) A provision of Rs. 30 Crores earmarked towards the Local Area Development Activities
(LADA) shall be fully utilized and not to be diverted for any other purpose. The implementation of
activities as submitted to the Ministry shall be taken up as soon possible, In addition, a grant of Rs. 30
Crores earmarked for Corporate Social Responsibility (CSR) and Rs.30 Crores for skill development
purpase shall also be duly utilized and not to be diverted for any other purpose.

(xvii)  LADA activities may be undertaken by M/s Ratle Hydro Electric Project Pvi. Ltd to enhance
delivery mechanism for operational point of view.

(xviii) Tie-ups shall be made with existing city hospitals for disposal of Bio-medical waste in case
district hospital at Kishtwar does not have the facility for handling biomedical waste as proposed in
the report.

(xix) Any other clearance from other organization/department, if required, shall be obtained
before commencement of the project.

Part-B General Conditions

(i) Adequate arrangement for providing free fuel like kerosene/wood/LPG shall be made at
project cost for the labour engaged in the construction work so that indiscriminate felling of trees is
prevented.

(i)  Medical facilities as well as recreational facilities shall also be provided to labourers.

(ii) All the labourers to be engaged for construction works shall be thoroughly examined by
health personal and adequately treated before issuing them work permit.

(iv) No fugitive dust emissions should be observed at the construction sites. Water sprinkling
arrangements should be made to suppress the fugitive emissions.

(v)  Potable drinking water and proper sanitary facilities shall be provided for the labour force and
the local area people.

(vi) Restoration of construction area including dumping site of excavated materials shall be
ensured by leveling, filling up of burrow pits, landscaping etc. The area should be properly treated
with suitable plantation.

(vii) Environmental parameters shall be monitored regularly and six monthly reports shall be
submitted to the regional Office of the Ministry and State Pollution Control Board for review.

(viii) The project proponent shall also submit six monthly compliance reports of the stipulated EC
conditions (both hard copies as well as by e-mail) to the respective Regional Office of MoEF and state
Pollution Control Board. Monitoring report and compliance report shali be up-loaded on the web-site
of project proponent.

5.  The Project Proponent shall provide full cooperation and all required documents, data
and access to the Officials of Regional Office of MoEF who would be monitoring the implementation
of environmental safeguards.

6. Besides the above stated conditions, M/s Ratle hydro Electric Project Pvt. Ltd ana Government
of Jammu & Kashmir shall also implement all other environmental safeguards, as proposed in the
EIA/EMP report and other reports from time to time. The J & K Government may also like to monitor
implementation of EMP at regular interval.

7. Any change in the scope of the project shall be intimated to the Ministry and fresh approval, if
required, shall be taken from the Ministry.

8. The Ministry reserve the right to add additional safeguard measures subsequently, if found
necessary and to take action including revoking of the clearance under the provisions of the
Environment ( Protection) Act, 1986 to ensure effective implementation of the suggested safeguards
measure in a time-bound and satisfactary manner.

9. This clearance letter is valid for a period of 10 years from the date of issue of this letter for
commencement of construction work.
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10. A Multi-disciplinary committee for monitoring the implementation of environmental safe
guards during construction shall be constituted by the Project Proponent in consuitation with the
Ministry as early as possible. The Proponent shall suggest the members and their profile for approval
of the Ministry. Proponent shall arganize six monthly meetings of the committee and submit the
monitoring report to the Ministry.

11. A copy of the clearance letter shall be sent by the Proponent to local Panchayat, Zila
parishad/Municipal Corpeoration, Urban local body and local NGO, if any, from whom
suggestations/representations were received while processing the proposal. The clearance letter shall
also be put on its web-sites by the project proponent.

12.  The proponent should advertise at least in two local newspapers widely circulated in the region
around the project, one of which shall be in the vernacular language of the locality concerned
informing that the project has been accorded environmental clearance and copies of clearance letter
are available with the State Pollution Control Board/committee and may also be seen at Website of
the Ministry of Environment and Forests at http;//www.envfornic.in.

13.  After5s years of the commissioning of the Project, a study shall be undertaken regarding impact
of the project on the environment and downstream ecology. The study shall be undertaken by an
independent agency, to be decided in consultation with the Ministry.

14. The project praponent shall also submit six monthly reports on the status of compliance of the
stipulated EC conditions including results of monitored data (both in hard copies as well as by e-mail)
including the respective Regional office of MoEF and Zonal Office of CPCB and SPCB.

15.  Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days from the date of issue, as prescribed under Section 10 of the
National Green Tribunal Act, 2010.

Yours faithfully

(B.B. Barman)
Director
Copy to:
1. The Secretary, Ministry of Power, Shram Shakit Bhawan, Rafi Marg, New Delhi-1
2. The Advisor (Power), Planning Commission, Yozna Bhawan,
New Delhi-110 001
3. Special Secretary, Power Development Department, Government of Jammu & Kashmir, Civil,
Secretariat Jammu, Jammu & Kashmir.
4. Secretary, Department of Environment & Forests, Government of Jammu & Kashmir, Jammu.
5. The Chief Engineer, Project Appraisal Directorate, Central Electricity Authority, Sewa Bhawan,
R.K.Puram, New Delhi- 110 066
6. The Regional Office, Ministry of Environment & Forests, Chandigarh.
7. Member Secretary J&K State Pollution Control Board, Super Bazar Building, 1l Floor, Jammu.
8. El- Division, Minstry of Environment & Forests, New Delhi- 110 003
9, PStoJS (AT)/ Dir (BB)/ PV. S. Rao (Scientist 'B’)

10. Guard File
{B.B.Barman]

Director
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" Jammu and Kashmir e 1 365 v Parivesh Bhavan, Forest Complex

Pollution Control Committee e Ve Transport Nagar, Jammu, 180 006

chairman87jkspcb@gmail.com 3 v ?JWTSA Silk Factory Road
membersecretaryjkspcb@gmail.com : NEVEDLLHI 2024

Rajbagh, Srinagar, 190 008
01912472881, 2476925

The Chief Executive Officer,
M/s Megha Engineering and Infrastructure Ltd.,
Kishtwar. ?

No:- PCC/LSM7565667{2@24/ IR | —2$3S Dated |y-11-2024

Sub:- Notice for violation of Environment (Protection) Act, 1986.

Wheréas, public of Drabshalla area of Tehsil Drabshalla, District, Kishtwar
submitted a written resolution to the Tehsildar Drabshalla, stating thereinthatdue
to the construction work of the project, their residential houses have been
effected and some families have moved out from their residential houses for rental
accommodation and requested one time compensation for the damages to the
structures for undertaking necessary repairs; and

Whereas, Tehsildar Drabshalla took up the matter with Deputy
Commissioner, Kishtwar and stated that blasting activities conducted by the M/s
MEIL Company have caused damages to the properties of the local residents and
there is urgent need for redressal and mitigation measures to alleviate the
suffering of effected families, vide his letter No. NTD/2024-25/27 dated 27-04-
2024; and

Whereas, Deputy Commissioner Kishtwar further took up the matter with
Principal Secretary to the Government, Power Development Department, Civil
Secretariat J&K, Jammu stating therein that the blasting activities have lead to the
cracks in the residential houses of the locals and damaged their belongings with
further request to depute technical team for verification of the ground w.r.t claims

and damages vide letter No. DCK/PS/24/F.N0.92/437 dated 17-05-2023; and

9.60""’& Page 1of 4
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Whereas, Government of Jammu and Kashmir, Power Development
Department forwarded the resolution of the residents of the Drabshalla and also
report of the Deputy Commissioner, Kishtwar to the J&K Pollution Control
Committee and requested for deputing a team of experts to make an on the ground
assessment of the situation and taking steps to secure compliance of the pollution

control norms vide letter No. Gen/PCC/JKPDD-C-24 dated 14-06-2024; and

Whereas, accordingly, a Joint Committee comprising of officers viz.
Divisional Officer, Pollution Control Committee Kishtwar and Divisional Officer,
Pollution Control Committee Ramban was constituted for conducting ground
assessment of dust pollution, noise pollution caused in tehsil Drabshalla as a
result of blasting and other construction activities carried out by M/s Mega
Engineering and Infrastructure Ltd. (MEIL) in Rattle Hydro Electric Project and
directed to furnish a report alongwith recommendation vide order endorsement
No. JKPCC/PS/MS/ 2024/3411-3416 dated 20-06-2024; and

Whereas, the Joint Committee constituted by the J&K Pollution Control
Committee, furnished its report vide letter No. PCC/DO/K/24/874-75 dated 10-08-
2024, reported that:

i) The causes of air and noise pollution are open blasting carried in the
construction of dam abutment, which of temporary nature will be
ended once abutment is ready for construction of dam.

ii) Being area under construction, most of the approach roads are
kaccha in nature and movement of vehicles and machineries of the
project contractor leading to emission of dust area. However, during
inspection, it was observed that fast wind blowing in the area is also
contributing movement of dust in the project and Drabshalla area.

i) That widening of NH-244 in the Drabshalla Market cum residential
area by NHIDCL, PMU-Kishtwar also attributing to dust emissions

due to vehicular movement.

Q@d‘r"ﬂ" Page 2 of 4
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iv) Dam Abutment site where drilling and blasting operation is going on
could be cause of air and noise pollution in the area being nearby to
the Drabshalla Market cum Residential area.

V) There are six numbers of Blast Monitoring system (BMS) /
Seismographs installed by the contractor (MEIL) at different

locations.

Whereas, in terms of the specific conditions of Environmental Clearance
issued by the Ministry of Environment, Forest and Climate Change, Govt. of India
12-12-2012, Continuous monitoring for environmental flow measurement was 10
be installed for display of the data at appropriate site for information of the civil
society, stakeholders and regulators and equipment’s likely to generate noise
levels shall have to meet the ambient noise standards as notified under the Noise
Pollution (Regulation and Control) Rules, 2000, but as per the report of the Joint
Committee no such monitoring system is found in place at site and therefore, the

violations of conditions of Environmental Clearance; and

Whereas, the Joint Committee constituted by the J&K Pollution Control
Committee also recommended as under: -

i) The M/s Rattle Hydro Power Corporation Ltd. (RHPCL) and M/s Megha
Engineering and Infrastructure Ltd. (MEIL) must ensure installation of
ambient air quality monitoring stations two at construction site
(upstream and downstream). One at residential area of the Drabshalla
as per guidelines issued by the Central Pollution Control Board for
monitoring of ambient air qualify.

i) The Rattle Hydro Power Corporation Ltd. (RHPCL) and M/s Megha
Engineering and Infrastructure Ltd. must ensure water sprinkling to
suppress free flow of dust into atmosphere during drilling, blasting

operation, muck disposal and movement of the vehicle.

S A
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Whereas, the modus operandi adopted by you for causing air and noise
pollution has put the environment of the areato a grave threat due to deterioration
caused by unscientific manner of blasting, drilling, muck and movement of
vehicles, besides, the irreversible damage done to flora-fauna and ecosystem of
the area; and

Now, therefore, in view of the aforestated reasons you are hereby directed
to show cause within 15 days as to why legal action as warranted under relevant
provisions of the Environmental (Protection) Act, 1986 should not be taken against
you. Besides, you are also directed to show cause within 15 days as to why
Environmental Compensation on the basis of “Polluter Pays Principle” and as per
the directions issued by the Hon’ble National Green Tribunal, Principal Bench,
New Delhi, for violating the conditions of Environmental Clearance and causing
damage to the environment should not be levied upon you.

In the event of non-receipt of the tenable response from your side further
necessary action under relevant provisions of law shall be taken without any
further notice.

QOlete et
(Ghansham Singh), JKAS

Member Secretary 14+l » 24
J&K PCC
Copy to the:-

1. Deputy Commissioner, Kishtwar for information.

2. Regional Director, J&K Pollution Control Committee, Jammu, for
information and necessary action.

3. Chief Executive Officer, Rattle Hydro Power Corporation Ltd. (RHPCL),
Kishtwar for information and necessary action.

4. Divisional Officer, Pollution Control Committee, Kishtwar for information
and submit the compliance of notice and carry out regular monitoring of the
site and submit the EC format if violations are continued.

Page 4 of 4
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Jammu and Kashmir V;I—1 69 v Parivesh Bhavan, Forest Complex
Pollution Control Committee =~ Y Transport Nagar, Jammu, 180 006

- chairman87jkspcb@gmail.com d T L’EWTSA Silk Factory Road
membersecretaryjkspcb@gmail com NEVEDELRY Rajbagh, Srinagar, 190 008

0191 2472881, 2476925

Sub: - Pollution caused by construction activities carried out by M/s MEIL in 850 MW
Rattle HEP-Reg.

Ref:- Hon’ble NGT Order dated 12-09-2024 in O.A 955 of 2024 titled President, Municipal
Committee Thathri V.s UT of J&K.

ORDER

A Joint Committee comprising of the following officers is hereby constituted for
assessment of the Environmental Compensation leviable for reported violations of the
Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control

of Pollution) Act, 1981 and Environment (Protection) Act, 1986.

1. Sh. Sanjay Kumar Rathore, Divisional Officer, PCC Jammu (South).
2. Sh. Chander Singh Kotwal, Divisional Officer, PCC, Ramban.
3. Sh. Mohan Lal Snehi, Divisional Officer, PCC, Kishtwar.

The committee shall assess and compute the environmental compensation
leviable after ascertaining the period and quantum of violations under “Polluter Pays
Principle” based onthe available record and field assessment and submit report within 15
days alongwith recommendations.

Issued with the approval of Competent Authority.

(Ghans%?nogd’a(

ingh) JKAS
Member Secretary 23-11‘)_4.
JAK PCC
No: - JKPCCIPS/MS!M/L{O Y-3%F
Dt: 2_3-11-2024.
Copy forinformation to the: -
i) Regional Director, PCC Jammu.

i) Sh. Sanjay Kumar Rathore, Divisional Officer, PCC Jammu (South).
iii) Sh. Chander Singh Kotwal, Divisional Officer, PCC, Ramban.
iv) Sh. Mohan Lal Snehi, Divisional Officer, PCC, Kishtwar.
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1371 Annexure - R2

M Gmali Additional Chief Secretary Forest <csforestjk@gmail.com>

OA No0.955/2024 titled President, Municipal Committee, Thathri V/s UT of J&K.

3 messages

Additional Chief Secretary Forest <csforestjk@gmail.com> Tue, Nov 26, 2024 at 2:23 PM
To: judicial-ngt@gov.in, gmkawoosa@yahoo.com, Spl Secy Tech Forest J&K <sstforestjk@gmail.com>

R/Sir,

ﬁ Reply with Encls OA 955-24 .pdf

Kindly find attached herewith a copy of reply/response along with enclosures in respect of
0O.A N0.955/2024 titled President, Municipal Committee, Thathri V/s Union Territory of J&K.

File No. FST-Lit/562/2024-02-Forest Department (Computer No. 7592248)
Generated from eOffice by BALJIT SINGH, BS-JA-FD, JUNIOR ASSISTANT, Forest Department on 01/04/2025 06:13 pm
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